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LOK SABHA DEBATES .

'LOK SABHA

Thursday; August 8, 1974/Sravana 17,
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Integrated Wages-Incomes-Prices Policy

*282. SHRI INDRAJIT 'GUPTA: Will
the Minister of LABOUR be pleased
to state:

(a) whether there has been any new
thinking on the part of (Government
regarding an integratedl wages-in-
comes-priceg policy;

{b) if so, its main features; and

(c) whether it is Governmenf's in-
tention to freeze wages of industrial
labour and Government empmyees at
the exlstmg level?

THE MINISTER OF LABOUR (SHRI
BRAGHUNATHA REDDY): (8) and
(b). The need for a rational integ-
rated wages incomes and prices policy
has been well recognised; the evolu-
tion of such a policy has'continually
been engaging Government's attention.

(e) No, Sir,

SHBI INDRAJIT GUPTA: Sir, with
permisgion, may I remind the

hon, Minmer that on the 26th of last
month, when he was questioned on
thlsmhjectmtheothernouu.heh
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reported fo have sald that the Inferim
Report of the Committce on Wage
Policy. known ss the Chakravartty
Committee, i3 a secret document and,
therefore, he cannot disclose its con-
tents, at is the subject matter - of
thig question. Then, on the 30th Shri
Jyotirmoy Bosu in this House pro-
duced a document, purporting to be
that so-called secret document. and
wanted to lay it on .the Table of the
House. The Chairman, who was in
the Chair at that time, did not allow
him to lay it on the Table but said
that he can hand it over to him and
that he will see what can be done dboug
it. The next day, on the 3lst, the
whole text of that document has been
published in extenso in so many news-
papers, journals and so on So, what
I would like to know from the hon.
Ministe: is whether that document,
which has been published sp exten-
sively, is in fact an authentic text of
the interim repory of the Chakravarity
Committee on Wage Policy and, if it
is so, what prevents the Government
from now laying it on the Table of
the House. If it is not authentic, then
he should say so.

SHRI RAGHUNATHA REDDY: The
report referred to is an interim report
submitted by a committee of expe:ts
presided over by Shri Chakravartty,
and this report is meant mostly for
the internal purpose of the Govern-
ment.

SHRI INDRAJIT GUPTA: What in~
ternal purpose?

SHRI RAGHUNATHA REDDY: It is
for the purpose of understanding cer~
tain problems connecteq with wages,
in terms of profits also, and in pur-
suance of that report pmbab!y certain
turther investigations hes to be under-
taken, That is the reason why the
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Government felt that it was not neces-
sary to place that report on the Table
of the House at this stsge and that en
appropriate decision can be taken at
the approp-iate time. With regard to
the second part of the question of Shri
Gupta that it had been reported by
several newspapers in extension, I am
not in a position to say anything. I
can only vouchsafe for the documents
which I place on the Table of the
House under my authorty.

SHRI INDRAJIT GUPTA: Why
should he not be in a position to say
whether that published document is
authentic or not? In any case, it has
become public knowledge and the whole
country has read it. Why follow this
ostrich in the sand policy? Why can't
it be laid on the Table of the House?

SHRI ATAL BIHARI VAJPAYEE:
Sir, you should direct the Minister to
give a straight reply to the question.

SHRI INDRAJIT GUPTA: Parha-
ment cannot be treated in thig man-
ner. What is internal about this? It
1s published in all newspapers. it it
is all that secret, they should not have
allowed it to leak out. Now when it
15 printed in all the papers, why
should it not be laid on the Table of
ithe House?

SHRI ATAL BIHARI VAJPAYEE:
Is 1t the contention of the Minister
that the publication of the report will
not be in the public interest?

MR. SPEAKER: In that case, if
some information from some Govern-
ment file leaks out, you will ask for
that file to be laid on the Table.

SHRI ATAL BIHARI VAJPAYEE:
Here it is not a file. A committee was
appointed by Government and it has
submitted an interim report.

SHRI INDRAJIT GUPTA: That in-
terim report has been submitted to the
Government and it has been published
in al] the papers. Why are they treat-
ing it as a secret from Parliament?
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SHRI ATAL BIHARI VAJPAYEE:
Why Parliament alone should be kept
in the dgrk? Everybody knows about
it except Members of Parliament.

SHRI BHAGWAT JHA AZAD: While
I am not iz Zavour of asking the
Minister to lay it on the Table, I think
it will be to the advantage of the
Government if the Minister says whe-
ther what has appeared in the press is
true or not,

SHRI S. M. BANERJEE: A copy of
the report was given to the Chairman.
So, it is a public document. Sir. you
should direct the Minister to lay it on
the Table.

MR. SPEAKER: There is ho ques-
tion of any ruling. It is for the
Minister to say whether he 15 willing
to lay 1t on the Table or not. I cannot
compel him. You have asked him a
question. He can reply to it,

ot wEer fagr@ arwddr: WY
T Ve 7 3% Y war @ v f #y
o qr  vaw qfew  gelw ¥
¥R 1 wad garEr 1 g@d 9w
TR A

woaw sgEw ;. 9 W ofew
Yot ¥ T & f w@r § 9 forser
S AfF I ERT AWM G qE W
afserer 23w # 7Y & S e wre agt
AT T ®E ! TLOF w7 aRd
frdy & foreft ame & oY w0 wT @
ol Iumr g s Frewr ok
§ foiE @t sy f5 oY fiemr Frser
Rl £ IR s £k il 8
The Minister should be cautious
about his fille so that nothing comes

out of it. Has he read the report in
the press?

SHRI RAGHUNATHA REDDY: I
may most respectfully submit that this
report was meant for an internal pur-
m)ot the Government. ... (Interrup-
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MR. SPEAKER: Why don’t you

allow him to answer?

SHRI RAGHUNATHA REDDY:
The Government wag considering the
report at various stages and certain
decisions were being taken. One of
‘the decisions based on the report was
the appointment of a wages cell.
'Still, there are so many other matters
which are to be considered by the
‘Government before the Government
«can think of publishing this docu-
ment at an appropriate time. Ag far
as the present position is concerned.
1 may request you, Sir, to pardon me
if I am not m a position to say any-
thing about this matter

SHRI S. M. BANNLRRJEE: : On a
point of order, Sir. (Interruptions)

MR. SPEAKER: No pomnt of order.
I am not allowing any poni of order.

SHRI S. M. BANERJEE: Theie 15
a point of order. You cannot deny me
to raise a point of order.

MR. SPEAKER: I am not going to
allow any point of order. We have
been following this practice that no
point of order will be raised during
the Question Hour. (Interruptions)

SHRI INDRAJIT GUPTA:: Any-
way, we are m your hands, But the
Government’s  attitude is most re-
prehensible.

SHRI S. M. BANERJEE: Shame on
Mrs. Indira Gandhi. It 13 after the
Railway strike that they have taken
this attitude. ... (Interruptions)

SHRI INDRAJIT GUPTA: We
know he has not got the peiinission
from higher quariers to lay it on the
Table of the House... (Interruptions)

MR. SPEAKER:: Order, please.

SHRI INDRAJIT GUPTA: We are
proceeding on the assumption that
that printed text is a correct one, If
not, he is free to deny it....

1886 (SAKA) Oral Answers 6
MR. SPEAKER: I think, his

hesitation should be uaderstoon.

SHRI INDRAJIT GUPTA: We have
understood his hesitation. I am not
blaming him,

MR. SPEAKER: When be does not
say, 1t is incorrect, you should have
drawn your inference,

SHRI INDRAJIT GUPTA: We have
drawn the inference.... (Interrup-
tions)

MR. SPEAKER: Mr. Banerjee, do
Yyou think by shouting and making so
much noise, you can produce any-
thing? (Interruptions)

SHRI INDRAJIT GUPTA: P:roceed-
ing on the basis of the published
document, I would like to know from
the hon. Minister, hecause I presume
he has read the report which, I be-
lieve, is the same as the published
one, whether it is aot a fact that th.s
report taken as a whole suyrplies the
entire 1deological basis for a policy of
wage freeze in so far as it states (a)
that the concept whiwch was accepted
all these years of a need-based wage
policy is being replacen here by a
policy of a minimum wage at the
poverty level and (b) that the com-
pensation for the increase in the cost
of living by way of dearness allowance
should be hundred per cent only at
the lowest level and should be pro-
gressively reduced at the higher levels
which means that the real wages of
all workers except those at the lowest
level will go on decreasing. Thirdly—
this is my last point—thi; repost has
said that, in order to avoid wages
being pushed up, the wage settlement
should not be left to collective bar-
gaining between employers and labour
but the Government, the Stafe, should
intervene and see to it that wages are
not pushed up to an undesirably high
level.

In view of these factors-—and there
are many others, but I have no time
to go into them I want to know whe-~
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ther these three majo: postulates do
nut amount to an ideological basis for
a wage fresze policy all along the
line.

SHRI RAGHUNATHA REDDY: As
for the evolution of wage policy which
my hon. friend has described ag sn
wceological approach to the problem,
though I do not agree with him in his
description of this as a problem ot
ideology, I may say with great respect
and with your permission that this
question of wage policy has been
engaging the attention of the Govern-
ment for a considerable time. In pur-
suance of this anxiety t» find out some
methods, first the Reserve Banks
Steering Group considereq this pro-
blem and made their own recommen-
dations. This publication is available
for sale. Then the Congress Parly
manifesto itself -efers to this anxiety
about wage policy. An exclusive re-
cognition of what might to called a
price-and-income policy was given for
the first time in the Approach to the
Filth Five-Year Plan document also.
Then the Fifth Five-Year Plan also
deals with thig problem. The interim
report of the Chakravarty Committece
15 one of the offshoots of this approach
to the Fifth Five-Year Plan and in that
context this report had been prepared
and submitted. As T have said, in pur-
suance of this report, one of the deci-
sicns taken was to set ur a wage cell
in the Ministry of Labour to collect
information under several branches
and to deal with the various differentia
that exist in various public sector
undertakings and in the private sector
1o see whethe: any meaningful wage
policy to correct the distortions that
are existing at the present time could
be evolved. This was the purpose with
which it was done, With respect to
same of the questions raised in regard
to this particular document, I may say
that all these matters will be taken
into account; there is nothing very
sanctimonious about anything.

SHRI INDRAJIT RUPIA: What hap-
pened to my question?
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MR. SPEAKER: He has been at
peins to cover your guestion,

SHRI ATAL BIHARI VAJPAYEE:
Without success.

SHRI INDRAJIT GUPTA: I wanted
to know whether some of the main
principles enunciated in this new
interim report, even to the exient of
saying that the minimum wage should
be Rs. 40 at 1972 price level, do not
amount to supplying an 1deological
basis for carrying out a wage freeze
policy.

MR. SPEAKER: This, he denies,

SHRI B. V. NAIK: On the basis of
the ruling given by the hon. Speaker,
we can draw our inference and having
drawn the inference, may I know from
the hon. Minister if the entire purport
of this confidential repo:t 1s to freeze
the wages at the higher income groum
and to keep the wages flexible or link-
ed up with the price index at the lower
income group? Why don’t you accept
it and admit that it is a good sugges
tion?

SHRI RAGHUNATHA REDDY: As 1
have said, the entire question 1s re-
lated to prices, wages, incomes and
profits policy. To ctart with, a wage
cell has been set up for the purpose of
studying the various wage structures
existing in various sectors of industry,
both organized and other places.
Therefore, the point he has made that
with regard to wages, incomes, prices
and profits there must be a co-ordinat:
ed policy is well recognised.

SHRI B. V. NAIK: The higher 1n-
come groups being freeze! and the
lower income groups being kept fexi:
ble.

MR. SPEAKER: Evervbody is grops
ing in the dark because the document
is not there and still everybody is
raising the question,

SHRI S. M. BANERJEE: You cannot
say that. The document ig already
there with the Chair.
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SHRI INDRAJIT GUPTA; What did
the Chairman do with the document?
It must be handed over to you. What
happened to that? Where hag it gone?

MR. SPEAKER: I do not know.

SHRI 8. M. BANERJEE: Has that
also disappeared?

SHRI N. K. SANGHI; The utopia of
.a national policy of wages, incomes,
prices and profits being fer away, !
want to know whether at least the
QGovernment is considering of any for
mula for determining the dearness al:
lowances of the Central Government
employees as also emplovees ol banks
and industries and whether they have
any integrated approach to go into
the root of the issues so that this par-
ticular matter is settled without go-
ing to the Labour Court or without
resort to strike etc. Have you got any
integrated policy for deciding this
matter?

SHRI RAGHUNATHA REDDY. 1t 18
all part of the integrated pulicy which
the Government may consider.

SHRI SAMAR MUKHERJEE. In the
document, the first point mentioned 1s
“tp ensure mimimum wages nueed-based
on the povertyline in the interests of
health and efficiency of the workers.”
So, the minimum wages should not go
down below the pov:riy line, whereas
the Third Pay Commission has put the
need-based minimum wage at Rs. 214
at the 1972 level of prices. But, here,
this interim report of the Chakravarly
‘Committee is that the minimum wage
should be the poverty line. Poverty
‘line means per-head consumption of
Rs. 40, multiplied by three.

SHRI S. M. BANERJEE: Is it a re-
port?

SHRI SAMAR MUKHERJEE: Yes.

SHRI 8. M. BANERJEE:; 8ir, he has
wuoted from a report. The report
should be laid on the Table of the
House.

1806 (SAKA) Oral Answers 10

SHRI SAMAR MUKHERJEE: So, the
recommendation of this committee 1s
that the minimum wage should be
Rs. 120 whereas the Third Pay Com-
mission’s recommendation is that it
should be Rs. 196. So, this is not only
wage-freeze but it 18 a1 recommenda-
tion for further wage cut. 'This is the
policy of the Government, So, will the
Minister accept that this is the policy
of turther wage-cut?

AN HON. MEMBER: It was Mr.
Bosu’s report, not the Government's.

SHRI S. M. BANERJEE: Now that
the document has been reua oul a
second time—once it was shown and
now 1t has been read out by Shn
Samar Muknerjee, may ] have your
guidance? Under the Rules if auy
document 18 -ead in the House, any
hon, Member can ask the document to
be laid on the Table of the ilouse.

MR. SPEAKER: So lar as official
documents are concerned, if they are
in the name of any Minister or 1f they
are Government rlocuments, taey
should bz laid by thom Why should
somebodyelse be alloweg to luy them?
You are laying an official dncument on
the Table which is within the autho-
rity of the Government to lay. I can-
not allow you to lay it on the Table.

SHRI DINEN BHATTACHARYYA.
The Mimster hag admiited that it 1s
an interim repo-t. Whatever report
1t may be, it should be allowed to Le
laxd on the Table. '

MR. SPEAKER: I would advise the
Ministers that whenever th2y appoint
Commussions or commuttees the reports
of which they are not prepared to lay
on the Table, they should have some
code so that the Minister or the Com-
mission may understind.

-

SHRI INDRAJIT GUPTA: This is a
very dangerous precedent.

MR. SPEAKER: Yes, this is a ve:y
dangerous precedent. Any document
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on their zide you, on their behilf, lay
1t? I  cannot accept It. It is uplo
them. I have alremdy told them that
they must be very caraful about their
documents,

SHRI INDRAJIT GUPTA: Mr. K. D.
Malaviya is here. ONGC report was
allowed to be lald on the Table.

MR. SPEAKER; If he says that 1t is
correct, I will certainly allow you to
guote trom it. You can lay your own
document, but not on their behalf. Be-
cause the Minister does not allow, so
you are going to oblige him?

SHRI S. M. BANERJEE: I am not
asking the Government.,

SHRI INDRAJIT GUPTA. Does that
mean that he is justifiel in withholJ-
ing from the House?

MR. SPEAKER: It is a matler of
opinion.

SHRI SAMAR MUKHERJEE: He was
prepared to reply.

SHRI S. M. BANERJEE: What 18
your ruling Sir?

MR. SPEAKER® My ruling is, you
cannot lay on the Table on behalf ot
the Government their document...

SHRI S. M. BANERJEE: What about
the Audit Report? What about the
CBI Enquiry Report? What about the
report on Biju Patnaik? What about
Wanchoo Commussion report? You
allow all these.

MR, SPEAKER: Order please, don't
talk like that....

SHRI S. M. BANERJEE: You may
allow Mr. Mukherjee to lay it on the
Table of the House. I do not want
Government to lay it. Such documents
can be laid on the Table of the House.
There are several instances like that.
1 was sllowed; Mr. Homi Daji was al-
lowed by your predecessor.

AUGUST 8, 1974
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MR. SPEAKER: You can lay your
own docurment, but not on behalt of
‘the Government,

SHRI S. M. BANERJEE; Let him
hand it over to you and you may

kindly study it and then allow it to
be laid.

SHRI RAGHUNATHA REDDY- He
has referred o the recommendations
ot the Pay Commisgion and also the
recommendations of the interim report.

MR. SPEAKER: 1 jo not think it is
a confidential document when dvery~

thing is out, why not lay it on the
Table?

SHRI RAGHUNATHA REDDY: With
very great respect to M:. Samar
Mukherjee, unless Government takes
a view, 1i 1s not possible.

MR. SPEAKER: You must keep them
m lockers If they are on your table
they are bound to go out. 1If they
have gone out there 15 no use circum-
venting.

SHRI RAGHUNATHA REDDY:
With great respect, I would say, Sir,
unless Government takes all aspects
of the recommendation, it is very
difficult to say anything on the sub-
Ject...

SHRI DINEN RHATTACHARYYA:
His question was not answered. He
asked  whether the poverty-line
was recommended. That was also
asked by Mr. Indrajit Gupta. He has
not answered.

MR. SPEAKER: 1 am sorry, already
half-an-hour 1s over..

SHRI SAMAR MUKHERJEE: [ et hin
explain,

MR. SPEAKER: Explain ¢én what 1!
poverty line—from where it entds an
from where it starts?
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SHRI RAGHUNATHA REDDY: The
Pay Commission repart has been dis-
oussed and it is a public document.
They could make any reference. The
question is whether we are going to
fsllow the demarcation of poverty-line,
that is Rs. 40 according to him...

SHRI INDRAJIT GUPTA: Not ac-
cording to me, according 1o them.

SHRI RAGHUNATHA REDDY: They
are experienced trade unlon leaders
and they know the procedure how
negotiations take place, bipartite and
tripartite negotiations, and an objective
assessment can be made on the basis
of negotiations. And so far as this
question of poverty-line 18 concerned
I am not able to start the negotiations
and trade union leaders know about
it.

Fall in Ploduction of Steel Plants

263, SHRI VAYALAR RAVI: wiul
the Minister of STEEL AND MINES
be pleased to state:

(a) whether production i1n all the
steel plants had fallen during the last
year as compared to the previous year;
and

(b) if so, the reasons therefor and
the steps taken by Governmen: fo re-
move the bottlenecks?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SURHDEV PRASAD): (a) and
(b). A statement is laid on the Table
of the House.

Statement

(a) Yes, Siz. The aggregate produc-
tion of galeable steel from the, flve
major steel plants in 1873-74 was 4.363
million tonnes as sgainst the produc-
tion of 4.793 million tounes in 1972-73.

(b) The prodyction in 1973-7¢ was
affected adversely mainly on aecount
of:—

(i) Severe power culs and power
interruptions, eapecially in the

SRAVANA 17, 1896 (SAKA)
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period, April to mid-Novem-
ber, 1978, directly affecting
production in all the plants
except Bhilai.

Inadequate avatability of coal,
again lazgely due to power
cuts and power interruptions
during this period, affecting
the entire Jharia Coal fields,
leading to curtailment in the
operation of coal washeries
and of coal mines which, 1
turn, affected zteel production
in all the plants.

Intermittent slow down and in-
dustrial unrest in Railway, es-
pecially in the South Eastern
and Eastern Railways, in
August, 1973 and thereafter
from late November, 1973 on-
wards, affecting movement of
coal and other raw materials
and of flnished products and
necessitating the imposition of
drastic cuts on production in
keeping with the minimal flow
of raw matenals

(i)

(iii)

The targets of production for 1874~
75 which envisage higher production
then that achieved in 1973-74 have
been drawn up in consultation
with all the appropriate agencies after
making an assessment of the require-
ments and possible supply and avail-
bility of power, other egsential inputs,
ra:l transport ete. Close and constant
Laison is being maintained with these
agencies to ensure that production
does not suffer on account of shortage
in the supply or availability of these
requirements.

SHRI VAYALAR RAVI: There 18 a
fall in production of steel due to power
failure, non-availability of coal etc.
according to the hon. Minister's reply.
I am glad to note that you have not
blamed the workers of the steel plants,
That ig a good sign.

I would like to kmow from him :what
is the target that hms been fimed for
the year 197475 and what ave the
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ateps proposed to be taken to over-
come these difficulties relating to mon-
availability of coal and callway
wagons?

THE MINISTER OF STEEL AND
MINES (SHRI K. D MALAVIYA)
The target for 197475 is 5.0¢ milon
tonnes of saleable steel We have
been holding conferences amongst our-
selves for the past few months The
representatives of the ministries con-
cerned with the task of formulating
plans were here in Dellu for three to
tour days and we went into dctails of
all the problems that we had faced
with a view fo obtaining this target
After that several incid~nts took place
in the country about which the hon
Member 15 well aware suca as raillway
strike and so on and so fo-th We
hope to stick to this target this time
although there are constiaints which,
we see, have not disappeared so far
It will, however, be the eftort of the
Government and our mimstry also to
see that we pull together We recet
more often and t-y to resolve our
difficulies We shall {ry to stick to
this target of 504 mullion tunnes It
1s my personal ambition about the
target

SHRI VAYALAR RAVI 504 muilion
tonnes of steel 18 not sufficient for the
needs of this country to-day 8o, I
would like to know fhe proposals of
the Government and steps taken to
reduce the consumption of steel, es-
pecially, 1n the non-productve sector
and whether Government has also any
proposal to impo-t steel to meet the
needs of the industries in this country

SHRI K. D. MALAVIYA It is a
a2t that 504 million tonnes of steel is
nyt adequate to cater to the needs of
the country., The needs, as the hon
sfember is aware, are urgent, So, the
Government is taking steps to reduce
the consumption of steel m non-pro-
ductive regions Besides that, certain
technological modificationg have been
sqken to have for stesi which will
reduce the consumption of steel to the
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extent of 33 per cent. It i3 lkely that
for the construction of houses, less
steel will now be censumed. Bemdes
that, according to our new policy, we
propose to take administrative steps
whith will ultimsutely result in much
lesg steel consumption. Our aim is to
export more and mote steel with a
view to earning foreign exchange and
to consume it locally.

PROF MADHU DANDAVATE'
Many economic journals have report-
ed that as a result of un-manageable
use of steel plants, the production of
steel has suffered to some extent It 18
further repored that Government s
likely to introduce a shift in the steel
plants Is a shift likely to be intro-
duced 1n mini plants? If so, what are
the essential featureg of such a smft?

SHRI K D MALAVIYA I do rot
know what 1s meant py ‘unmanageble
use’ the term used by the hon Mem-
ber I have wused the word ‘const-
rants’ Constramnts are there Taking
the entire situation in the country and
circumstances 1nto  consideration as
also our needs—due to difficulhes
faced on account of non-availability
of transport, power generation and so
on our own wnability to improve the
batte-ies—cokeoven and blast fur-
naces—to that extent, 1t 1s desirable
for us to overcome the difficulties
All these constramnts to-day are very
much identifiable and we have identi-
filed them We are verv well set to
improve them and we ave effecting 1m-
provements on them So far ag the
second part of the quesuon regarding
int-oduction of mim-steel plants 1s
concerned it 15 a long-tezrm concept.
We are already having some mini-steel
plants which consume less capital and
less time and produce a part of th€
products which are required for cons-
tructional purposes and some other
purposes, It is my personal view that
we can increase steel production to a
very large extent and in less time and
by spending less by modifying our
present policy of not only felying on
integrated steel plants but alsoadding
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10 it in 8 very large way the mini~
sted} plantgs which ere now under con-
‘templation,

SHRI HARI KISHORE ESINGH: One
of the reasons given by the Minister
for reduction in the production of steel
4in Bihar is interruption of electricity
supply. 1 understand in Bjhar there
is no possibility of increase in power
supply in the Jharia Coal Mining area.
In view of this will the Minister consi-
der the increasing of electricity supply
by installing a thesmal plant of the
Ministry or by giving a special grant
{0 the Bihar Government for construc-
tion of thermal plant in this area 8o
that the power supply to the steel plant
is available

SHRI K. D. MALAVIYA: No doubt,
we are short of power in the Jaria
Coal Mining area. It is our joint effort
an the Mimstries concernad to see that
enough coal reaches and power gene-
ration is adequate. If it is not—which
perhaps it is likely to be for some more
time—then I have no hesitation to say
it will be our serious endeavour to
have more captive power plants. But
even power-plants of 30 MW or 30
MW take at least two years to come up
because it has to be manufactured,
obtained, imported, money arranged,
-ete.
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SOME HON. MEMERS rose

MR. SPEAKER: In <5 minutes we
have done only two questions,

SHRI BHAGCWAT JHA AZAD: I
have been standing So many times;
still you do not see straight and you
do not call us.

SHRI D. N TIWARI: Normally I do

not ask or stand up to ask ques-
tions . .

MR. SPEAKER: I am going to call
tor the file and show you.

.

SHRI JYOTIRMOY BOSU: You look
around all the time.

SHRI BHAGWAT JHA AZAD: If
you insist on the rule, you are violating
the rule; yesterday in tse Committee
it was decided to allow on'y three sup-
plementaries, How are you today al-
lowing 50 many, in contravention of

the rule which was decided upon yes-
terday?

SHRI P. VENKATASUBBIAH: He
should not cast aspersions on the
Chair like this; we also stand and

sometimes are not called ... (Inferrup-
tions)

MR. SPEAKER: In 45 minufes we
have done only two questions; we
should do more,
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) Yes,
Sir,

(b) and (c). It ig propused to deve-
lop with Russian assistance an open
cast mine of 3.5 million tonne annual
capacity m the Ramgarh area and to
set up ¢ washe-y for this output. A
contract providing for Russian techn’-
cal gassistance in the preparation of
Feasibility Report, collection of initial
data for detailed Project Report and
preparat on of first preliminary «raw-
ings, all 4t the Central Mine Plenning
and Desizn Institute, Ranchi, has been
signed ¢n 2-8-1974 between the Coal
Mines Autthority Lid. and Tsvetmetpro-
mexport, ike concerned Soviet Orga-
nigation. It is envisaged that for pre-
paring Qraft outline of the Detailed
Project lteport a few Indian experts
may be sent to USSR on short visits.

SHRI PRABODH 'CHANDRA: In
part ¢ of 'the question, I tave asked
the names of the Indiun experts. The
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-hon, Ministe: hag not givan the names.
Is it mot a fact that Indian sxperts
have made it clear that all the machi-
nery that is proposed to be manufac-
tured in Russia can be manufactured
in India?

SHRI SUBODH HANSDA: The agree-
ment has already been signed and it
has been proposed that some officers
should be sent, but ihe names of the
officers are not ygt decided,

SHRI PRABODH CHANDRA: 1
want to know whether it is a fact that
the Government decided to have g part
of the machinery manufactured in
India and that the Indian experts pro-
tested that we can indigenously make
all these machinery and that there is.
no use of having them imported from
Russia and wasting forelgn exchange.

SHRI SUBODH HANSDA: I do not
know whether the Indian experts have
protested against this. But since the
agreement has been signed only very
recently, on the 2nd August 1974, it
has not been clearly stated whether
these machinery will be manufactured
here or will come from the Soviet

side.

SHRI PRABODH CHANDRA: That
is my grouse. Sir, the Minister has
only stated that the agreement has
been entered into. I want to know
why such an esgreement -has been en-
tered into which is not in the interest
of our country.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA): It
is not true, it is totally untrue, to say
that the ag-eement which has been
signed is not in the interest of our
country. Anyone having that feeling
must remove that feeling...(Interrup-
tiong) I cannot be disturbed by all
this shouting. I know what I have
done. Let me state by case. I must
be allowed to state my c¢ase and not
face angry faces like this...(Interrup-

tions) I ammr' rticglar otqpnswer-
ing .this question if you do not want
to.
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SHRY ATAL BIHARI VAJPAYEE:
If you have Mo answer please keep
quiet.

SHRI K. D. MALVIYA; There are
certain types of machines which India
cannot produce. We are very anxious
to increase the production of coal. It
will perhaps take motre time if we
have to produce those machines here.
So, whatever machines are not produ-
ced in this country, they alone will
be imported from outside. If there
are certain machines which cannot be
produed here, and 1f they are badly
needed to keep up production, we shall
certainly import them from wherever
we can get. Just now the Soviet peo-
ple have promise to give supply of
this machine. Therefore, we are get-
ting them from Russia.

SHRI ATAL BIHARI VAJPAYEE:
A little while ago the hon. Minister
salq that the agreement which India
has entered into with Soviet Russia
does not lay down clearly whether the
machinery will be imported from Rus-
sita or Indian machinery will be used
Now the semior Minister comes out
with a statement that the machinery
is going to be imported. How can we
reconcile these two contradictory state-
ments?

SHRI K. D. MALAVIYA:
absolutely no contradiction.

There is

SHRI ATAL BIHARI VAJPAYEE:

Sir, have you not heard the Deputy
Minister?

MR. SPEAKER: Yes, I hear him
very well.

SHRI ATAL BIHARI VAJPAYEE:
He did gay that the agreement did not
provide only for imports.

SHRI PILOO MODY: The fact of
the matter is that the machines are
coming from West Germany.

¢ K. D. MALAVIVA: If the
hoti. Memiber sifting: opipostte ‘the
Teader' of the Jan Sungh Party, s not
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able to understang the problems that
are involved in this....

SHRI ATAL BIHARI VAJPAYEE:
I do not want sermons.

SHRI K. D. MALAVIYA: He has
utterly falled to understand what my
colleague, the Deputy Minister, has
said.. (Interruptions) Do mnot get
angry. I am not angry. Please do
not get angry.
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SHRI K. D. MALAVIYA: I am not
going to be cowed down by the amgry
faces of hon. members. I have got
to be listened to.

SHRI ATAL BIHARI VAJPAYEE:
We are not here to accept your ser-
mons. Sir will you allow two minis-
ters to make contradictory statements
in reply to the same gquestion” Kind-
ly go through the record.

MR. SPEAKER: It is no use get-
ting angry with each other. That spoils
the whole show.

AN HON. MEMBER: Show?

MR. SPEAKER: You have made it
a show now. The procedure is, hon.
members can bring it to the notice of
the Speaker instead of quarreliing in
the House.

SHRI K. D. MALAVIYA: Shall I
answer it now? °

MR. SPEAKER: It is all nght. 1
am satisfied. If there is any discre-
pancy, you bring it’' to imy notice. 5%
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minutes ave aver and 1 am still on the  Statew asked t9 Co-operate in Deve-

thirq question.
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lopment of Coal

%265, SHRI RAGHUNANDANLAL
BHATIA:
SHRI ANADr CHARAN
DAS:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Union Government
had asked the States for their co-
operation to the Central ies
engaged in production and develop-
ment of coal; and

(b) the response of the State Gov-
ernments thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) (a) The
State Governments help has been
sought in the implementation of the
policy for the nationalisaion of coal
mines, for he maintenance ot law and
order in the coal mining areas for the
supply of adequate ang urmnterrupted
power for mines and washeries and for
the supply of essential commodities to
the coal miners. The Government of
Bihar have also been specifically con-
sulted on the question of setting up of
a unifiled development authority in the
Jharia coalfield area to look after
infra-structural facilities like roads,
water supply etc.

(b) The State Govearnments have
assured us of co-operation in this re-
gard

SHRI RAGHUNANDAN LAL BHA-
TIA: Shri K. D. Malaviya, the Union
Minister of Mines and Steel, while
addressing the Minera] Corporation on
4th July sought the help of the State
Governments 8o that he may be in a
position to produce 83 million tonnes
of coal. According to the statement,
he hag asked for help from the States
in the matter of law and order in the
mines aress and in the matter of in-
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. own priorities. May I know from the
hon. Minister whether it is not possi-
ble to nave our own infra-structure
activities in those areag so that we
niay not depend on them?

SHRI SUBODH HANSDA: For the
first time there was deterioration in
the iaw and order situation in the
eastern division and that is why the
State Government's cooperation has
been sought. In West Bengal particu-
larly, the Chief Minister hag taken
some steps to see that the law and
order ig maintained and he has asked
the DIG to take strong action against
those miscreants who create trouble in
that area. Regarding he construction
of roads and other things it is true
that before taking over of the coal
mines, those areag have not been fully
developed. Now that, the mineg have
been taken over by the Government,
certainly it is the duty of the Coal
Mines Authority to see that those
areas are developed and the infra-
structure there is also developed. In
the case of Jharia coal-fields, there was
the Jharia Development Boarq which
wag coilecting the cess from the coal
mines. This was done under certain
Act which is a very old At. But the
Jharia Development Board has not
functioneg for long. Now the State
Government has been asked to revita-
lise that Development Boarg for cons-
truction of roads, ete.

SHRI RAGHUNANDAN LAL BHA-
TIA: Is it a fact that gome of the
State Governments have guggested to
the Government for releasing a num-
ber of small deposits in this area to
the private sector and, if so, is it the
policy of the Government to release
certain small deposits to the private
sector? '

THE MINISTER OF STERI, AND
MINES (SHRI K. D. MALAVIYA):
Certainly not. It ig not the policy of
“the Government to give it to . private
sector. -

SHRI P. VENKATASUBBAIAH:

' ‘May 1 know from the hon. Minister

whether the Government of Andhra.
Pradesh hag sought any assistance to
develop the 8ingareni collieries be-~
cause the production schedule there is.
quite satisfactory as compared with the
production of coal in other mines.

SHRI K. D. MALAVIYA: The Sing--
areni coal mines are doing very well.
In order to increase their pro@uction,.
if they ask for any assistance we shall

certainly do everything possible to help-
them.
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THE MINISTER OF LABOUR.
(SHRI RAGHUNATHA REDDY): The
views expressed in the course of Sup--
plementaries to Starred Question No.
831 answereg on 25th April 1974, have-
been noted by the Government. Deci-
sions are, however, yet to be taken in
regard to the appointment of work-:
ers” representatives and other mem--
bers and Chairman of the Wage Board.

SHRI MADHAVRAO SCINDIA: In
reply to a similar question in April’
this year the hon. Minister stated that
the representation of the Working Jour-
nalists on the proposed Third Wage
Board woulg be decided on the merits
of each cage. I would like the Minis--
ter to throw some light on this and
give us defiiite criteria on which the
merits of each case are going to be
decided.” Secondly, the D.A. and
wageg of the Working Journalists have -
not been revised for over five years
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ang you will he, surprised to know that
the minimum, pay to & Working Joyr-
nalist is below the natiopal minimpum
which has, been fixed by the Third'
Pay Commission. This alone demands
implementation of the propasal to get
up the Third Wage Board because the
Working Journalists are suffering. I
would like to know the definite date
by which the proposed Wage Board
will be set up.

SHRI RAGHUNATHA REDDY: 1
have already stated in my reply that
that decisions are yet to be taken in
regard to the appointment of workers’
representatives and other members
and Charrman of the Wage Board.
Therefore, the decision with regard to
the Working Jouranilsts is also yet to
be taken.

SHRI MADHAVRAO SCINDIA: I
seek your protection, Sir. The Minis-
ler has not given a defimite answer.
The Government had two years to
consider thig proposal.

MR. SPEAKER:
Hour 1s over.

SHRI MADHAVRAOQO SCINDIA The
Mimister is constantly indulging 1
woffle. He must introduce some clarity
i his answer. I want to know the
definite criteria and aiso the definite
date by which the proposed Wage
Board will be set up.

The Question

MR. SPEAKER:
Hour is already over.

The Question

SHRI ATAL BIHARI VAJPAYEE:
You alloweg the member to put a
question, and you have to see whe-
ther the Minister gives the proper reply
or not.

SHRI P. G. MAVALANKAR : He
has not replied at all not to speak of
its being proper.

MR. SPEAKER: The Question
Houg is ajready over. Hea got a chance
to ask a supplementary.

SHRI ATAL BIHAR! VAJPAYER:
“But whit ghout the reply?
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SHRI P. G. MAVALANKAR : Are
you satisfied Mr. Bpeaker, with the
reply that he hay given.

MR. SPEAKER: Short Notice Ques-
tion. Mr. Samar Guha.

SHORT NOTICE QUESTION

Intensified programme for
family planning

3. SHRI SAMAR GuHA: Wil the
Minmister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Government have made
an assessment of progress of the pro-
jects and programme of the family
planmng;

(b) if so, the facts thereabout,

(c) whether any intensified pro-
gramme has been adopted, and

(d) 1t so, the facts thereabout®

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Yes, Sir. Stu-
dies carrieg out reveal that awareness
of Family Planning 15 of the order of
60—70 per cent in the rural areas and
70—80 per cent in the urban areas.
Since the inception of the programme
149 milhon coupleg whose wives are
in the reproductive group have been
protected by one or the other fanuly
planning methods. It is estimated that
17.2 million births have been averted
till May, 1974, and the hirtn-rate 18
estimated to have come down to about
356 per thousang population by the
end of 1973-74.

(cy and (d). Yes, Sir. A statement
showing measures adopted to intensity
the family planning programme is
placed on the Table of the House

STATEMENT

The following measures have been
adopted to intensify the Family Plan~-
ning Programme,

(i) It has been decided progressively
to intagraty family planning in a lar-
ger development packege especially of
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‘Health: Natrition and. Mternity and
Chilg Welfare. ‘Bouth; the gervices and
«communication efforts wilk be. directed
towards such mtegrated development

(.u) It has hun mght to mva better
Jhealth and other services to the people
through the Minimum Needs Pro-
gratime and it will provide a more
effective framework for the succesg of
the Iamﬂy planning programme.

uu) At present Uni-purpose work-
res with the designationg of Basic
Health Workers Malaria Surveillance
‘Workers, Vaccinators, Health Educa-
tion Assistants (Trachoma) Family
Planning Assistantg etc.. are working
in vertical manner for their respective
‘programmes. All these workers will
now be converted into Multi-purpose
‘workers in a phased manner and thus
‘a larger number of persong on the
strength of Health, M.C.H. and Family
Planning will be available. Family
Planning Programme will be given
high priority. '

(lv) At present a uniform pattern
of implementation of programme has
been followed in respect of urban and
rural areas. As the socio-economic
«<haracteristicg of population residing in
rural and urban areas differ widely,
the programme strategy shouid be dif-
ferent in rural and urban areas. It
has acordingly. been decided that the
new strategy for intensive efforts
should be based upom the factors of
urbanisation, female literacy and den-
‘sity of population so far as yrban areas
are concerned and the factors of
‘growth rate ang density of population
in the rural areas.

(v) It is preposed fo adopt a new
‘motivational strategy involving indivi-
~dual and greater personalised appro-
‘aches; fuller wuse of.varipug mass-
media and expanding T.V. and radio
net~work. The hew - eommuniestion
policy will be paxrt of & packege which
‘will have to tackie simultaneously re-
lated programmes like Family Plan-
ning, Child Health. Nutrition and
status and rights of women, economic

wpportunities and productivity of
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fewer and-healthier children as against
8 larger number of sickly children
etc. The thrust of the new family
planning communication wili be inter-
disciplinary, inter-ministerial and
progressional.

(vi) Stats Governments have been
requested to. make the family planning
programme a masg movement by en-
listing the support of elected represen-
tatives of people like M.Ps. ML.As,
members of Zila Parishads/Pancha-

- yats/Panchayat Unions, organisations

like Trade Unions, Teachers/Students
Unions and professional Associations
etc.

(vii) The State Governments have
been told that in order to achieve the
national objective of bringing down the
birth rate to 30 per thousang popula-
tion by the eng of the Fifth Plan, they
should make all efforts to achieve the
following targets during 1974-75:

Sterilisations 20 lakhs
IUD insertions 6 lakhs
Conventional Contraceptive
Users . . . 25 lakhs

Immunisation Schcmeé

(i) Preschool Children 50 lakhs

(ii) School Children . 57 lakhs

(iii) Expectant mothers 30 lakhs

Prophylaxis agsinst Numnoml

Anaemia. .

(i) Mothers 25 lakhs

(ii) Children 25 lakhs
Prophylaxis against blindness. 87° 50 lakhs

(viii) State Governments have been
requested to run small Vassctomy
Camps at the Primary Health Centre
level for a duration of a week or 10
days at which 150~-200. sterilisations
can be done by the staff of Primary
Health Centreg without much distur~
bance to their normal work. Great
care will be taken in proper gelection
of cases and adeguate follow up. .
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(ix) Pacilities for sedoption of oft
methods of family planning according
to the choice of the scceptor will be
made available,

(x) Research in Reproduction Biology
is proposed to be geared up with a
view to develop improved and more
acceptable methods of contraception.

SHRI JYOTIRMOY BOSU: Why
should there be a Short Notice
Question on this?

SHRI PILOO MODY: Has he
arrested the birth of children
suddenly?

SHRI ATAL BIHARI VAJPAYEE:
Children are born in short notice!

MR, SPEAKER: It appears that
there is some understanding between
Prof. Samar Guha and the Minister.
That is why, it has come,

SHRI JYOTIRMOY BOSU: So
many of my Short Notice Questions
have been declined.

MR. SPEAKER: You must know
how to get it done by Government.

SHRI SAMAR GUHA: The growth
of population is a very serious pro-
blem. We should not take it lightly.

MR, SPEAKER: Prof. Samar
Guha, I think their objections are
all rightt I do not kuow what
urgency you saw in it, but it is there
on the agenda.

SHRI JYOTIRMOY
point of order....

BOSU: If

MR. SPEAKER: There is no point
of order.

SHR! JYOTIRMOY BOSU. If
any member puts any embarrassing
or diffieult guestion, does the Minis-
ter reply? 1s it for the Minister 1o
choose the guestion? If so, the whole
parliamentary system will go to ruin.
They have no scruples about it.
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MR, SPEAKER: 1@ you ave the

guardian of the parlismentary system,
God help us!

SHRI SAMAR GUHA: I think,
Sir, the hon. Minigter hag done
justice by accepting this question.

SHRI BHAGWAT JHA AZAD:
Yes, Sir, he is correct,

SHRI SAMAR GUHA: As far back
as 1938 when the population of united
India was only 30 crores, the then
President of the Indian National Con-
gress in his Presidential address in
1938 Haripura Congress gave a warn-
ing to the coumtry that “all the
future Plans would fall through if
the population was allowed to grow
by leeps and bounds...”

MR. SPEAKER: Please ask your
question.

SHRI DINEN BHATTACHARYYA:
It is all a bogus theory—I tell you.
Chma has more population than
India. Even then they have no such
problem. Here for all our problems
we put the blame o2 our populatiom
growth,

SHRI PILOO MODY: The hon.
Member can ask a supplementary i
he wants.

MR. SPEAKER: What is wrong
with you? You cannot sit guiet? 1
am not allowing you.

SHRI JYOTIRMOY BOSU: I will
read out to you the relevant rule
Rule 54 (1) says:

“A question relating to a malter
of public importance may be asked
with notice shorter than ten clear
days and if the Speaker is of opinion
that the question is of an urgent
character.,..”

So,Sir,mWMitkdcu
urgent charadiery and directed the
Minister to snswer the guestion.

MR. SPEAKER: I am not here to
liste: to it. It is all accepiad by the
Minister.
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SHRI PILOO MODY: He has
given nine months' notice
S8HRI SAMAR GUHA: Sir, the

popuhﬁon is a serious problem facing
the country Unless the population
growth is checked, a century hence
the humeruty will perish  Some
memberg have no idea at all

SHR! JYOTIRMOY BOSU Now
we are talking about a coutury hence
MR SPEAKER Please it down

SHRI SAMAR BUHA: 1 want to
know from the hon Minigter

MR SPEAKER
your question

Please frame

SHRI SAMAR GUHA 1 ecan
understand the Chriese cultural re-

volution I can understand the
Chinese problems
MR SPEAKER You need not
guarrel over Chinese revolution
SHRI SAMAR GUHA  Let them

nat iy to teach me these things

MR SPEAKER
guestion

Please ask vour

SHRI PILOO MODY The Chinese
eat hzaad Are you going to eat
Iizard?

SHRI SAMAR GUHA  Please
just wait and hear me

Sir, the whole calculation of the
Fifth Plan 1s bused on one basic
assumption that the population

which a5 1t 18 to-day 1s

§ per cent, should be brought down
to 1.7 per coit Otherwise the whole
Plen concept falis through If so,
Y want to know whether the Mimster
of Family Planning considers that it
will be possible jn the next five years
to bring down the rate of growth of
ther population from 25 per cent to
1Y per cent? 1s it not important?
1539 LS—2,
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DR. KARAN SINGH: In the Fifth
Plan period we have accepted a target
of bringing down the birth rate from
35 just mow per thousand to 30 per
thousand, of course it is gomng to be
a very difficult target to achieve but if
we have the full cooperation from
every side I am sure that we will be
able to reach the target and I would
appeal to my hon friend Mr Jyotir-
moy Bosu not to treat thus as a matier
ol Little importance This is certainly
a matter o crucial importance ahd
we are iryin, to mobilise all our finan-
ctal organigational and motivational
resources so that we may be able to
achieve the target we have laid down
for the Fifth Plan

SHRI SAMAR GUHA My second
supplementary is this Is 1t a fact
that m our slum areas and in the rural
backward aredas and also in the areas
of polygamous familes the rate of
growth of population 1s much highet
than the rate of growth of average
population? 1If it 1s so, may I know
whether any inlensified programme for
family planning 1s adopted for these
areas where you have identifieq great-
er population growth” In our country
43 per c(ent of the population of the
areas I have 1dentified are illiterate
Is there any justification of giving
advertisements 1n 200 newspaperg for
family planning® May I know whe-
ther our audio-visual publicity, the
radio ang films and fleld umt pro-
grammes are bemng made use of and
whether the field units could make use
of such films which can be introduced
{o make these programmes more effec-
tive?

DR KARAN SINGH It s true that
in economically depresseq areas and
slum areas and rural areas the popu-
lation growth rate 1s higher than the
other areas This i1s a worldwide phe-
nomenon It 1s so 1n our country too
One of the weaknesses of ocur pre-
gramme is this We are able to reach
only a small percentage of the popu-
lation. In the Fifth Plan we are do-
mng our utmost to see that we can
cover the areas which he mentioned.
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Not only advertisements in newspapers
aré done. I ngree that adveritisement

waste of scarce resources. In con-
sultation with I & B Ministry we bave
set up Family Planning Communica-
tion Board and we are utilising all this
media, radle ang television fiims post-
ers etc,

[DR. Heway AUsTIN in the Chair.]
12.14 brs.

So, we are trying to cover those areas
which have remaineg uncovered
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SHR1 P. G. MAVALANKAR: Sir,
I realise and appreciate that Govern-
ment of India have been ome of the
first in the world o go ahead in terms

tion with W.H.O., there are. I believe,
a4 number of projects for family plan-
ning. What efforts precisely have been
made by Government of India to lower
the birth-rate and how much of efforts
and finances have been directed to-
wards the educstive programmes ra-
ther than mere advertisements and
propaganda. My second point is: is it
a fact that in the name of family plan-
ning programmes and projects a num-
ber of ilhiterate and ignorant people
and poo: people are being exploited
angd given wrong informations” A lot of
dificulty 18 being experienced by these
families betause of this, That is why
the programme is not succeeding.
What is the Government doing with
regard to these matters®

DR. KARAN SINGH: Ag mention-
ed in my reply, our target 1s to avert
the births. 17.2 million births have
been averted as a result of the family
planming programme. As regards his
second point—I require the cooperation
of Shri Jyotirmoy Bosu also in family
planning programmes n all serious-
ness. The famil; planning program-
me as such cannot succeed if It is
purely a governmental programme
Family planning has ultimately got to
be accepied by the vast massey in this
country. That i3 where my hon.
triend’s point comes, The ton
imitation ideas must be injected lato
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N v
the mawmstresm of our population by
educationsl system. ~We have tried
We are it touch with the
Edueation Ministry and NCERT—and
agre trying to have certain other educa-
tional programmes. Family planning,
ultimately is also a part of our total
projections for economic development.
It is one of the weapons In our arse-
nal against poverty ang against back-
wardness. Unless we attack the prob-
lems on all fronts including education,
medical facilities, nutritional inputs
-etc.,, family planning will not succeed.
Therefore we have looked upon in the
Fifth Plan, the family planning as part
«f our total efforts. The question of
people being misled or exploiteq does
not arise. We have been making sure
‘that the limited resources that we have
are used in such a way that exploita-
‘tion iz mimimised and results are maxi-
mised.

SHRI JYOTIRMOY BOSU ‘What is
your programme for those who were
already born who c¢annot get a mosel
of food?

Orul Answers

DR KARAN SINGH: 1In order to
get a morsel of foad. the programme is
Tun

12,17 hrs.

{MR. SpeaxEr in the Chair.

SHRI VASANT SATHE: In view of
‘this fact that in the rural areas, par-
Uicularly, on account of acute poverty,
‘the peor peole do not have sufficient
privacy as well as knowledge and in-
«centive to use the <family planning
methods would you consider the gues-
tion of connecting the fami'y plann-
‘ing a8 a part of economic planning of
-« family; and would you include this
as an incventive and  disincentive
scheme 90 that people would taken
‘more readily the family planning pro-
gramme?

DR. KARAN SINGH: What we are
trying to do in the Fifth Plan is to
integrate family planning into the
infbimum nesds programme and it is
thershy we will trying to meet sll the
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basic gconomic requirements of the
people. We are also adopting & stra-
tegy of integrating family planning,
health services and nutritional input
in the rural areas.

SHRI S, M. BANERJEE: Sir, the
hon. Minister %Was replied to all the
question and practically given hip own
plan about the family planning as bhe
did get a change to speak during the
Grants. I would like to kmow from
him whether any steps have been
taken to see that Members from hoth
Houses of Parijament undergo opera-
tion before they can explain to the
entire country? Also how many of
them who are capable of producing
have undergone the operation.

DR. KARAN SINGH: 1 must ad-
mit 1 do not have detaily with regards
to the reproductive behaviour of the
Members of Parliament but 1 would
like them to help me openly and wili-
ingiy in this matter irrespective of
party considerations and irrespective
of the fact how many children they
may have—we are prepared to regu-
Jarise what may have happened in the
past. Parliament 1s afterall the tri-
bune of the people and it is here that
the problems are discussed.

SHR1 K LAKKAPPA: Mr. Spea
ker Sir, the bon'ble Mimster has
rightly said that population explosion
18 one of the great dangers to our
society But unfortunately what has
happened i1s the entire programme of
family planning has only reached the
affluent section of the society and the
rural folk have been completely neg-
lected. Even the expertise that has
reacheg the rural areas is sub-stand-
ard. 1 would like to krow what the
hon. Minister is going to do in order
to see that the poorer section of our
society—those who are residing in the
villages—are relieved of this misery
and the family planning pregramme
reaches most effectively to them?

DR. KARAN SINGH: The poird, it
1 may say 80, made by the hon. Mumn-
ber is extremely well-taken and true.
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We: have in the plan so far reached
oly a limited section of the society
‘ang those sectiong which need famiily
planning most have not been covered.
In the Fifth-Plan there is going to be
a’' special effort through the primary
health ¢entres in the first place and
hrough various other sections in the
rural areas to-get this message to the
rural areas. We are trying to involve
the panchayats because they are in a
way the smallest unit of the local self-
vernment. We try to get them all
involved. I have got representatives
of All India Panchayat Parishaq and
various other organisations, At the
industrial level. 1 have a sub-com-
mittee where representatives of le-
bour and management are there so
that we can try and cover the indus-
triaj} workers. We are making special
programmes to cover people; we are
trying particularly to motivate the
wnmen because 1 ieel that 1t ;8 really
ihe woman of India who have got a
responsibihty in this. Then only the
programme will get the momeniom 1t
deserves
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WRITTEN ANSWERS TO QUESTIONS

Poriugmese Contrsl over Catholic
Chureh in Goa

*267, SHRIMATI ROZA DESH-
PANDE: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether Portugal exercises it
.omtro]l through Vatican over the
Catholic Church in Goa even after
the liberation of Goa;

(b) whether recently Members of
Parliament made a representation to
the Prime Minister about it;

(c) if so, Government’s reaction on
it, and

(d) whether Government have
tuken any step to protest against it?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
\SHRI SURENDRA PAL SINGH): (a)
Under the Concordat of 1886 the Gov-
ernment of Portugal has the right of
patronage in the appointment of Arch-
hishops and Bishops. At present, how-
«ver, there is only an Apostolic Ad-
ministrator running the affdirs of the
Lhurch in Goa.

(b) Yes Sir.

(¢} and (d). We have tzken up the
matter with the Vatican.

Alleged Violation of Import Ruleg by
Escorts Tractors Limited

*268. SHRI S. N. MISRA:
SHRI HARI KISHORE
SINGH:
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether it has come to the
notice of Government that Escorts
Tractors Limited have violated the
import rules;

(b) if so, the facts thereof; and

{c) the steps taken by Government

1o bring the company to book for such
violations?

Written Answers SRAVANA 17,
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THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): (8) and
(b). M/s. Escort Tractors Ltd., had
imported 1,800 packs ot Ford tractors
in PKD (partially knocked down) con-
dition imnstead of CKD (completely
knocked down) condition, in contra-
vention of the mmport licence granted
to them in November 1974, for impbrt
of 3,000 CKD packs of Ford tractors.

(c) As the selling price of Ford
tractors had not been fixed under the
Tractors (Price Control) Order at that
time, 1t was considered that the effect
or the penalty levied if any, for the
infringement of the conditions of the
mmport lcence would be more on the
purchasers of the tractors than on the
manufacturers, who were likely to re-
cover the amount of penaity by raising
the selling price of the tractors. Gov-
ernment, therefore, decided that the
above packs should be treated on the
same footing as other similar packs
Importeq earlier by State Trading Cor-
poration and got assembied by M;s.
Escorts Tractors Ltd. for distribution
through the State Agro-Industries Cor-
porations. The Company was thug de-
prived of any benefit that would have
accrued to them by importing the
above-mentioned packs, in violation of
the terms and conditions of the im-
port licence granted to them.

Discrimination by British Authorities
against Genuine Common Indian
Tourists

+269. SHRI MOHINDER
SINGH GILL:
SHR} DEVINDER SINGH
GARCHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether British authorities do
not allow genuine common Indian
tourists to enter London ingpite of the
fact that proper sponsorship docu-
ments are shown to them and evem
the person sponsoring the tourists is
present at the airport; and

(b) whether some reciprocal wmea-
sures are being taken or some undes-
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standing reached at in such cases of
discriminatio,  sgeinst  Common-
wealth tourists, espeeially Indians?

.THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
{a) There have been some complaints
in this regard.

(b) Generaily, gemwne tourisis are
permitteq entry into the UK. How-
ever, there have been cases of incon-
venience to some of them. Govern-
ment have taken up the matter with
the British Government at various le-
vels on severa! occasions, The British
suthorities have taken steps to ensure
that such inconvenience is not caused
to genuine visitors.

U.P. Steel Producers to Shift thely
Units to other States

*270. SHRI RAMKANWAR;
SHR; RAMAVATAR
SHASTRI:
Will the Minister of STEEL AND
MINES be pleased to state.

(a) whether a large number of
steel producers in U.P, have sought
permission for shifting their units out
of the State;

(b) the numbey of steel units for

whom permission for shifiing was
asked and the reasons therefor; and

(c) the remedial measures taken by
Government in this regard?

THE MINISTER OB STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (). It is presumed that the
reference 1s to electric are furnace
units for producing steel ngots If 50,
according to information received from
e Government of U.P, only seven
electric furnace units, including three
which are still to be commissioned
have sought permission for shifting to
other States on account of continued

power shortage.

(¢) The Government of U.P. are
taking necessary action to improve the
availability of electric power.

AVUGUST B, 1974
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Sale of Aduiterated Tollst Soaps snd
Comnetios in Mblroptiitng. Cities.

*271. SHRIMATI BIBHA GHOSH
GOSWAMI: Wil the Minigter of
HEALTH AND FAMILY PLANNING
Le pleaseq to state:

(a) whether Government are aware
that in the four largest metropelitan
eities, the markets are flooded with.
adulterated stuffs of most of the
popular brands of toilet soaps and
consmetics which have created so
many ekin diseages to the people; and.

(b) if so, what steps have been
taken by Government to stop these
adulterated goods from marketing and.
to take action against those responsi-
ble for their manufacture?

Written Ansors

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH) (a) and (b). Reports re-
cewveg indicate that the manufactyre
and sale of spurious cosmetics has as-
sumed significant proportions. The
State Drug Control authorities have
been directed to undertake a crash pro-
gramme for detection of spurious cos-
metics Toudet soaps are excluded
from the purview of the definition of
cosmetics under the Drugs and Cos-
meticg Act.

Purchase of Steel from opsn Mirket
by Central Government Departments.

272 SHRI K. LAKKAPPA: Will
the Minister of SUPPLY AND REHA-
BILITATION be pleaseq to state:

(a) whether some Central Govern-
ment Departments were asked by the
D.G.S &D. to purchase steel from the
open market outside the Rate Con-
tract for their requirement of steel
furniture;

(b) it so, the reasong for doing so
when the price of open market ateel
is very high; and ,

(e) whether Government are awsre
of pome underhand dealings by some
Officers of D.GS.&D. and certiin.
Ministries in this regard?
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THE MINISTER OF SUPPLY AND
REHABILITATION (SHRI R. K.
KHADILKAR): () No purchase of
steel was authorised. However, during
the period 24th February 1975 to 31st
July 1974 certain indentors were al-
lowed to make direct purchase of steel
furniture from the open market out-
gide the rate contract.

(b) Steel furniture was urgently ve-
quired by some of the indentors and
the rate contract holding firms werc
net in a position to suply the stores
within the delivery date due to scarcity
of raw materials.

(e) No Sir.

Raise in Price of Torbo Generators by
BHEL.

4273. SHRI K. MALLANNA: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Bharat Heavy Eleitri-
eala have declared to raise the prices
of its 110 mw turbo generators Tor
new contracts; and

(b) if so, the reasons therefor?

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAD)* (a) and
(b). There has been no announcement
so far by BHEL to raise the prices of
generators produced by them agawnst
new contracts. The prices of equip-
ment to be supphed against new con-
tracts are setiled, if need be through
mutual negotiations after taking into
account the prevailing escalation in
eosts of inputs like raw materials and
wages.

Bubjects for Talk with Dr. Kissinger
on his Visit to India

*274. SHRI H. N. MUKERJEE;
SHRI P. G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the (overnment of
Imdiz intend to take up the guestion
of US. naval base in Diego Garcia
with Dr. Kissinger during his visit to
India; and

(b) if so, whether Government
would take up with him the question
of frequent patrolling in Indian Ocean
by U.S. Naval Task Forces ignoring
the protests made by India and other
littoral countries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). While tbe Uniteq States Sec-
retary of State, Dr. Henry Kissinger,
has agreed to visit India on our invi-
tation, the details have not yet been
worked out. In fact. even the dates
of the wisit have gtill to be finaliged.
It would, therefore, be premature to
anticipate the subjects which would
bhe discussed at that time,

As 1s customary on such occasions
the discussions are likely to cover bi-
lateral questions as well as inter-
national matters of mutual interest. It
would, however, not be desirable in
the public interest to speculate on the
sub)ects whith may come up in the
ialks, even betore the visit has finalis-

ed

Diplomatic Relations with Portogat

*275. SHRI SAT PAL KAPUR: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) whether a measage was sent by
the Government of India to the new

Government of Portugal through
President of Senegal;
(b) whether any other contracts

have been made with the new Portu-
guese Government for opening diplo-
matic relations with Portugal; and

(c) the prospects for the re-esiab-
lishment of diplomatic relations with
Portugal?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government of India have not sent any
message to the Government of Portu-
gal.
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(b) No Sir.

{c) India'g relations have been gov-
erned by the earlier Portuguese re-
gme’s policies on Goa and their Afri-
can colonies. The prospects of im-
provement 1n relations depend on a
tangible change in these policies. Gov-
ernment have, however, noted with
satisfaction the recent declarations of
the Portuguese Government regarding
their African colonies and are keeping
the matter under review.

Tumning over a2 Helicopter to U.P.

Government by Hindustan
Aeronauties Limited

*a76. SHRI SATYENDRA NARA-
YAN SINHA: Will the Mnister ol
DEFENCE be pleased to state:

(a) whether the Hindustan Aero-
nautjcs Limited have turned over &
helicopter to the Government of Ut~
tar Pradesh gome time in December,
1973; and

(b) if so, whether the same is being
manned and maintained by IAF
Crew?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) One Allot-
tee III Helicopter was purchased by
the Government of U.P. from HAL 1n
November, 1973.

(b) At the request of the UP Gov-
ernment for the training of their own
pilot, two IAF Pilots (one-of-them a
Flying Instructor) have been deputed
to UP Government with effect from
1st December, 1973 on the mnormal
terms of geputation.
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Labour Unrest in Gujarat

*278. SHRI P.M. MEHTA: Will the
Minister of LABOUR be pleased to
atate:

(a) whether Labour unrest in the
State of Gujarat ig incressing;

(b) if so, whether the main reason
for this 15 large scale retrenchment of
labourers in the last agitation;

(¢c) whether the power shortage in
the State has rendered the labourees
jobless; and

(d) what steps are being considered
vy Government to resolve the labour
unrest in the State”

THE MINISTER OF LABOUR (SHR1
RAGHUNATHA REDDY) (a+ to
{c¢). Information 1s being collected and
will be laid on the Table of the House

(@) The Industrial Relationg Machi-
nery continues to make efforts to min-
mise work-stoppages, through informal
mediations, conciliation, adjudication
ur arbitration as necessary under the
existing statutory  provision. and
voluntary arrangements

Seiting up of a Separate Board and
Central Research Institute for Yoga

*279. SHRI G. ¥. KRISHNAN,
SHRI N. E. HORO.

‘Wil the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

{a) whether Government of India
propose to set up a separate Board
ang Central Research Institute for
Yoga; and

(b) it so, the gutlines thereof?

Written Answers S0

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). A proposal to
set up a separate Council and Central
Research Institute for Yoga 1s under
consideration of the Government of
India.

Cost of Production of Coal befere and
after Nationalisation

*280. SHRI S. P. BHATTACHARY-
YA: Will the Minister of STEEL AND
MINES be pleased to state the cost of
production of coal before nationalisa-
tion and after nationalisation®

THE MINISTER OF STEEL AND
MINES (SHRI K D. MALAVIYA)
Before nationalisation coal was being
produced by a large number af private
collieneg whose cost of production data
18 not available with the Government
In National Coal Development Corbo-
ration Ltd., the average cost of pro-
duction during 1972-73 was Rs. 34.95
per tonne The Accounts of the Coal
Mines Authority Ltd. for the year
1973-74 i e., the first year alter nation
alsation have not yet been finalised
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Four-Tier Covtract System In Bindus-
tan Construction Lid.

1886. SARI BHOGENDRA JHA:
wili the Minister of STEEL AND MI-
NIES ve pleaseq to state the steps be-
ing taken to end the four-tier contract
aystem prevailing in the Hindustan
Construction Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): There.il
no four-tier contract system in mn~
dustan Steelworks Construction Limi-

ted.
Expangion of Gos Shipyard

1887. SHRI D, P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Mimister of DEFENCE be
pleased to state:

(a) whether a scheme for the ex-
pansion of the Goa Shipyard with a
view to increasing its capacity for the
eonstruction of new vessely as well
o ship and barge repairs is under
formulation; and

{b) if so, the anticipated expendi-
ture on the proposed scheme and the
main features of the scheme?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) in THE MI-
NISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): (a) With a
wiew Lo increasing the \capacity for
construction of new vessels and also
for ship and barge repairs, the Goa
Shipyard Ltd., has formulated a
scheme for the expansion of its facili-
ties in two phases. The Board of
Directors of the Company has approv~
ed Phase I of the scheme for imple-
mentation in ‘thel firlt instance and
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tnls is at present under the considers-
tion of Government.

(b) The facilities proposeq to be pro-
vided in this phase consist of a Pro-
duction Bay, a Slipway and Fitting-
out-shopy with necessary cranage faci-
lities and machinery etc. The estima-
ted outlay of Phase I is Rs, 86 lakhs.
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Definition of Clerks in Factories and’
Leave Rules Applicaifle

1889. SHRI HUKAM  CHAND:
KACHWAL: Wil the Minister of
LABOUR be plessed to state:

{a) whether the definition of an in~
dustria] worker includes clerk» alwo.
working in a factory;
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(b) the leave rules that apply in
cabey of permanent clerks of pre-1861
appointment, if their services sre trans-
ferred after the year 1961 to some
industrial post in the same factory and
when wsuch transfer is made in the
public interest as the services of clerks
exclusively are required therein under
the recruitment rules for filling indus-
trial posts; and

(¢} whether the provisiong of rule
39(7) and 40(7) of Revised Leave
Rules, 1972 do not at all apply to em-
ployees so transferred to industrial
side?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)" (a) The Facto-
ries Act, 1948 applies {0 a person in-
cluding clerks employed, directly or
through any agency whether for wa-
ges or not, in any manufacturing pro-
cess or 1n cleaning any pari of the
machinery or premises used for a
manufacturing process, or in any other
kind of work incidental to or connec-
ted with the manufacturing process or
the subject of the manufacturing pro-
cess.

‘(b) and (c). The Central Civil Gov-
ernment Servants 1n general are gov-
erned by the Central Civil Services
(Leave) Rules, 1972 excepting some
categories mentioned at (a) to (k) of
Rule 2 of those rules. As such, work-
men employed in industrial establish-
ments do not come within the puryiew
of these ruleg including Rules 39(7) and
40(7). The Faclories Act will apply to
clerks if they come within the defini-
tion pf “worker”. However, in case a
Government servant governeq by Cen-
tra] Civil Services (Leave) Rules, 1972
is appointed 1in an industrial establish-
ment wherein his leaye terms are gov-
erned by the Factorieg Act, 1948, the
balance of the leave at his credit on
the date of such appointment is allow-
ed to be availed of as terminal leave
or, if not so availed of would lapse
subject t0 revival as and when he 1s
tranaferred back to a service or post
% which these rules apply (vide rule
8 ibid).
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Hospital Facilities to Workers' dopen—
denty under ES1 Scheme

1890. SHRI C, K. CHANDRAPPAN:
Will the Minister of LABOUR be
pieased to state:

(a) whether in Delhi, hospitalisation .
facilities to the dependents of the
workers who are covered under the
Employees State Insurance Scheme:
have been offered now, ,

(b) 1 so, the broad outlines there--
of;

(¢c) whether similar facilitiea are:
offered to workers in other cities; and

(d) 1if so, the names of the cities
where “these have been offered and
how many more workers or their
dependents will be benefited by this?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Employees'
State Insurance Corporation have fur:
nished the following information:—

(a) Yes

(b) The hospitalisation facihities to
the familhes of the insured persons are
being provided in the 300 bedded Em-
ployees’ State Insurance Hospital,
Delhi and 160 beds reserved in ofher
Hospitais This 1ncludes out patient
care, specialist consultations, supply of
all drugs and dressings, immumsation
services, family welfare planning ser-
vices Radiology & Pathological in-
vestigation facilities, ambulance facili-
ties inpatient treatment etc.

(c) Yes.

(d) Hospitalisation facihties have
heen provided to the lamilies at the
following places:—

ANDHRA PRADESH

Adoni, Eluru, Chirala, Guntur,
Hydershad-Secunderabad, Xur-
nool, Nacherla, Tadepally in-
cluding out-skirts, Markapuram,
Masulipatnam, Peddakakani,.
Ramagunda, Sirpur Kagaznagar,
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Vijayawada and its out-skirts, Man-Days lost due to Strikes
Waglml and Mahboob Nagar 1898, SHRI C, K. AN
SHRI SHIV KUMAR SHAS.
GUJARAT; TRI:
abad Will the Minister of LABOUR be

MADHYA PRADESH
Indore and Ujjain

EARNATAKA

Bangalore and :ts suburbs, White
flelds and KGF

TAMIL NADU:

Coimbatore, Kovilpatt: and Madras
City

HARYANA:

Yaumuna Nagar mcluding Jorian and
Jagadhn

KERALA. (entire State)

PUNJAR

Amritsar including Verka, Chhehar
ata and Khasa Ludhiana snd
Jullundur

RAJASTHAN.

Jaipur ncluding Durgapur, Kishna
garh Lakher: ang Swaimadho-
pur

UTTAR PRADESH:
Kanpur and Modinagar

WEST BENGAL,

Howrah induding Shyampore and
Hoogly,
MAHARASHTRA:
Poona
The families of 14 82,350 employeer

wneluding those 1p Delni (1 20,000) have
:::n Provided hospitalisation facihi.

pleased to state:

(a) the total number of strikes and
man-days lost due to strikes
Year so far both in public and private
sectors separately;

(b) the total number of strikes an
loss of 'man-days due to strikes in
1872-73 and 1973-74 and

(¢) the loss of production with value
thereof during the above periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR[ BAL
GOVIND VERMA) (a) to (¢) Infor
mation 1s being collected and will be
laid on the Table of the House after
it 15 received

Central Gratuity Fund

1892 SHRI C K CHANDRAPPAN-
Will the Mumister of LABOUR
b pleaseq to slate

(a) whether the Centre has decided
to create a Central Gratuity Fund to
protect the gratuity rights of the wor-
kers during clowre or hquidation of
companies,

(b) whether the report of the Com.
mittee appointed on this matter has
since been received,

(c) if so0 the main recommendations
thereo! and

(d) when this scheme is Ukely to
tome into operation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) {a) to (d). ‘The
matter has been exarmned by a Com-
mittee which submitted itg report in
June 1074 The Committee has made
certain recommendations, including the
setting up of a Central Guarantee Fung
to secure the payment of gratuity o
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workers in cases of closure and liqui-
dation. The Committee's report is
under examination,

Visit by High Level Defence Team
to Moscow

1693. SHRI ISHAQUE SAMBHALI:
SHRI BHOGENDRA JHA:

Will the Minister °
be pleased to state

of DFFENCE

(a) whether a high level defence
team visited Moscow in April, 1974;
and

tb) 1if so, the result thereof?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) (a) VYes
Bir

(b) The discussions witn the USSR
Government resulted in fuller apprec:-
ation of problems of common interest
tb the two countmes.

Assrasment of Employment among
Skilled ang Educated Young Men

1894 SHRI P, GANGADEB
SHRI D D DESAI

Wil  the Mnister of
be pluased to state,

LABOUR

, {a) whether Union Government has
launched a crash programme to assess
the extent of employment among the
skilled and educated youngmen,

(b)Y whether the programme
covers the technical graduates,

also

(c) sf so, the broad outlines thereof:
and

(d) when the survey is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). The
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Government have not launched any
crash programme to assess the extent
of employment among skilled and edu-
cated youngmen. However, with a
view to studying thé¢ relationship bet
ween University education and employ-
ment, an all India sample survey to
4scertain the emplovment pattern of
Graduates was launched 1n 1072, The
survey covers Graduates (including
Post-Graduates and above) in general
and professional/technical streams as
well as diploma holders in Engineer-
ing/Technology who passed out from
ali the Universities/Polytechnics in the
couniry during the year 1968. The
draft report 1s expected to be ready
by the end of 1974..

Going Abroag by Doctors of ALLME

1895 SHR1 P, GANGADEB,
SHRI RAGHUNANDAN LAL.
BHATIA:
SHR]! D, D DESAI:

Will the Mimister of HEALTH AND»
FAMILY PLANNING he pleased to
<tate

(a) whether Government are aware
that 35 out of each final year batch of
50 student. for the AJIMS ¢go
«broad;

(b; if so, the reasuns thereof; and.

t¢) the steps taken to counter the
brain-drain®

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHIRI A. K. KISKU):
(a) and (L) It 1s a fact that a number
of students who pass thewr final
MBB.S examination from the All
Incdia Institute of Medical Sciences go
abroad either for higher <tudies or for
employment.

(¢) Prevention of ‘brain drain’ is
proposed to be included as one of the
terms of reference of the Medical Edu-
cation Commission to be set up by the-
Government,
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~Reo-employment of Ex-Army Person.
nel in Orlssn

1896. BHRI P. GANGADEB: Will
the Minister of DEFENCE be pleased
“to state:

(2) the tota]l number of ex-service-
‘men now without any job in the State
-of Orissa;

(b) whether measures have been
“taken by the State Government to re-
employ them for their subsistance; and

(e) it so, the outlines thereof?

THE DEPUTY MINISTER IN THE
M'NISTRY OF DEFENCE (SHRI J, B.

+PATNAIK) (a) 1,554 on 31st March
1974.
() Yes, Sir

(c) Government of Orissa have pro-
vided reservation of vacancies in
sclifferent services for ex-cervicemen
Relaxations of age and educational
qualifications, benefit of military -er-
vice for fixation of 1mitial pay, senori-
v and pension have also been given

Sail produced spares for Steel Piants

1897 SHRI P, GANGADEB
SHRI RAGHUNANDAN LAL
BHATIA-
SHRI D D DESAI!

Wil the Minister of STEEL AND
MINES be pleased to state

(a) whether the Sieel Authority of
India has decided to produce special
spare parts for stee Plants

(b) 1f o, advantages of having such
a workshop as compared to the manu-
facture of these items in the Heavy
Industrial Complex at Ranchi,

(¢) whether the workshop will fur-
ther reduce the import content for
-steel plants; and

(@) it <o, the
thereof?

salient features
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THE DEPUTY MINISFER IN THER
MINISTRY OF ‘STRBEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). A Commiitee set up by the Steel
Authority of India Lid. has recom-
mended the setting up of a workshop to
produce certain medium and heavy
range spare parts common to all the
steel plants. No final decision has
been taken on this recommendation
The Steel Authority of India Ltd. are
taking steps for the preparation of a
feasibility report in this regard.

Gujarat Mineral Development
Corporation

1898. SHRI D. D. DESAI' wWill the
Mimster of STEEL. AND MINES be
pleased to state

(a) whether fluorspar umt of
Gujarat Mineral Development Cor-
poration 15 working only ut 30 per
cent capacity, and

(b) 1f so the reasons thereof”

THE DEPUTY MIN!STER IN THR
MINISTRY OF STEEL AND MINES
(SHRT SUKHDFV PRASAD) (a)
The Plant iz working at 38 per cent
capacity

(") The ol toke of melallurgical
grade fluorspar. which 1s the major
proctuct of this olant, 15 not coming
up to the ancinated levels and the
plant i1v carrying sizeable stocks even
with the current capacity utilization,

Help given to ex-servicomen by
Directorate of Resettlement

1899. PROF NARAIN CHAND
PARASHAR. Will the Mimster of
DEFENCE be pleased to state,

(a) the number of ex-servicemen
helped hy the Directorate of Resettls-
ment in the first six months of the year
1974, month-wise: and

(b) the total number of ex-service-
men registered with the Directorate as
on the 30th June, 197¢4* -

.
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (S8HRI J. B.
PATNAIK): (a) The requisite infor-
mation is xiven below, month-wise:—

Jawary 1974 . . . 487

1 sbruary 1974 . . . 608

March 1974 . . . 514

April 1974 . . . 636

May 1974 * . . 560

June 1974 . . . s29
{b) 29,408

Industrial reiations in Muiti-national
Corporations in India

1900. SHRI RAJA KULKARNI: will
“the Minister of LABOUR be pleased
to state:

() the steps Government have
taken to investigate into the working
of the industrial relations policies of
Multi-national Corporations operating
in India.

(b) whether any Trade Union has
made an attempt to convene a tripar-
tite conference on this subject; and

(¢) the decision of the Government
n the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) Proposals for
undertaking such a study are being
formulated.

(b) Yes.
(¢) The matter is under examina-
“tion.

Decline in production of coking coal

1901. SHRI MADHU LIMAYE. will
ithe Minister of STEEL, AND MINES
be pleased to state:

(a) whether the production of cok-
ing coal/output of coal washeries has
gone down; and

(b) if so, the washery.wise decline
in the year 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(BHR! SUBODH HANSDA): (a) and
(b), The production of coking coal has
gone down but the production of
washeries has gone up. The produe-
tion of coking coal during 1973-74 was
15.77 million tonnes (provisional) as
compared to 16.62 million tonnes in
1972—173. The output of washed coal
in the various coal washerieg during
the two years 1972.73 and 1973-74 is
given below —

(Provisional

ino:mp‘inonofmes)
Name of washery

1973-73  1973-74
Dugda I . 0-610 0°613
Dugda IT 0779 0 7x7
Bhojudih 1-308 1-270
Patherdih 0-758 o 756
Durgapur (HSL) 0- 407 o $16
Durgapur (DPL) o 111 o 172
Jamadoba o 831 0°900
Chasnala 0 S41 o 740
Lodna 0 212 o 179
Kargah 1 489 1-376
Kathara o §77 o 652
Swang 0 182 0 223
West Bokaro 0338 o 339

8-140 8 453

Deterioration in industirial relations
in 1973

1902. SHRI MADHU LIMAYE: will
the Minister of LABOUR bhe pleased
to state:

(a) whether it is a fact that indus-
trial relations in the private sector
deteriorated in the year 1973 com-
pared to the previous three years;
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(b) it so, the total number of man-
days lost in the private sector. amnd

{c) the major reasons for this
worseming of industrial relations?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) and (b) Ac-
eording to the available information
the position regarding the number of
industrial disputes, workers irnvolved
and mandays lost 1n the private sector
during 19870, 1971, 1972 ang 1973 (Pro-
vigional) was as follows'-

Al

Y car No of

Workers Manda <
¢ sp'uus mvehed  lost
1970 2 443 1,389 190 (8 501,167
1971 2,367 1,251 §h0 14,292,220
1972 2,705 1,320 Y91717,19 298
19 ) 2,230 319,415 15059 904

(c) It will be seen from the ahove
figures that there was 1 slight improve
ment 1n ndustnial relution in the year
1973

Role of Labour Ministry for improve
ment 1n industrial relations

1903 SHRI MADHU ! IMAYEL Wil
the Minister of LABOUR « pleascd to
state

() whether the I abour Ministry
has played an abeolutelv passive and
negative role in the matter of bringing
about improvement in the industrial
relations in the year 1873-74 and

(b) if so whether there will be a
change 1n the policy of the Minstry
thereafter?

THE DEPULY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) (a) No, Sir

(b) Poes not anse
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Target of siominium preduction in
Fifth Plan

1904 SHRI MADHU LIMAYE Wil
the Minister of STEEL. AND MINES
be pleased to state

(a) what are the targets fixed lot
production of aluminium in the Fifth
Five Year Plan,

(b) the total outlay proposed

(¢} whether the major share in the
increased production of aluminium 1nh
the private sector will go to the mono
poly houses

td) whether the entire additional
output will be procured by the Gou
ernment for distribution at controllec
prices from the private producers
and

(e) 1t not the reasons fot not doing
this”

LHT DEPUTY MINISTER IN 1HI}
MINISIRY OF S1EFL AND MINES
(SHRI SUKHDEV PRASAD) (a)
370 000 tonnes by the last vear of th
Fifth Five Year Plan

(b) The outlay vrovided for the
pul lic sector aluminium projecte n the
Fifth Plan is Rs 151 68 crotes

(¢) At present the entine production
of aluminium 15 1n the orivale sector
It 15 estimated that durin: the Fifth
Plan period an additional capaeity ot
70 000 tonnes per annum will he (om
missioned in the private sector subject
fo avar'abiily of adequatle power The
break-up of this additional capactty
amongst the three companmes presently
operating 14~ Indian Aluminium Co
Ltd (20000 tonmes), Hindustan Alu-
mmum  Corporation Ltd (40 000
tonnes) and Madras Alumimum Co
Ltd (10000 tonnes) In the public
sector the Bharat Alumnium Company
will commission 100,000 tonnes of capa-
aity m its Korba Aluminium Smelter.

(d) and (e) Even at present the <el-
nng price of alummium and its pro-
ducts excluding extrusions and foils, is
controlled under the Aluminium Cot-
trol Order, 1970,
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Molal Scrap Trading Corporation

1905. SHRI MOHINDER SINGH
GILL: Will the Minister of STEEL
AND MINES be pleased to state;

(a) whether hiz attentien has been
drawn to the news reports that the
Metal Scrap Trading Corporation, a
public sector undertaking, being kept
slarved of any worthwhile activity;
and

{b) it so0, the reaclion of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). In the past the activities of the
Corporation were primarily ‘export
oriented’. Due to spurt in domestic
demand and the consequential changes
in the export policy, the export of scrap
has come down considerably. Accord-
ingly various steps have been taken to
diversify the activities of the Corpora-
tion,

The Corporation has been re-struc-
tured and has been made a subsidiary
of Sieel Authority of India Ltd. It has
been appointed the canalising agency
for import of scrap and ‘old ships’ for
scrapping. The other activities pro-
posed to be entrusted to the Corpora.
tion, include organising scrap collee-
tion and processing facilities in the
country, development of ship breaking
industry, coordjnating import of basic
‘inputs’ for steel furnace industry,
organising data bank, conducting sur-
veys on demand and availability of
scrap and rendering services to other
public sector undertakings in the
matter of disposal of scrap.

Collection and publication of Labour
Statistics

1906. SHRI MOHMINDER SINGH
GILL: Will the Minister of LABOUR
be pleased to state:

(a) whether no worthwhile action
has been taken on the colfection and

1539 LS—3

publication aof reliable, comprehensive
and up-to-date statistics relating to
labour, despite the suggestions of the
National Commission on Labour about
flve yearg ago;

(b) whether the completion of many
a surveys and research studies 1s lag-
ging behind schedule in the absence
of the above mentioned statistics and

(¢) 1if so, whether some immediate
steps will be taken to compile the
Statistics about labour?

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). The
recommendations of the National Com.
mission on Labour for the improve.
ment of lgbour statistics as accepted
by the Government are being actively
pursued and implemented as far a8
possible, so as to improve the quality
and availability of labour statistics.

Self-Employment Ventures for Ea
Servicemey,
1907. SHRI MOHINDER SINGH
GILL:
SHRI JAGANNATH
MISHRA:

Will the Minister of DEFENCE
be pleased to state:

(a) whether it is proposed to set up
a public sector type corporation to
help ex-servicemen in self-employ-
ment ventures; and

(b) if so, when a final decision in
this direction ig likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) and (b). A proposal
to form a Corporation to finance and
to provide technical guidance to ex-
servicemen for setting up small-scale
industries and other self-employment
enterprises is still under study. It
will take some more time hefore #nal
decision can be taken,
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Achievement of Selt-Sufficiency in
Manafactare of Sophisticated Wea-
pony during Fifth Plan

1908. SHRI S. M. BANERJEE:
Will the Minister of DEFENCE
be pleased to state:

(a) whether more Sophisticated
weapong are likely to be manufac-
tured in Ordnance Factories; and

(b) if so, whether a state of self-
sufficiency will be reached in  the
manufacture of such weapons dur-
ing the Fifth Plan and if not, the
reasons for the same?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Every possible effort will be
made to attain self-sufficiency, as far
as possible, in the manufacture of these
weapons during the Fifth Plan. .It
cannot however be stated with cex-
tainty whether this aim will be achiev-
ed as there are numerous constraints
both technological and financial.

Reinstatement of Workers of Telco
and Tube Company Jamshedpur

1909. SHRI BHOGENDRA JHA-
Wil  the Minister of LABOUR
be pleased to refer to the reply given
to Unstarred Question No. 8194 - on
25th April, 1874 regarding reinstate-
ment of workers of TELCO and Tube
Company, Jamshedpur and state:

(a) whether the requisite informa-
tion hag since been received from the
Government of Bihar; and

(b) if so, the broad outlines thereof
and Government’'s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAI-
GOVIND VERMA): (a) and (b), Ac-
cording to the information made avail-
able by the Government of Bihar,
following the strike in these unifs in
1969, the managements had dismissed/
discharged 15 workers in the Indian
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Tube Company and 37 workers in the
Telco. In terms of the conciliation
settlement relating to this case, the
Punishments awarded in these cases
were subject to review by Shri K.
Abraham, Member, Board of Revenue,
Government of Bihar whose decision
was binding on the parties. After the
stipulated review, Shri Abraham con-
firmed the dismissal/discharge in the
case of 13 workers of the Indian Tube
Company and 12 workers of Telco, and
the remaining employees were eventy-
ally taken back. As the workers con-
tinued to agitate in the matter, the
Government of Bihar referred the dis-
pute over this issue for adjudication
in May 1971, The management filed
a writ petition in the Patna High Court
contesting the above reference on the
ground that the punishments awarded
to the workmen were fully covered by
the conciliation settlement. Following
a suggestion from the Union Labour
Minmstry, the State Government tried
to bring about an out-of-court settle-
ment in this case. But their attempts
have not been successful. In their re-
port dated June 22, 1974, the State
Government have advised that the de-
cision of the High Court in the matter
may be awaited.

Production in Heavy Engineering
Corporation

1910. SHRI BHOGENDRA JHA:
Will the Minister of HEAVY INDUS-
TRY be pleased to refer to the reply
given to Unstarred Question No. 3055
on the 14th March, 1974 and state:

(a) whether the Heavy Engineering
Corporation has achieved the expect-
ed production of 41 per cent of its
rated capacity during 1873-74;

(b) the estimated time schedule for
the Heavy Engineering Corporation to
achieve approximately full rated capa-
city of production; ang

(c) what steps, including workers’
participation in management are be-
ing taken to achieve the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir,
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During 1978-74 the Corporation achiev-
ed utilisation of about 35 per cent of
its rated capacity. The percentage Is
Toxw as it is with reference to the capa-
cities mentioned in the original DPR.
which have undergone a considerable
change due to changes in product-mix
and operating conditions. A study is
being made to establish the correct
rated capacity in the light of the
«changed conditions,

(b) Subject to the availability of
the correct and adequate load and
other factors being favourable, it is
expected that HEC will achieve the
Tull rated capacity i1n the course ot
‘the next 2-3 years.

(c) As a siep towards workers’ parti-
cipation in management a number of
‘bipartite committees with representa-
tives of the recognised Union have
been set up to attend to problems
relating to production, and labour
welfare. In addition arrangements
have been made for streamlining of
production planning and control sys-
tem; material, inancial and commerecial
management has been improved, incen-
tive scheme has been progressively
extended, and an effective preventive
maintenance system has been intro-
duced.

Shortfall in Production of MAVIC
during 1973.74

1911. SHRI VEKARIA-
SHRI ARVIND M. PATEL:

Will the Minister of HEAVY INDUS-
TRY be pleased to state the reasons
for the shortfall in production of Mine
ing and Allied Machinery Corporation,
Durgapur during 1973-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHR! DALBIR SINGH): The Mining
& Allied Machinery Corvoration Ltd
achieved about 80 per cent in physical
terms and about 89 per cent in value,
of the targets fixed for the year 1873-74.
The shortfall was mainly due to power
shortage and short supply of bought
out items by sub-contractors and an-
eillary industries.

The production in the Undertaking,
however, registered a significant in-
crease during 1973-7¢ as will be seen
from the following table:—

Production
Year -
In physical  Valu~
terms (Rs. in
(MT)  crores)
1971-72 . . 11,991 10°20
1972-73 . 15,456 14 50
1973-74 . 17,732 17°75

Vans of Capital Hospitals Equipped
with Equipment needeq for Heart
Patients

1912. SHRI BISHWANATH JHUN-
JHUNWALA- Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state.

(a) whether the three centrally run
hospitals in the capital have vans
equipped with necessary equipment
to give immeAiats niq to patients w);o
suffer a heart attack during their
transit from home to hospital;

(b) if o, their number and whether
they are adequate for the need; and

(¢) if not, the reasons for not ac-
quiring such vans when some of _the
privately run hospitals in the Capital
have the same facility?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM‘T
LY PLANNING (SHRI A K. KISKU
(a) No.

(b) Does not arise.

his is not considered essential
as (:r)x ;rmbulance car with oxygen ﬁacg;
hty and essential drugs can alway:m
made available if known in time
Moreover, it is very difficult to say
without having Dproper check up,
iaboratory investigations ete. whether
the patient is suftering from ‘Yeart
attaclk.

A
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Strike by Workers in Hindustan
Aeronautics, Lucknow

1914 D. K. PANDA- Will the Minis-
ter of DEFENCE be pleased to
state:

(a) whether workers of Hindustan
Aeronautics, Lucknow went on one
day strike on the 30th May, 1974 and
some others on hunger strike;

(b) if so, the demands of the em-
ployees; and

(¢) the decision taken thereon?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
;IDYA CHARAN SHUKLA): (a) Yes

r

(b) and (e), Following a minor inci-
dent of an officer taking out of the
factory without a gate pass a small
transformer (value approx Rs. 25)
which was his personal property, the
workers union organised an agitation
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suspﬁcﬂng theft of Company property
antl demanding suspensitm of the oficer
and his superior as well as Security
Officer. An enquiry conducteq establ-
isted that the transformer actually
belonged to the officer. In spite off
this the Union kept up the agitation
for some-time but lauter withdrew the
agitation on 31st May following furthes
discussions with the management.

Expliottation, of Minersaly in Kerals

1915 SHRIMATI BHARGAVE
THANKAPPAN: Will the Minister
of STEEL AND M'NES be pleased to
state

{a) whether any attempt hag been:
made by Government to exploit the
minerals located in Kerala by the
Geological Survey of India; and

(b) i so, the brief outlines of the
steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES.
(SHRI SUKHDEV PRASAD) (a)
and (b) At present <ome deposits of
fireclay, kaolin, Iime-shell, sillimanite,
silica sand and other sands, 1n Kerala,
are being exploited The State Govt
of Kerala has formulated the following
plans for exploilation of minerals,
based on the recommendations of @
Task Force on mmng set up by that
Government.

(1) Minerals investigations, whicln
include pilot mining and bulk samphng
of deposits of iron ore, bauxite, gra-
phite chinaclay and glass sand, in dif-
ferent parts of the state.

(2) Detailed studies of the known
Lmestone deposits of Pandareth near
Walayar in Palaghat Distt.

(3) Strengthening of chemica] labo-
ratory to conduct detailed chemical’
examination and ore Dbeneficiation
tests.

(4) Detailed investigations of econo-
mic minerals in forested regions of the
State.
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(3) Advanced iraining to be given to
Adechnical personnel in the fleld of in-
vestigation, prospecting, mining and
beneficiation of minerals deposits,

(6) Intensification of research and
.development activities now being car-
ried out in the State Department of
Mining and Geology and also the Uni-
versity Department of Geology under
.a coordinated programme,

Production of Zinc and Leag during
1973-14

1917. SHRI SUKNDEO PRASAD

VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) the total production of zinc and
lead in the country during the year
"1673-74;

(b) whether Government are con-
sidering to develop new mines in
worder to increase the production of
.zinc and lead during the year 1974-75;
-and

(c) if so, the broad outlines of the
increased production as a result there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
The production of zinc and lead dur-
ing 1973-74 was ag under:—

Zine Lead

(in tonnes)
{1) Hindustan Zinc
Led. . . 11,393
(A public sector (cathodes)
undertaking
producing zinc and
lead from mines
in Zawar areg in
Rajasthan)
(1) Cominco Binani
Zine L,
(A private sec-
tor company pro-
ducing zinc out
of imported
zinc concen- 1
trates) L
(b) and (c). The Hindustan Zinc
Uimited .has alveady been amthorised

2,700

9,953
(ingots)
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to proceed with the development of the
Balaria (In Zawar area) and Rajpura-
Dariba zinc-lead mines during the
Fifth Five Year Plan. As the develop-
ment of these mines will take 3 to 5
years, there will be no significant in-
crease in the production of lead and
zinc metals during 1974-75.

Bleckmarket Sale of Steel ang Yoo
Products

1918. SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to stite:

(a) whether it hag come to the no-
tice of Government that Steel and
Iron products are being sold in the
open market at two to three times the
normal price; and

(b) if so, the action taken so far
against such business houses in the
country from January to June 1974?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The prices of some categories
of steel being sold in the open market
are higher than those announced by
the Joint Plant Committee.

There is no statutory control on
pricing and distribution of iron and
steel at present. However, the dis-
tribution policy 18 consumer-oriented
and most of the available steel produc-
tion 1s supplied to the actual con-
sumers Necessary steps gre being
taken to prevent any misutilisation of
steel by the actual users. Cases of
misutilisation coming to notice are duly
investigated and appropriate action
is taken against units involved, where
necessary.

Allotment of Cars and Scoeters to
Poreignery and Indians Returning
from Abroad

1919. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the gscheme to allot
cars or scooters to foreigners and Ins
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. diap Nationals returning from abroad
. !}‘i% liberalised; and

{b) it soMthe broad outlines there-
v of? ERRTTY

VTHER Dtptﬁx_ MINISTER IN THE
MINISTRY:-QP~- HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, 8ir,
but in réipect of Indian nationals

only.

‘ (bF. Fhe condition, that the Indian

« nationpls returning from abroad should
haxe;stayed there for two years, has
been removed.

-t ¥
¢ Achievement of Steel Target for
1974-75

1920. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the target of steel pro-
duction for the year 1974-75 from all
integrated stee] plants in the country
is not likely to be achieved; and

(b) if so, the reasons thereof and
the expected shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
The actual aggregate production of
saleable steel from the five major steel

' plants during the months, April-July,
1974, has been a hitle above the target
for this period Every effort will be
made to see that the target for the
year is achieved.

(b) Does not arise.

Increase in Commission of Car
Distributors

1821. SHRI N. K. SANGHI: Wil
the Minister of HEAVY INDUSTRY

be pleased to state:

(a) whether, while the manufac-
turers of motor cars are allowed in-
crease in price of their product, the
distributors’ commission has not been
enhanced for more than a decade

" now;
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(b) whethér there has been a dis-
tinct fall in the sale of motor cars
and &3 & result of this and the distri--
butors are losing heavily ag they have
to pay for the interest op the locked.
up material; and

(¢) it so whether  Government
have considered to enhance the com-
mission of car distributors and evolve
a formula whereby every increase is.
reflected in a simultaneous increase-
in the commission?

THE DEPUTY MINISTER IN THE.
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) There
has been no rise in distributors’ Com-
mission pari passu rise in car prices.

(b) and (c). Government is watch-
ing the trend in sales closely. There-
are indications of sales of particular
makes becoming sluggish, The dis-
tributors have represented to the Gov-

ernment with regard to losses they
are suffering and increasing strains
on their capital resources, The

question of enhancing distributors’
Commission has to be considered as-
integral to car prices. Appropriate
consideration with regard to difficul-
ties pointed out by distributors s
being given,

Setting up of Gas Plants

1922, SHRI N K. SANGHI: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether while inaugurating the
annual general meeting of the Pun-
3ab, Haryana and Delhi Chamber of
Commerce, he urged upon the indus-
trialists to set up gas plants; and

(b) it so, the nature of response of
the industry to this and the facilities
being provided by Government to
implement the scheme early?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,.
Sir.

(b) Does not arise.
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Anmdedlmndculmm.wnh
CM.A. Oficers in Calcutta

1928. SHRI N. K. SANGHI: Wwill
the Minister of STEEL AND MINES
be pigssed to state: ;

(a) whether Government are aware
that the coal dealers, in collusion
with CMA officers in Calcutta are
diverting ad hoc allotment of coal in-
tended for use in West Bengal to
Northern India and are also cheating

consumers by replacing good quality
coal with inferior quality;

(b) whether Raniganj is the main
centre of their activity;

(c) if so, whether any CBI inquiry
is proposed; and

(d) the steps being taken to im-
is proposed; and

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information is being collect-
ed and will be laid on the Table of
the House,
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Budgetary provision for Goverament
Hospitalg of Capital

1926. SHRI MUKHTIAR SINGH
MALIK:
SHRI BIRENDER SINGH
RAO:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the Budgetary provision for
each of the Central Government hos-
pitals 1n the capital separately for
each hospital for the last three years,
year-wise;

(b) the actual amount spent by
these hospitals during the same
period; and

{c) the number of out-door patients
and in-door patients treated by each
of the hospitals, separately, each year
during the same period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-

MILY PLANNING (SHRI A. K
KISKU)- (a)
(a)—(i) Willingdon Hospital :

Rs.
1971-72 91 85 lakhs
197273 100 00 lakhs
1973-74 99° 43 lakhs

(i) Safdarjang Hospital :
197172 . . . . 181lakhs
1972-73 . . 187 lakhs
1973-74 194°41 lakhs
(b)—(i) Willingdon Hospital :
Rs.

1971-72 91" 40 lakhs
1972-73 105- 50 lakhs
1973-74 .+ & . TI513lakhe
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(c)={1) Willingdon Hospital :
Out-door In-door

971 : . R . 604222 19674

1972 : . . . 620753 24049

1973 : . 663664 28153
(1) Safdarjang Hospital ;

1971 * 803539 65729

1972 . . . 930217 70365

1973 1 . 994571 71316
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Agistance to UAR for Arms Industry

1930. SHRI JAGANNATH MISHRA:
DR. KARNI SINGH:

Will the Minister of DEFENCE
be pleased to state:

(a) whether UAR has approached
India to help her n building the
arms wndustry;

(b) if so, the nature of assistance
sought; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir.

{b) and (c¢), Question does not arise.

Steel Production

1931. SHRI JAGANNATH MISHRA:
Wil the Minister of STEEL AND
MINES be pleased to state:

(a) the total quantity of steel pro-
duced in the four Public Sector Steel
Plantg viz.,, Durgapur, Bhilai, Rour-
kela and Bokaro since January, 1874;

(b) how far the production has
fncreased in compsrison to the last
yedt;

(c) the estimated production to be
achieved during the remaining period
of the ourrent year; and

(d) the steps taken to accelerate
the pace of production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
aggregate production of ingot steel
from the four public sector steel
plants at Bhilai, Durgapur, Rourkela
and Bokaro during the period, Janu-
ary-—July, 1974, was about 2,117 mil-
lion tonnes and of saleable steel from
Bhilai, Durgapur and Rourkela was
about 1.647 million tonnes,

(b) The total production both in
terms of ingot steel and saleable steel
from the plants during the period,
January—July, 1974, was less than

that in the corresponding period last
year.

(c) The total likely production
from the plants during the remain-
ing perfiod of the current year, name-
ly, from August to December, 1974,
is estimated at 1.97 million tonnes of

ingot steel and 1470 million tonnes
of saleable steel.

(d) The targets of production for
1974-75 have been drawn up in con-
sultation with all the appropriate
agencies after making an assessment
of the requirements and possible
supply or availability of power, other
essentia] inputs, rail transport ete.
Close and constant liaison is being
maintained with these agencies to en-
sure that production does not suffer
on account of shortage in the supply
or availability of these requirements,

Impact of Coal Shortage on low-prio-
rity Consumers’ Goods Industiries

1932. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND
MTYNES be pleacel to ctate

(a) the impact of coal shortage on
the low priority consumers goods
producing industries during the Rail-
way strike in May, 1974;
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(b) whether the shortage of coal
for these industries is likely to per-
sist during the next few months; and

(¢) 1f so, the steps proposed to be
taken by Governmment to ease the
position?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). No assessment has been
made regarding the impact of coal
shortage on the low priority con-
sumers goods producing industries

during the Railway strike in May,
loading of

1874. However, overall ¢
coal during May, 1974 and in the
two subsequent months was better

than in the preceding months as can
be seen from the following figures:

Daily average loading
in BG {four-wheelers,

March 74 6944
April 74 7405
! May 74 ! 7566
June 4 8059
July 74 8100

(¢) A co-ordinated effort 18 bheing
made by the collieries to increase
coal procuction and by the railways
to move more coal to industrial
and other consumers.

W H.O. Assistance for Eradication of
T.B. from the country

1933, SHRI D P. JADEJA:
SHR1I ARVIND M. PATEL:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

ta) whether there are nearly 8
million T.B. cases in the country out
of which 2 mllion are already infec-
10us

(b) it so, the steps proposed to be
taken by the Government to control
the incidence of TB in the country;
and
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{(c) the financial assistance and ex-
pert services received from W.H.O in
this regard?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A.
K. KISKU): (a) Yes.

(b) To control the incidence of
Tuberculosis in the country. National
T. B, Control Programme has been
launched. It 18 based on the following
two objectives:—

(i) To prevent development of
Tuberculosis among the
healthy non-infected per-
sons by offering them BCG
vaccinatiop specially in the
age group below 20 years of
age, and

(ii) To detect as large a number
of cases as possible and to
treat them effectively with
anti-TB drugs

284 District T. B. Centres for car-
rying out case finding, treatment and
BCG vaccination programme have
already been established in the coun-
try by the end of the 4th Plan period.
During the 5th Plan it 1s proposed
to set up such Centres in the re-
maiming 75 districts. 39,500 T. B
beds have already been provided up-
to the end of 4th Plan period It is
proposed to add another 3,500 T.B.
beds during the 5th Plan period.
The above Schemes have been in-
cluded under the State Plan sector
at an estimated outlay of Rs. 931860
lakhs The Government of India
would provide anti-T B. drugs and
BCG. Vaccine at a total estimated
outlay of Rs. 825 lakhs. Steps are
also being taken to increase the
production of Freeze Dried B.C.G.
Vaceine to 60 milion doses a year.

(¢) No financial assistance is being
received directly from the W. H, O.
for the National T B. Control Pro-
gramme. W. H. O. has, however,
been assisting the programme by
providing technical experts since
1950-51 and award of fellowahips,
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Coal Mining Machinery

1634. SHRI 5. A. MURUGANAN-
THAM: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether to achieve the target
of coal production during the Fifth
Plan, Coal Mining Machinery worth
Rs. 229 crores is needed by 1976;

(b) if mo, whether it is available
within the country or is to be import-
ed; and

(c) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) In
connection with their Fifth Plan
programme, the Coal Mines Autho-
rity Ltd. has been allowed to take
advance action for purchase of plant
and machinery worth Rs. 219,19
crores during 1974—786.

(b) and (¢). A major part of the
machinery requifed is available
within the country and the rest is
to be imported. It is estimated that
the plant and machinery valued at
Rs, 60.63 crores may have to be im-
ported during the period 1974-75 and
1975-76 involving foreign exchange
expenditure of Rs. 88 crores,

Alumina Plant at Sarguja

1833. SHRI 8. A, MURUGANAN-
THAM. Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the preliminary work
of the proposed Alumina Plant at
Sarguja in Madhya Pradesh has start-
ed. and

(b) it so, the broad outhines there-
of?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUKHDEV PRA-
BAD): (a) and b). A Feasibility
Study for setting up a 500,000-tonne
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slumina plant in Madhya Pradesh
based on bauxite deposits of the
State including those of low-grade
ore is being prepared by Soviet
agency M/s, Tsvetmetpromexport.
The report is expected to be avail-
able by the middle of 1975,

Lack of Medical Facilities for Colliery
Workers

1936. SHRI S. A. MURUGANAN-
THAM- Will the Minister of LABOUR
be pleased to state:

(a) whether Government are aware
of the lack of medical facilities for
the colliery workers; and

(b) it so, the steps being taken to
tackle the problem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI!
BALGOVIND VERMA): (a) and (b),
The primary responsibility of pro-
viding medical facilities to the col-
liery workers is that of the Employ-
ers and the State Governments. The
Coal Mines Labour Welfare Organi-
sation Dhanbad, however, supple-
ments their efforts and has made
adequate arrangements for medical
facilities within its permissible re-
sources. These facilities to col-
liery workers getting a basic pay upto
Rs. 730 p.m. and their dependents are
being extensively provided free of
cost by the Organisation, which is
at present spending more than 60
per cent of its tota] income of the
General Welfare Account on provision
of medical facilities alone. There is
a net work of Central and Regional
Hospitals; T.B. Clinic and T. B, Hos-
pitals; Maternity & Child Welfare
Centres. Beds are also reserved in
hospitals belonging to State Govern-
ments and private agencies for treat-
ment of diseases for which there is
no arrangement at the Medica] 1In-
stitutions of the Organisation. Sub-
sidies are paid for the dispensaries
maintained by colliery owners as per
prescribed gpecifications
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Aletment of Punds tar Salem Steel
Elant

1937 SHRI 8. A. MURUGANAN-
TRAM: Will the Minister of STEEL
.AND MINES be pleased to state:

(a) the steps taken for allotment of
funds to the Salem Steel Plant during
:the current year; and

(b) the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a)
and (b) A provision of Rs 3 crores
has been made in 1974-75 for the
Salem Steel Project.. The question
of additional allocation of funds in
the current year for this project is
still under conmderation.

Cantract Labour in Steel Industries

1938 SHRI KRISHNA CHANDRA
HALDER Will the Minster of STEEL
AND MINES be pleased to state:

(a) the total number of contract
labour working in the Steel Indus-
tries 1n 1972 and 1973 in Private and
Public Sectors, and

(b) the wages of contract labour in
different Stee] Plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b). The information 1s being
collected and will be laid on the
Table of the House,

Appointment of full-time Comtrollers
by States

1939 SHR!I SAMAR MUKHERJEE
Will the Mimister of HEALTH AND
FAMILY PLANNING be pleased to
state

(a) whether a mnumber of States
have not appointed full time Drug
+Controllers, technically competent in
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quate number of Inapectors;

() it »0, the pamas of such Btates;
and

(c) the reaction of the Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SBHRI A K
KISKU): (a) and (b). Only 7 States
have appointed full time Drug Con-
trollers The remaining States/Union
Territories where full time Drug
Controllers technically competent in
drug manufacture and testing have
not yet been appeinted are as under:

Andhra Pradesh, Assam, Bihar,

Haryana, Punjab, Himachal
Pradesh, Manipur, Orissa,
Rajasthan, Tamil Nadu and

Tripura and the Union Terri-
tories of Chandigarh, Delhi,
Dadra and Nagar Havels,
Goa and Pondicherry.

According to the Committee on
Drugs Control appointed by the Gov-
ernment of India there should be
one Inspector for every 25 manu-
facturing units and one Inspector for
200 drug selling premises On this
basis the States where the number
of Drugs Inspectors fall considerably
short of this standard are

Andhra Pradesh, Assam, Buihar,
Humacha! Pradesh, Haryana,
Orissa, Rajasthan, Tripura,
Uttar Pradesh, West Bengal
and Union Territory of
Delhi,

(c) The State Governments have
been requested to strengthen the State
Drugs Control Administration and to
tighten the enforcement procedures.
In particular the need for a full
time Drugs Controller and adequate
number of Drugs Insgpectors in all
the States has been emphasised.
Necessary action is already being
thken by some of the States,
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Fair Price Shops for Organised Indus-
teial Workerw

1940. SHRIMATI ROZA DESH-
PANDE:
SHRI INDRAJIT GUPTA:

Will the Minister of LABOUR be
pleased to state:

(a) the number of fair price shops
for essential commodities for organised
industrial warkers in mines, Jute, iron
and steel plantation, engineering,
ports and docks, railways, pharma-
ceuticals and public sector under-
takings; and

(b) the places where these shops
are situated and the commodities sold
by them?

THE DEPUTY MINISTER IN
THE MINISTRY OF LLABOUR (SHRI
BALGOVIND VERMA): (a) and
(b). The information 1s being col-
lected and will be laid on the Table
of the Sabha in due course,

Increase in Prices of Trucks

1841. SHRI INDRAJIT GUPTA:
Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether Government have
allowed the prices of trucks to be in-
creased; and

(b) if so, the reasons and facts
thereof?

THE DEPUTY MINISTER IN' THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The manufacturers of com-
mercial vehicles of 3 tomnes and
above have been allowed to increase
the prive of theix wvelticles between
325 per cent io 7.50 per cent with
effert from 15-5-74. This increase
hat been allowed in consideration of
rise in cost of production,

- - o -
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Indian Delegation to LL.O, Conference-

1942, SHRI INDRAJIT GUPTA:
Will the Minister of LABOUR be
pleased to state:

{(a) the guidelines given to the
Indian delegation which had gone to:
attend the IL.O. conference m:
Geneva;

(b) the Trade Union representatives
in this delegation and the criteria on
which they were selected; and

(c) the performance of our dele-
gation at 1L O, meet?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) Suit-
able instructions on different items
in the agenda were issued by Gov-
ernment to the Indign Goverament
delegation which tvok part at the
59th Session of the International
Labour Conference held in June,
1974.

(b) The f{following trade union
representatives were included in the
Indian delegation to the Conference —

1) Shri Kanti Mehta, President,
Indian National Minework-
kers' Federation.

(2) Shri J C. Dikshitt M. P.
Vice-President. IN,T.UC.

(3) Shri V. R Hoshing, MUL.A.
General Secretary, Rashtriya
Mill Mazdoor Sangh, Bom-
bay.

(4) Shri T, E. Kalidas, President,
HMT Watch Factory Em-
ployees’ Union, Bangasore,

As there was no agreement
amongst the INT.U.C, H. M. S. and.
AITU.C, on the composition of the
Workers’ delegation, the Workers’
delegate and advisers were selected,
ag provided for in the IL.Q, Con-
stitution, in consultation with , the
Indian Natfonal Trade Union Con-
gress, ‘which is the most représen~
tative Organisation of the Workers in.
the counitry. N
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(c) Thé Union ‘Minister ‘f61 ' La-'

‘bour, who was the leader of the In-
dian delegation. Shri R. P. Billimoria,
‘the Employers’ delegate, and Shri
‘Kanti Mehta, the workers’ delegate,
tock part in the discussion on the

Report of the Director-General. The

‘members of the Indian delgation also

tcok an active part in the work of

the different Committees appointed
‘by the Conference to consider the
‘various items on its agenda. In
accordance with the Government of
India’s general policy. the members
of the Indian Government delegation
tried to get the finstruments adopted
by the Conference chanuved, wherever
‘necessary so as to suit the condi-
tions prevailing in developing coun-
stries like India,

Wro dfto oo dwaw aw
ECUNCEULECIUIC B O

1943. it wgnfow fay wmede
1 wrat sie o frgdom w30

ﬂgmﬁﬂﬁﬁ-’

(%) ¥ iz Qn qz fagawr &
fﬂq aw ¥ Fodrosiio dwfis T
i gaewefa O FT SeEw g
W & w8 g 8, A

, (@) afz g, & 9% #1 Froop

ooy sitT afeare fadtony snen
i?‘lm(ﬁl{o &o fkw) (%)
8 i (@')mmﬁdﬁ'oaﬁe ELin
sy, fafe, wgm@ ¥ drodtosy
TR N v AT ¥ W AT oo
T WA 7 qfaw T o g
Wt T e O Prdaw s &

AUGUST 8, 19%4 -

Written. Answerd 92

wwrhs o e oAk RALE
¥ frg et & | R oY, gl o i
FrwAy Y wafi & gy aw gare< e
E Moot dwdier ¥ JeaTed #Y wTETAT
I 6 FAT R ¥ A F fag
¥2q o A7 X § wmfs Moo
dwfm & s ¥ searfer faware &
HTTOr Y Aveft iy Y g faway o @
zowewpfaw alger feg femr wmn
20 W% ¥ WG A% & WA w7 dhay
o @o Ao T X Y gyArE af
difr # Wl g zgroEfoe oW

FT INET FET T F7 fEqr wmyr ¢

Tqwowpitfs et o wto Wo
wwdfir v ot &t Y Faala

1944, st wyrfiaw foy oo :
T awreen Wty afere faiowy S

g% s A o ¥ fF

(%) *o zracasifen W aur
#o dYo off dmeity qetel 2w & Fow
srar § ; AR

(@) afggr, dvad 1972-73 %
frafe & 7§ wrar 1 gor § ¢
1972-74 ¥ § el amar frafa A
¥ o fEA-fer Y 9 ?

. Tiva sty afcare frdvwr e
¥ 9q doft (st go o foeg) :
() s g

(@) 1972~73 9¥x 1973-74%
AW T T faar T R
919 qar fodiodto Sty Wy frafy
" T t —

1972-73

1973=74
o o Mo ardfta  Fro Yo Ato Wy o dro fro dafir o Mo o e
:ma 40,000 12,500 ¥rG 20,000 ®TNT 1000 o w¥e
2. faw g 4,900 wraTy

w 700 oo




B

93  Written Answers SRAVANA 17, 1896 (SAKA) Written Answers 94

‘Expenditure on Health ang Family
Plauning Schemes in 1973-74

1945. SHRI MUHAMMED SHERIFF:
Will the Minister of HEALTH AND
PAMILY PLANNING be pleased to
state the total amount of expenditure
incurred on Health anq Family Plan-
ning Schemes by the Government
during 1073-74?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
TAMILY PLANNING (SHRI A, K.
KISKU): The Central Government
provided an amount of Rs. 2962 85
lakhs in its Revised Estimates for
the financial year 1973-74 for im-
plementation of Central and Central~
ly Sponsored Plan Schemes in  the
field of Health.

The expenditure incurred by the
Department of Family Planning for
implementation of Family Planning
programme during the period 1973-
74 is estimated at Rs. 5377.25 lakhs
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Result of Analysis of Spurious Glucose
useg in Bibag

1947. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleaseg to state:

(a) whether the result of the ana-
lysis of spurious glucose, which took
a toll of six lives in Bihar recently,
has since been received from Central
Drug Laboratory, Calcutta;

(b) if not, the reasons for the delay,
and

(c) whether the culprits have been
identified and brought to book?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K,
KISKU) (a) and (b). The samples
have been despatched to Central
Drug Laboratory, Calcutta but have
not yet reached there.

(c) Necessary action will be taken
on receipt of the test reports,

U.N. Conference on Laws of Seas

1943, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) India’s stand at the U.N. Con-
ference at Cardcas on the Laws of the
Seas; and

(b) the major outcome of Confer-
ence with special reference to the
Indian Ocean?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) The stand taken by
India at the Law of the Sea Con-
ference being held at Caracas includ-
es, among other things, the follow-
ing:

(1) India is agreeable to a 12 mile
territorial sea measured from approp-
riate  baseline with a further 18
mile-belt of contiguous zone to protect
customs, fiscai and health interestg of
the Coastal State.



9 Written Answers

(2) The Coastal State should be
entitled to estabiisk & weenomic zone
upto 200 miles from the coast where
the coastal State will enjoy sovereign
rights and exclusive jurisdiction
over the resources of the water, such
as fisheries. as well as of the sea-
bed and sub-soil thereof,

(8) We support the view that the
national seabed of a State should
also extend to the entire area which
constitutes a natura]l prolongation of
its land territory wupto the outer-
edge of the continental margin.

(b) The Conference is still in ses-
sion and is due to conclude by en
of August. *

Visit of Prime Minister of India to
Iran

1849 SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether the recent visit of ihe
Prime Minister to Iran has significant-
ly helped in establishing a new rap-
port between India and Iran, and

(b) if so, the major results of this
improved understanding?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH) (@) and (b) The Prime
Minister, during her visit to Iran
from 28th April to the 2nd May this
year, had friendly and cordial talks
with His Imperial Majesty the Shah-
anshah and other Iranian leaders.
These talks resulted in each side
gaining a better understanding of
the other’s point of view m regard to
the major international issues of
common interest. They also revealed
a common attitude on the part of
both  countries to many of these
questions. Far-reaching measures
of economic and technical co-opera-
tion were also agreed upon, the de-
tails of which are mentjoned in the
Joint Communique issued at the emnd
of the visit, a copy of which is laid
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Transfer of Staff in EPF.O. in BRihar
Ragion

195¢, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pieased to state:

(a) whether the decisions arrived at
the Regional Provident ¥Fund Commis-
sioners Conference at Goa regarding
the transfer of the staff heyond two
years are being strictly implemented in
Bihar region;

(b) if so, how many staff have 30
far been transferred since the date of
its 1mplementation;

(c) the staff who have not yet been
transferred though they are working
for years together in a particular sec-
tion and in a particular table; and

(d) the reasons for not transferring
them to another section?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) The Employees
Provident Fund authorities have re-
ported as under:—

(a) The decision arrived at the Con-
ference of the Regional Provident Fund
Commissioners at Goa regarding trans-
fer of Head Clerks and Staff beyond
two years is being implemented 1n
Bihar region.

(b) Nine out of ten Clerks and 96
other members of staff out of 128 have
since been transferred.

(c) and (d). One Head Clerk and
32 other staff members could not be
transferred due to office exigencies.

Coverage under EPF, and FPF. Act,
1952 in Bihar

1051 SHRI RAMAVATAR SHAS-
TRI- Will the Minister of LABOUR
be pleased to state.

(a) whether all establishmenta/
factories/mines in Bihar region cover-
able under the Bmployeey Providient
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Funds and Family Pensgion Fund Act,
1952 and the scheme framed there-
under stand covered from their due
dates:;

(B) if not, the estanlishment/mines/
factories not yet covered ang the
reasons thereof; and

{c) what action has been taken to
cover the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have intimated as
under;—

(a) Yes, as per records and to the
best of the knowledge of the authori-
ties, coverage has been effected either
from due dates or from provisional
dates where exact date is not deter-
minable for want of complete records.

(b) and (c). Do not arise.

Puosting of Grade I Regional Provi-
dent Fungd Commissioner in Blhar

1952 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether the post of the
Regional Provident Fund Conrmis-
sioner, Bihar belongs to Grade 1I; and

(b) if so, the reasons why a Grade
II1 Regional Provident Fund Commis.
sioner, has been posted in the Bihar
Regional Office when sufficient num-
ber of Grade Il Regional Commis-
gsioners are available in the organisa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have reported as
under:—

(a) Yes.

(b) The posting of a Grade III
Regional Provident Fund Commis-
sioner in Pihar i< due to exirencies of
administrntion necessitated by the fact
that no Grade II departmental officer
is available for being posted to Bihar,
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Realisation of Provident Fund Arrears

from M/s, Ram Gopal Pasari,
Singhbhum

1953. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
be pleased to state:

(a) whether a good amount of pro-
vident fund arrears has not been
realised from M/s, Ram Gopal Pasari
of Singhbhum Code No. BR/323;

¢b) if so, how much amount ig in
arrears and what action has been
taken to realise the amount from the
said employer;

(c) whether no prosecution could be
launched because the main code file
of the said unit is misplaced from the
office of the Regional Provident Fund
Commissioner, Bihar; ang

(d) if so, how and who 13 responsi-
ble for the same and what action has
been taken against him?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have intimated as
under.—

(a) and (b). Out of Provident Fund
dues of Rs. 37.738.72, the establish-
ment paid Rs. 565845 leaving a
balance of Rs. 32,080.27 to be recover-
ed which 1s covered by Certificate pro-
ceedings.

(c) No Prosecution cases were
launched and the employer was con-
victed.

(d) Does not arise in view of reply
against (c) above,

C.M.A. stepg to better Coal production

1954. SHRI MOHINDER SINGH
GILL: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the Coa] Mines Autho-
rity Limited could mine only 54
million tonnes of coal as against the
target of 58.57 million tonnes during
the first year of its existence; and
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(b) 1if 50, the, rpasens for the samse
ang the steps being taken to better
the production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA) (a)
The target of production of 5857
million tonnes for the Coal Mines
Authonty during 1973-74 was tentative
which wag subsequently revised to
55 50 million tonnes Against this re-
vised target, the production achieved
by the Coal Mines Authority was 53 46
mithion tonnes

(b) The shortfall was due to the
ieething troubles the company has to
face 1n the first vear of 1its existence
angd various operational dificulties like
shortage of power Ssupply, non-avail-

abiity of adequate ral transport,
shortage of explosives, plant and
machinery etc Measures taken to

solve these difficulties and to increase
ihe production 1nclude segregation of
transmission hines supplying power to
collieries, rationahisation of transport
arrangements, speciallh 1n Bengal-
Bihar and better coordination with the
Railways to improve the availability
ot wagons, expansion of the capacity
of the existing explosives factones
setting up of new explosives plants 1n
the Fifth Plan, ensuring adequate sup-
ply of various inputs including plant
and equipment, reorganisation and res
construction of the existing mnes
opening of closed and new mines etc

Under-utilisation of Capacity in
Textile Machinery Industry

1955 SHRI ISHAQUE SAMBHALI
Will the Mimister of HEAVY INDUS-
TRY be pleased to state

(a) the total installed capacity of
the textile ‘machinery industry and
the extent of production during the
last year in terms of value;

(b) the reasons for the under-
utilisation of the capacity, and

(¢) the steps proposed to be taken
during the Fifth Plan?

AUGUST 8, 1874
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THE DRPUTY MINISTER 1IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The in.
stalled capacity of the Textile Machin~
ery Industry is estimated to be of the
order of Rs 117 crores The produc-
tion during 1973 was Rs. 42,73 crores.

(b) Since the texti’e mull industry
has not been domg well 1n the past,
the machinery manufacturing mndustry
did not get sufficient orders, The uti-
lisation of the capacity has been low
primarily as a result of this.

(c) A co-ordinated programme of
machinery production 1n conformity
with the Textile Plan 15 being drawn
up It 1s envisaged that with the pre-
sent encouraging trend of demand and
proper input-planning 1t would be
possitble to raise the current level of
production to approximately Rs. 90
crores per annum If necessary, the
present 1nstalled capacity would be
further augmented by selective expan-
sion angd creation of fresh capacity

Assessment of Coaj Reserves

1956 SHRI GAJADHAR MAJHI
Will the Mimster of STEEL AND
MINES be pleased to state:

(a) whether Government  have
made any assessment of coal reserves
n the country, and

(b) whether these reserves are
suitable for replacing o1 products in
many of their applications to meet the
oresent o1l cruns?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR" SUBODH HANSDA) (a)
An as«essment of the coal resources of
the different coalfields of the country
has been made on the basis of geo-
logical mapping and drilling and as a
result a total reserve of 81 033 million
tonnes of coal ha, been estimated.

(b) While coal ean substitute oil in
many of its applications, total replace-
ment 15 not possible In the context
of the current ofl cricis, replacements
will be resorted to wherever feasible.
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Scheme framed for converting Coal
into OU1

1857, SHRI GAJADHAR MAJHI:
‘Will the Minister of STEEL AND
MINES be pleased to state the main
features of the scheme framed by
Government for converting coal into
-oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUBODH HANSDA): The Gov-
-ernment have not vet framed any
schemc for converting coa] into oil.
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102
Sale price of each Type of Tractors

1958. SHRI D. B. CHANDRA
GOWDA: Will the Minister of HEAVY
INDUSTRY be pleased to state the
ranges of the new sale price for desti-
nation in respect of each type and
horse-power of tractors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): The current
selling prices of the various makes of
indigenoug tractors are given below:—

S. Description of the tractor

Horse Power

Name of the m;nu- Sale price

“No. (Make and Model) and Dbasic facturer F. O. B
features of the Destination)
engine (Rail Head)
I 2 - 3 4 5
Rs.
1 FHindustan Diesel Enegine driven 50 H.P. 4 clind- Mys. Hindustan Tra- 40,670
tractor model HWD-so fitted ers water cooled ctors Ltd., Vishwa-
with 6-sox 20 front tyres and mitry, Baroda,
14x28frear tvres.
2 Mas«ey Ferguson Diesel engine 35 H.P.3c¢ylin- M/s Tractors and 31,710
dniven tractor model MF. ders water cooled. Farm  Equipment
1035, fitted with § 50 6.0x 16 Lid., 202- Mount
front tyres and 10°0/IL,I1°2 Road, Madras-34.
12 4x2R rear tyres,
3 McCormic International Diesel 35 H.P. 4 Cyli- M/s. International 31,710®
engine dnven tractor model nders water | Tractor Co. of India
B274/276 fitted with §:€0  cooled 1Ltd., Akurli Road,
6-0x16 ‘ront tyres and Kandivh East ,
10°0/I1/11- 2{12° 4X28  rear Borbay-67 (NB)
tyres,
4 International Diesel engine 44 H. P.4 cyli- Da. 40,670
driven tractor model 434 nders water
fitted with 6-0x16, 4 play cooled.
front wheel tyres and 13-6/
12-0x28, 4 ply rear wheel
tyres.
% Escorts diesel engine  driven 35 H. P.3cyli- Mis. Escorts Ltd., 31,710°
tractor model E-335, fitted nders water 18 4, Mathura Road,
with §- §0/6-0x16 front tyres cooled. Faridabad (Harayana)
and 10°0/11-0 I11-2'12- 4x28]
rear Tyres.
6 Escorts Diesel engine driven Do. Do. 31.710°*

tractor model 3036  fitted
with §°50/6-0x16 front tyres
and 10-0/11-0/11-2/12-4x28
rear tyres.

Rs. 30470/~

#If the tractor is not fitted with automatic depth control device, the sale price shall be onl¥

Remarks:—The sale price in column (5) includes the price of the following accessories/
attachments which shall be supplied with every tractor:—

(a) Hydraulic lift;

(b) Three-point linkages;

(c) Power take-off;

Ed) A ser of tools;
Electric Horn; and

(3 Lighting equipment, consisting of head light, il light and plongh light.
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Rs.
7 Ford-3000 diesel engine driven 46 H.P. 4 stroke M/s. Ecorts Trm- 40,670,
morﬁnedwixmtempw 3 cylinders water tors  Ltd.,, 18/4,
front tyres and 13-6/12' 0x28 . Mathura s
4 ply rear tyres. Faridsbad, (Haryana)
8 Eicher Diesel engine driven 26:5 H. P. 1 Mj/s. Eicher Tractors 30,4100
tractor mode] 115/8 fitted cylinder, air India ILtd., 16,
with §- 50/6-ox 16 front tyres cooled Asaf Ali Road, New
and 10°0/11-0/11"2/12.4x28 thi.
rear tyres.
9 Zetor Diesel engine driven tractor 25 H.P.2 cylin- My/s. . Hindustan 30,410
model 2511, fitted with ~ the ders water cooled. N{uchme ‘Tools
5°50/6-0x16 front tyres and Lud., Pinjore,
10°0/11 O/II 2/12:2x28 rear (Haryana).
tyres.
10 Pittie-4000, Diesel engine driven 37 H P 3-cyl- Raja Bahadur Mon- 31,710«
tractor model fitted with nders  water Poona  Mills
6:00x16 front tyres andrz-4 cooled. Ltd., s-RB Motilal
X28 rear tyres. Road, Poona-1
11 Swaraj-724, Diesel engine driven 23 6 HP 2 cylin- 'Fhe Punjab Tractors  30,410.

tractor fitted with 5 sox16
(4 ply) front tyres and10/11,2§ ed.
x28 (4 ply) rear tyres.

ders water cool-

Lud., 10-Sector, 9-A,
Chandigath-11

Result of inquiry regarding spurious
Glucose used in Kanpur Hospital

1959 SHRI NOORUL HUDA Will
the Minister of HEALTIH AND FAMI-
LY PLANNING be pleased to state

(a) whether any inquiry was oidered
into the incident of glucose transfusion
in a Kanpur Hospital (Utiar Pradesh)
m April, 1974;

(h) if so, who conducted thi. in-
quiry and what are their findings;

(c) the names. addresse< and parti-
culars of 40 drug firms in Uttar Pra-~
desh whose products have been found
spurious or sub-standard on chemical
examination.

(d) whether these firms have been
black-listed; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). Yes. The inquiry is being

conducted by State Criminal Investiga-
tion Department and their report 1s
still awaited.

(c) to (e). The information is being
collected and will be laid on the Table
of the Sabha.

Foreign know-how for Development of
Coal Mines

1860, SHRI C. K, CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to stale,

1a) whether some foreign couniries
other thap Japan had also offered
know-how and assistance to develop
the coal mines; and

(b) if so the action taken/proposed

and the response of Government there~
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a)
No ofter of know-how and assistance
to develop coal mines has been Te-
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ceived from Japan. Offers have, how-
ever, been received from USSR,
Poland, France and West Germany.

(b) The Polish know-how has been
utilised in shaping the Central Mines
Planning and Design Institute at
Ranchi. Their assistance has also
been received for developing deep
«oal mines.

The Russian assistance is being uti-
Iised in developing large mines in
‘Singrauli, Raniganj and Ramgarh coal-
fields,

The French know-how is proposed
to be utilised for the introduction of
special underground mining method
in Singareénj field. Some French assist-
ance was also utilised for operating
an underground mine in Karanpura
fleld. An offer from West Germany
‘has also been received for developing
certain special under ground mining
system and coal washeries,

Setting up of a Hospital in Ladakh

1961. SHRI KUSHOK BAKULA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government propose to
initiate and finance the setting up of a
big size modern hospital in Ladakh
district (J & K State); and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IM THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. X. KISKU):
(a) and (b). The information is being
collected and will be furnished as
soon as it becomes available.

‘Hospitals, Dispensaries, Maternity and
Child Welfare Centres in Ladakh

1962. SHRI XUSHOK BAKULA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the total number of hospitals,
dispensaries, maternity and child
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welfare centres existing at present in
the Ladakh district of Jammu and
Kashmir State; and

(b) the proposals for augmenting
the medical facilities in this border
district in the next year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU):
(a) and (b). The information is being
collected and will be furnished as soon
as it becomes available.
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Setting up Drug Testing Laborsiories.
in the Country

1965. SHRI BANAMALI PATNAIK:

Will the Minister of HEALTH AND-
FAMILY PLANNING be pleased to-
state:

(a) whether there ig a proposal to
set up drug testing laboratories in
the country;

(b) if so, the broad outlines thereof;
and

(c) the steps taken so far in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU)'
(a) and (b). Yes. A scheme for ex-
tending financial assistance to States
for setting up combined Food and
Drug Testing Laboratories has been
included in the Fifth Plan. An out-lay
of Rs. 3,50 Crores has been agreed
to by the Planning Commission for the
implementation of the Scheme, The
scheme aimg at setting up new com-
bined Food and Drug Laboratories in
those States which do not possess such
laboratories, and to strengthen and
augment the testing laboratories in
States which possess limited facilities
for this purpose.

(¢). The details of the Scheme are
being worked out.

Fxpansion of Fokaro steel plant

1966. SHR™ SAMAR GUHA"- Will the
Minister of STEEL AND MINES be
pleased to state,

(a) whether the attention of Govern-
ment has been drawn to the statement
made by a Russian expert in India
attributing various causes of delay of
expansion of Bokaro and other steel
plants, to be developed in collabora-
tion with Russia, to different short-
comings of Indian services;

(b) if s0, the facts about the state-
ment, and the reaction of GCovern~
ment thereto;
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(¢) whether the time schedule for
supplies of various equipmenis and
spare parts by Russia for the steel
plants have been fulfilled; if not, facts
thereabout and

(d) whether a feam of Indian ex-
perts will e set up to go into the
causes for delay in expansion of
Bokaro?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Government's attention has been
drawn to reports in the Press ahout a
statement said to have been made by
the Soviet Economic Counsellor. While
some delays in the construction sche-
dules of expansion of Bokaro and
Bhilai steel plants are anticipated,
every effort is being made to ensure
that the slippage in the overall sche-
dules is kept to the minimum,

(¢) Equipment and spares required
from the USSR for the Bokaro and
Bhilai Steel Plants are. generally, be-
ing supplied in time.

(@). Does not arise.
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Promuigation of Ordinance by Govern-
ment of Bangladesh in regard to enemy
Property Act

1968. SHRI SAMAR GUHA: Will the
Mimster of EXTERNAL AFFAIRS he
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the Ordinance
promulgated by the Government of
Bangladesh 1n regard to Enemy Pro-
perty Act,

tb) waether Government have, ex-
amined the issues as to how this Or-
dinance will effect the properties of
the Indian citizens in Bangladesh:

(cy 1t so, lacts thercabout;

(d) whether Government have dis-
cusserd the problems of enemy pro-
pert.es with the Gavernment of
Bangladesh for mutual and friendly
solution of the problems; and

(e) if not, when such negotiation
is expected to be held?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) to (c). Yes, Sir. O~
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examination of the Ordinance promul-
gated by the Government of Bungla-
desh in regard to the Enemy Pruperty

Act, the position would seem to be as
follows:

(i) In effect, the Ordinance provides
that Indian Properties previously
taken over as Enemy Property
are now vested in the Govern-
ment of Bancladesh, Further-
more, since the Enemy Property
(Continuance of Emergency
Provisions) Ordinance 1969 is
repealed, no further properties
can be taken over as enemy pro-
perty. Thus the present Ordin-
ance is an improvement on the
erstwhile laws, in that it is now
clear that no new properties
can be taken over as Enemy
Property.

{n) The Vested and Non-Resident
Property (Administration) Ordi-

nance 1974 inter alia confers on
non-residents, including Indian
citizens, the right to dispose of
their property by sale, exchange
or gift with the permission of
the Vested and Non-Resident
Property Management Commit-
tee. They have also been given
the right to receive income from
their property. Property of the
non-residents cannot be trans-
ferred without the written con-
sent of the owner.

(d) and (e). Government is pro-
gressively taking un with the Govern-
ment of Bangladesh a number of bila-
teral issues with a view to their
mutual and friendly resolution: discus-
sions on this issue may also have to
be held at an appropriate time.

Expenditure incurred on conversion of
boilers at Neyveli from lignite coal
fired to oil fired

1969. DR. K. L. RAO- Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the total amount spent in rupees
and ipn foreign exchange on the con-
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version of the boilers at Neyveli from
lignite coal fired to oil fired;

(b) what is the estimated require-
ment of Oil for these converted boiler
units, per year, and what is the foreign
exchange involved; and

(c) what special considerations pre.
vailed in taking the decision to change
from lignite to Oil at a time when
Government is vigorously pursuing
saving of Oil?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, AND MINES
(SHRI SUBODH HANSDA): (a) The
estimate cost of conversion of two
loilers of 50 MW each of the Neyveli
Power Plant from lignite to oil firing is
Rs 120 lakhs with a foreign exchange
component of Rs. 50 lakhs, Against
this estimate an amount of Rs. 104 40
lakhs including Rs. 27.80 lakhs in
foreign exchange has already been
spent.

(b) The annual requirement of oil
for two converted boilers is 1,80,000
kilo litres This requirement is being
met by M/s. Indian Oil Corporation
out of their total stock of indigenous
os well as imported furnace oil How-
ever, the cost of imported of this
quantity of furnace oil required for
converied boilers in terms of foreign
exchange works out to about Rs. 874
crores per annum.

(c) The Neyveli Power Plant has a
generation capacity of 600 MW but due
to restricted availability of lignite
about 50 per cent of the capacity has
remained idle, In the context of lack
of adequate availability of lignite and
arute shortage of power in Southern
region, a Technical Commitiee was set
up which went into all the techno-
economic asperts of the problem. On
the basis of the recommendations of
the Technical Committee, the Govern-
ment decided in January, 1973 to con-
vert two boilers of 50 MW each of the
Neyveli Power Plant to oil firing il
such time as adequate quantitv of
lignite was available from the Neyveli
lignite mine, necesary steps for which
were being taken.
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Pllfersge of Coal

1970. SARDAR SWARAN BSINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether coal is pilfered in
connivance with the Assistant Man-
agers and Loading ‘Supervisors  in
collieries of Bharat Coaking Coal
Ltd, in large quantities and loss is

made up by supplying cinder instead
©of coal;

(b) whether, in South Jharia Col~
liery of B.C.CL, in Bibar, five Box
wagons were loaded with cinder by
the loading supervisor instead of coal
and subsequently unloaded on com-
plaint to the Sub-Area Manager on
12th June, 1974; and

(c) if so, the action Government
have taken against the Assistant
Manager and Loading Supervisor of
the Colliery and the steps Govern-
ment propose to take to stop such
pilferages in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Some cases of pilferage have come
to notice, on which action has been
taken against the erring persons.

() and (¢). Five Box Wagons at
South Jharia Colliery were found to
be loaded with sub-standard coal As
soon as this came to notice, wagons
were got unloaded An enquiry is in
progress.

Action against fake Irom and Steel
Firms

1971. SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether many fake steel firms
have been unearthed at Jaipur and
Delhi as well ag other parts of the
country;

(b) whether some senior Govern-
ment officials are involved in the
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allotment of Iron and Steel quota to
these bogus firms; and

(¢) if 80, the action Government
propose to take agamnst these bogus
firms and Government officials?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) As
a result of investigations made by the
Regional Iron and Steel Controlier,
Delhi some fake units have been found
in Jaipur and Delhi, Information in
respect of other regions is being col-

lected and will be laid on the Table
of the House.

(b) Government have no informa-
tion,

(¢) Supplies of steel materials has
been suspended to these fake units by
the Regional Iron and Steel controller,
Delhi. The Directors of Industries have
been requested to carry out further

investigations and to take appropriate
action in the matter.

Nationalisation of Private Sector Iron
Ore Mines

1872 SARDAR SWARAN SINGH
SOKHI: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there are many iron

ore mines rup bty private persons
and companies;

(b) whether there are iron ore

mines run by Public Sector also;
and

() 1 so, whether Government pro-
pose to nationalise all the Private

Sector iron ore mines on the lines of
collieries?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHR] SUBODH HANSDA): (a) and
(b). Yes Sir.

(¢) There is no proposal under
consideration of the Government at
present to nationalise all the private
sector iron ore mines.
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Clash between Workers and M Ps and
M.L.As in HEC, Ranchi

1973 SARDAR SWARAN SINGH
SOKHI- Will the Minister of HEAVY
INDUSTRY be pleased to state

(a) whether there had been a clash
between Heavy Engineering Corpora-
tion's workers and MPs and ML As
at Ranch: recently, and

(b) 1if 50, the reasons of the clash
and the steps Government propose to
take agamnst the H E C’s management”

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH) (a) A de-
monstration was organised by various
socql and cultural orgamsations of
Adivasts of Chhotinagpur on 2-7-74
before HEC's Admnistrauive Office,
in order to ventilate their grievances
regarding empioyment, rehabshitation
of displaced persons and other facil-
ities A Member o1 Parliament a
Member of the Bihai Legislative As
sembly and other eaders participated
1in the demonstration The demonstra-
tors bloched the road and tried to
prevent the workers from going lo
work, 5 workmen and 2 officers ot
Heavy Engineermng Corporition were
assaulted There was no clach between
the workers of HEC and MPs and

MLAs

(b) As the management of HEC
were not responsible for the clash
the question of taking action agamst
them does not arise

Production of Durgapur Alloy Steel
Plant

1974 SHRI SAMAR GUHA wWill
the Mmister of STEEL AND MINES
be pleased to state

(a) whether Durgapur Alloy Steel!
Plant made a commendable produc-
tion recently, and

(b) 1f so, the facts thereabout?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI BUBODH HANBDA) (a) and
(b) Yes, Sir The gproduction of
Durgapur Alloy Steel Plant has start-
ed picking up from the middle of May
1974 Production 1n all the units was
much higher than the targets and
there was a constant drive to maxi-
mise production of high value items
which fetch better financial returns,
In June 1874, the plant was able to
earn of profit after a long time The
rate of production in June has been
further improved in July The pro-
duction during the period April—
July 1974 1s given below —

77 (in tonnes)

Ingot Steel  Saleable
_ R Stecl
April 1974 1940 1947
Mav 1974 5383 2376
June, 1974 5911 3308
July 1974 6802 3506

Increase in Pension of Retired Army
Personnel and Reservists

1975 PROF NARAIN CHAND PA-
RASHAR Will the Minister of DE-
FENCE be plcased to state

(a) the amount of increase m the
pension of retired Military personnel
announced 1n 1974 category-wise,

(b) the date with effect from which
the increase has been sanctioned,

(¢) whether the reservists are also
covered by this inciease, if not, the
reasons therefor, and

(d) the minimum amount of pen-
sion payable to a soldier after this
increase”

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a)to (d)
Armed Forces personnel who had re-
tired prior {0 1st January 1973 have
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been granted ad hoc relief in pension

at the following scales during the

year 1974:
Category of personnel | Ad /hoc Relief
according to pension pm.

range

Below Rs. 8500 Rs. 15-00

Rs. 85 cotoRs. 209 00 | Rs. 21-00

Rs. 210 oo toRs. 499 00 | Rs. 25 00

Rs. 500 00 and above : Rs. 35°00

The relief is admissible from 1st

January 1973 1e. in respect of pens-
sions commencing from the month of

January 1973 payable in the month of
February 1973.

2. Such personnel have also been
granted relief at the rate of 5 per cent
of penston subject to a mmimum of
Rs. 5 pm and maxmum of Rs. 25
p.m. with effect from lst August 1973
and 10 per cent of pension subject to
a minimum of Rs.10 and maximum of

Rs 50 pm with effect from 1st
January 1974

3. The relief mentioned at para 2
above has also been granted to Armed
Forces personnel who retired on or
after Ist January 1973 and is subject
to review and adjustment as and
when the persons are finalised on the
basis of the recommendations

of
Third Pay Commussion.

4. The relief indicated at ‘prices 1.
2 and 3 above is admissible to reser-
visits.

5 The minimum amount of pension
now admissible to a regular soldier
#ho retired prior to 1st January 1973
is Rs, 65 pm, In case of those who
retired on or after 1.1.73, the exact
amount payable will be known when
recommendations of the Third Pay
Commission in that regard have been
accepted,
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Mining of Non-Ferrous Metals by
Private Companies

1977 SHRI N. K. SALVE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Union Government
are considering the question of per-
mitting the private companies to
mine non-ferrous metals;

(b) if so, the reasons therefor; and

(c) whether any guidelines are
being framed in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
and (b) There are a number of small
deposits of base metalg in the different
States which arc remaining unexploit-
ed on account of the fact that the
Central and the State Public Sector
Undertaking do not find it conveni-
ent and/or economical to take up the
work. Therefore, it is considered de-
sirable to explore the possibility of
securing the cooveration of private
enterprises, where the national inter-
ests So require, in the muning of such
small and isolated deposits.

(¢) No guidelines have so far been
framed.

Suggestion regarding change in In-
dustrial Relations Machinery and
Recognition of Union

1978. SHRI N, K P. SALVE: will
the Mmister of LABOUR be pleased
to state:

(a) whether Government have re-
ceived any suggestion for bringing
about a radical change in the existing
industrial relations machinery and at
the same time for laying down some
guidelines with regard to recogniti‘ot'
of a strong representative union
without political influence; and

(b) it so, the particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL~
GOVIND VARMA): (a) and (b). The-
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National Commission on Labour maae
. & number of récommendations on this
subject. These have been discussed
‘Wwith the interests concerned. In the
light of the discussions, Government
.are processing a comprehensive In-
dustrial Relations Bill which will pro-
vide for settlement of industrial dis-
- putes, recognition of unions and other
.connected matters.

Production of Ballistic Missileg

1979. SHRI VAYALAR RAVI: Wil
-the Minister of DEFENCE be pleased
‘to state;

(a) whether India has already ac-
+ quired the ability to produce an inter-
. mediate-range-ballistic missile; and

. (b) if so, the facts thereof and the
-time by which it ig likely to be tested
-and the time by which we will ac-
~quire the capability to produce an
.Intercontinental-Ballistic-Missile?

THE MINISTER OF STATE (DE-
'FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No,
rSir.

(b) Does not arise.

Development of Mode]l Viliages

1980. PROF. NARAIN CHAND
"PARASHAR: Will the Minister of DE-
FENCE be pleased to refer to the
reply given to Unstarred Question
"Noa. 3101 on the 14th March, 1974
regarding development of Mode!
Villages and state the latest position
regarding the declaration of the
-native villages of Victoria Cross
Winners and Param Vir Chakra
Winners at Model Villages?

. THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J, E.
PATNAIK): Further interim replies
have been received from the State
Governments of Bihar, Himachal Pra-
desh and Uttar Pradesh. The matter
will be considered on receipt of replies

Cfrom all the State Government:.
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Postponement of Visit to India by
" ‘ ‘of Fra

1881. SHRI NAWAL KISHORE
SHARMA: Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state:
(a) whether President of France

who was to visit India this year on a
private visit, has since postponeq his
vigit to this country;

(b) if so, the reasons therefor; aad

(c) the reaction of the
ment of India in this regard?

Govern-

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL A\F-
FAIRS (SHRI SURENDRA PAL
SINGH: (a) Government of India are
not aware of any plans for such visit.

(v) and (¢). Does not arise.
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Purchase of IMS Dolomite by Rourkela
Steel Plant

1883. SHR1 CHANDULAL CHAN-
DRAKAR: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether Rourkela Stee] Plant
has dropped purchasing IMS dolomite
from State Mining Corporation of
Madhya Pradesh and as a result of
which mines of the Corporation are
facing closure;

(b) whether Rourkela Steel Plant
has taken a mine on lease in Bilaspur
District of Madhya Pradesh and is
getting dolomite through raising con-
tractors which is costing the steel
plant comparatively more: and

(c) if so, the reasons for this mnew
arrangement?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Rourkela Steel Plant has not heen
purchasing steel melting shop (SMS)
grade dolomite from the Madhya Pra-
desh State Mining Corporation from
1st January 1974. No information re-
garding likely closure of the mines of
the Corporation is available.

(b) Rourkela Steel Plant have open-
ed a mine namely the Ispat Dolomite
Quarry, Baraduar in Bilaspur District
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of Madhya Pradesh. Dolomite is at
present being raised from this mine
through manual mining contract sys-
tem. The cost of the dolomite from
this mine works out to less than the
cost of dolomits from the mines of the
State Mining Corporation.

(c) Considering the poor supply ot
SMS Dolomite from outside sources,
the Plant opened their own mines at
Baraduar in the area covered by the:
mining lease granted in their favour.

N.M.D.C. Pelletisation Plant

1984. SHRI CHANDULAL CHAN-
DRAKAR: Will the Minister ot
STEEL AND MINES be pleased to
state:

(a) whether National  Minerals
Development Corporation got g report
prepared by Dastur & Company for
the establishment of a Pelletisation
plant, based on iron ore fines;

(b) whether the report of Dastur
& Company recommending establish-
ment of such a plant at Bailadilla has-
been accepted by Government;

(¢) whether a provision of Rupecs-
One Crore has been made in the draft
Fifth Plan for this purpose; and

(d) if so, the schedule drawn up by
Government for commencing the
work?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes Sir. Dastur & Co, prepared a
feasibility Report for a Pelletisation
Plant at Bailadila.

(b) and (d). The report submitted
by Dastur & Co. has been under con-
sideration of N.M.D.C. Visakapatncm
as an alternate site has been consider-
ed by NMDC. The final recommenda-
tion has not yet been submitte: to
Government.

(c) A token provision of Rs. 1 crores
has been made in the draft Fifth Plan
for a pelletisation plant to utilize
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Bailadila fines. The project itself,
however, does not find a place in the
«draft plan,

Indo-USA Cellaboration on Coal
Research

1885. SHRI 8. N. MISRA: Will the
Minister of STEEL AND MINES
be pleaseq to state;

{a) whether an American Mission
had come to India sometime ago to
make an on-the-spot study of coal re-
sources in India;

(b) whether Government of India
and U.S.A. are considering the pros-
pects of joint collaberation on coal
research; and

«c) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN [HE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No,
Sir.

(b) No, Sir.

(¢) Does not arise.
One Union in one Industry

1986. SHRI HARI KISHORE
SINGH: Will the Minister of LABOUR
be pleased to state:

(a) whether Government have ac-
cepted in principle the idea of one
Union in one industry; and

(b) if so, how long will it take for
Government to implement it?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) The question
of one union for one industry is heing
considered in the context of the pro-
posed comprehensive Bill on Industrial
1elations.

(b) Efforts are being made to iatro-
duce the Bill in the Parliament as
-early as possible.

AUGUST 8, 1974
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Steel Plle up at different cenires

1987. SHRI HARI KISHORB
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the steel stocks which
were moved during the railway strike
periog have piled up at different cen~
treg for want of customers;

(b) it so, the reasong therefor; and

(c) the steps Government propose
to improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Puring the period of Railway
strike, steel materials were moved in
rake and half rake-loacs to make
maximum use of the Raillway wagon
capacity, This created some conges-
tion in the stockyards. Steps have
already been taken to clear the ac-
cumulations by augmenting handlLng
facilities at the stockyaid< and select-
g addifional unloading/loading sites,

Allotment of Stain‘ess Steel to
Meghalaya Industrial Enterprise

1988. Shri B. K DASCHOWDHURY:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether on the recommendation,
of the Meghalaya Cottage Industries
Department. 4 metric tons of stainless
steel was allotted to Meghalaya In-
dustrial Enterprise, Barapani, Khasi
Hills in 1973; and

(b) whether thig is a non-existent
company that has not set up any
plant, that it is a paper monopoly and
that the entire quantity of allotted
stainlesg steel was never moved to the
Khasi Hills and was sold in the black-
market?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). Hindustan Steel Ltd. did not sup-
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ply stainless steel to Meghalaya Indus.
trial Enterprise, Barapani, in 1973. As
regards imported stainless steel sheets
necessary information is being collect-
ed and will be laid on the Table of
the House,

Failure of Firms and Companfes re-
garding payment of 8.33 per cent
Bonus

1988. SHRI VAYALAR RAVI: Wil
the Minister of LABOUR be pleased
to state:

(a) the number ang names of firms
and companies who have failed to
comply with Government regulations
to give 8.33 per cent bonus to their
employees during the year 1973-74;
ang

(b) the action taken by Government
against these employers and the steps
taken to enforce the ruleg in this re-
gard strictly?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Nu
statutory provision has been made so
far regarding payment of minimum
bonug at 8.33 per cent in respect of
accounting year commencing on any
day in the year 1973. Informal advice
has, however, heen given very recently
to the Central Employers’ Organisa-
tions to pay minimum bonus at 8.33
per cent as was done in the two pre-
ceding accounting years. The question
of amending, if necessarv, the Pay-
ment of Bonus Act for this purpose is
also under consideration.

World Population Year designated by
U.N.O.

1990. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the United Nations has
designated the year 1874 as World
‘Population Year; and

(b) it so. what are the programmes
drawn up bv the Government to high-
light the importance of population
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problem and its importance in econo-
mic growth in the peculiar conditions
of our country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) Yes.

(b) Government of India will be
participating in the World Population
Conference.

In order to generate general aware-
ness about the population problem, it
has been decided to hold a National
Population Conference in New Delhi
n December, 1974. Hindustan Latex
Limited is organising a Seminar on
public sector concerns. Similar semi-
nars are also going to be organised at
various places in next four months by
several organisations such as:

1. Family Planning Voluntary Orga-
nisations at Bombay.

2. "nternational Institute for Popu-
lation Studies at Bombay.

3. Al India Panchayat Parishad at
Allahabad.

4. By privale sector distributing
companies of Nirodh at Calcutta.

5. Indian Association for the Study
of Population at New Delhi.

Apart from the various conferences,"a
commemorative stamp is going to be
released on August 14. 1974 and also
commemorative coins in three deno-
minations are proposed to be issued.

All State Governments have heen
advised to draw up an appropriate
programme for the occasion at the
State, District and Block levels.

Office Building and staff Quarters for
E.P.F. Office at Trivendrum

1691. SHRI VAYALAR RAVI: Will
the Minister of LABOUR be pleased
to state:

(a) the further progress made in
the construction of separate office
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building and staff quarters for the
employees of the Regional Provideni
g’und Commissioners office at Trivan-
rum,;

(b) the broad outlines of works done
sn far; and

(c) whether the workg are not pro-
gressing as per schedule, if so, the rea-
song therefor and the steps taken to
speed up the works?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA)* The Provident
Fund Authorities have reported as
under:—

(a) to (c). After inviting open
tenders the counstruction work of office
buinlding and staff quarters was award-
ed to the selected contractor in May,
1974, Different blocks of the buildings
have since been set out at the site tak-
ing the terrain of the plot into con-
sideration. Sufficrent quantities of
building materials have been collected
at site FEarth work excavation for
foundations has also started. The work
is progressing as per schedule.

Open-cast Mines in Singrauli

1992. SHRI NAWAL KISHORE
SHARMA- Will the Minister of
STEEL: AND MINES be pleased to
state*

(a) whether the tentative findings
of USSR experts on mines have re-
vealed that the three open cast mines
in Singrauli can produce 30 mllion
tonnes of coal annually;

(b) if so, the time by which Gov-
ernment are expected to take a final
decision in exploiing the mines fully;

(c) whether there is a proposal to
open such mines elsewhere in the
country; if gso, the broad outlines
thereof, and

(d) the extent to which the fuel
demand of the country would be met
thereby?

AUGUST 8, 1974
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THE DEPUTY MINISTER IN IHE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (@)
U.S.S.R. experts working in collabora-
tion with the Indian experts at the
Central Mine Planning and Design
Institute of Coal Mineg Authdrity Ltd.
are preparing a master plan of the
Singrauli coalfield and have suggested
to work this area in six blocks through
opencast mining each having a produc-
tion target of between six to ten
million tonnes. The master plan is
vet to be finalised,

(b) A Feasibility Report .s under
preparation, Final decision will be
taken only after the report is received.

(¢) Many opencast mechanised mines
are being opened elsewhere 1n the
country but none will be comparable
in size with the mines proposed to be
opened at Singrauli. The geological
conditions at Singrauli are especially
suitable for large-scale opencast min-
ng

(d) Singrauli field is expected to
serve substantial part of fuel demand
of the country particularly for power
houses after the 5th Plan.

Assistance te Fiji Island for Health

1994 SHRYI NAWAL KISHORE'
SHARMA* Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment and a request hag beep received
from the Government of Fiji Island
for providing assistance on the mat-
ters of Health and allied services im
that island;

(" if so, the nature c_>f the assis-
tanc~ in all respects to Be provided
by the Government of India; and

(c) the gist of the discussions held
between the Health Ministers of the
two countries and expected medicos
to be sent there?
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,THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHHI A, K.
KISKU): (a) and (b). No formal pro-
posal from the Government of Fiji for
providing assistance on matters of
Health and allied services in that
Island has been received. The Gov-
ernment of Fiji have however, bee¢n
asking for the services of some doctors
from time to time, which are bheing
made avallable to them,

(c) The recent visit of the Fijian
Health Minister to India was private.
The discussions held between the two
Health Ministers were very cordial
and the Union Health Minister stated
that whatever help was required by
the Government of Fiji in the field of
health would be made available by
the Government of India.

A one man delegation from Fin
visited New Delhi in January, 1974
and selected 22 Doctors for appoint-
ment in that Island, They also select-
ed five other Doctors to be kept on
the waiting list. 17 doctors have re-
cewved their offers of appointment
finm the Government of Fiji out of
whom 11 have accepted the offers so
far. They are now in the process of
completing their formalities for their
departure to Fijt Two doctors have
already joined in Fiji.

T B. among Mica Mins Workers

1995 SHRI DHAMANKAR: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether incidents of T B. among
the workers in Mica Mines in Gudur
(A.P) are as high as 40 per cent;

(b) f s0, the action taken/proposed
to provide health gervices to miners
in Mica Mines;

(c) whether any assessment ot in-
cidents of T.B. among the mine wor-
Jers in other parts of the country has
been made/proposed; and

(d) the measures envisaged to pro-
vide better medical care to the miners
in the Mica Mines?

1590 LS5 .
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir, The incident of T.B. and
alliég pulmonary diseases is reported
to be about 40 per cent among the
mica mine workers in the State of
Andhra Pradesh,

(b) to (d). The Mica Mines Labour
Welfare Organisation  constituted
under Mica Labour Welfare Fund Act,
1948 is endeavouring to provide maxi-
mum facilii»« for treatment to the
workers and their dependents suffer-
ing from T.B.

T B. Hospitals and clinics have been
set up at Karma (Bihar) and a T.B.
Ward is attached to the Central Hospi-
tal, Kalichedu. Andhra Pradesh. A
ward of 10 beds has also been ear-
marked for T.B, patients at the Cen-
tral Hospital, Gangapur, Rajasthan,
For providing s$anatorium line of
treatment to mica workers and their
dependents, the scheme for reserva-
tion of beds at different T.B. Sana-
toria 1s 1n existence.

With a view to providing treatment
faciliies to the patients at places
nearest to their dwellings and for
those who could not get admission
either 1n the T B, Clinics/Hospitals of
the Fund or at the beds reserved at
different sanatoria, the Domiciliary
Treatment Scheme is in vogue.

As regards the assessment of inci-
dent of TB among the mine workers
in other parts of the country, a sur-
vey 1s being conducted in Rajasthan,

Compilation of a New Series of
consumer price index numbers

1996. SHRI VASANT SATHE: Will
the Minister of LABOUR be pleased
to state:

(a) whether Government have ini-
tiated action in compiling a new geries
of consumer price-index numberg for
mndustrial werkers based on the 1atest
consumption pattern; and
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(b)ﬂm.thawmﬁhuo'the

action 'taken and g feature «t
new seﬁes ‘of- «pnce-indim? :

T!!E DEPTJTY MINIBTEB IN m
MINIS'I‘RY OF LABOUR.
BALGOVIND VEBMA): (a) Yea Slr
Action has been initiated for com-
pilation of a new series of Consumer
Price Index Numbers with base 1871=
100

. (rb) The field work connected with
the Family Income and Expenditure
Surveys has been completed and the
data are béing processed. The new
series differs from the current one in
that its coverage is wider, both in
terms of number of centres covered
(60 centres instead of 50) as also the
number of items in the index basket.
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'mmu Nationals m-u ‘over t0
Infdia in Westeyn Secter

1998, SHRI SHANKER RAO
SAVANT: Will the Minister of SUP-
PLY AND REHABILITATION be
pleased to state:

(a) the total number of Pakistani
nationals that have crossed into India
in the Western sector during and after
the last-Indo-Pak war;

(b) how many of them have gone
back to Pakistan so far and how many
refused to go back to Pakistan; and

(¢) what steps are taken to rehabi-
litate the people in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) According to the
information furnished by the State
Governments, 74,753 Pakistani
nationals are reported to have crossed
into Rajasthan and Gujarat in the
Western Sector as a result of Indo-Pak
conflict,

(b) Out of them, 14,637 persons are
reported to have gone back to Pakis-
tan (upto 30th April, 1974).

Some of those remaining have ex-
pressed a desire to return to Pakistan
but, by and large. others are not yet
prepared to go back.

(¢) Government consider this as an
essentially human problem and are
accordingly providing these persons
temporary relief assistance in Camps.

Government are continuing to press
the Government of Pakistan to
Tesponsibility tvwards these
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porsots who are Pakistan nationals
and are, therefore, entitled to return
to their country.

Wommissioning of Alsminium Plant
at Rataagiri

1989. SHRI SHANKER RAO
“SAVANT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether any time schedule has
been fixeq for commissioning of the
AND MINES be pleased to state:

(h) if so0, the broag outhnes there-
of;

(¢) when aluminium and alumma

are expected to be produced ip the
plant; and

(d) the nature of hurdles, 1f any,
and how these arc proposed to be sur-
mounted?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR! SUKHDEV PRASAD): (a) to
(d) Government appioved the Ratna-
giri Project in April, 1974 at an esti-
mated cost of Rs. 78825 crores.
According to the Detailed Project Re-
port, this moject rs scheduled to be
completed within 60 months from the
date of 1ts clearance by the Govern-
ment A provision of Rs 50 crores
has been made for this Project in the
Fifth Plan The Project is likely to
be completed, in phases, early in the
Sixth Five Year Plan.

#ay Fixation of Commissioned Offi-
cers of Defence Services

2000. SHRI SHANKER RAO
SAVANT: Wili the Minister of DE-
FENCE be pleased to state:

(a) whether the pay scales of Com-
missioned Officers in the three wings
of the Defence Services have been
vefixed;

(by what allowances these officers
are enlitied fo and under whiat rules;
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(c) whether similar allowances are
given to the technical officers 1n the
three wings;, and

(d) if not, the differences in
allowances?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) No Sir; the revi-
sion of the pay scales of Commissioned
Officers in the light of the recom-
mendations of the Third Pay Com-
mission 18 under consideration and a
decision i3 expected to be taken
shortly.

(b) The detafls of the allowances
admissible to Commissioned Officers,
under the Government regulations and
orders, are contained in the “Book of
Service Conditions, 1873”, which was
circulated with the Annual Report of
the Ministry of Defence for 1972-73,

(¢) and (d) The allowances are
admissible to the technical as well ag
other officers, provided they fuifil the
conditions prescribed under the rele-
vant rules, -

Scarcity of Special Injections and
Medicines for Treatment of Cancer
and Leukaemia

2001. SHRI MARTAND SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state*

(a) whether Government are aware
that there is an acute scarcity of spe-
cial injections and medicines for the
treatment of cancer and diseases like
leukacmia due to the restnictions
imposed by Government on their im-
port; and

(b) if so, the efforts Government
have made or proposed to be made
by Government t0 meet the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). No such reports
have been received, Government have
not imposed- any restrictions on the
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import of anti~cancer drugs. To en-
sble individuals and hospitals o
import their requirements of life-
saving drugs, including antj-cancer
drugs. the import policy has been
fberalised permitting the ithport of
drugs by individuals and hospitals up
to the value of Rs. 200 and Rs. 1,000
respectively without the requirement
of an import hicence under the Import
Trade Control Regulations.

The Drugy Controller (India) also
grants ad-hoc licences for import of
life savings Drugs which are m short
supply,

Requirements of Refractories by Pub-
lic Sector Steel Milig

2002 SHRI N K P SALVE Wi
the Mhnfister of STEEL AND MINES
be pleaseg to stater

{a) the total annual requirements
of Refractorics by the Steel Mils in
public sector: and

(b) the breakup of quantiies
Refractories obtamned through ind:
genous sources ang imports separa-
tely?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA)' (a) and
(b) The total annual requirement of
refractories for the year 1974-75 of the
steel plants in the public-sector 1«
about three lakh tonnes, It is expect-
ed that about 90 per eent of the re-
quirement will be obtaihed from
indigenous sources and the balance of
10 per cent through imports

Import of Refractorieg

2003 SHRI N. K. P SALVE: Wil
the Mimister of STEEL AND MINES
be pleased to state:

(a) the total quantity of Refracto-
riga imported annuslly since 1971-72
to-date; and

(b) the names of countries from
which Refractories were imported,

AUGUST 8, 1074
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together with the quentities imporie
ed ang the foreign exchange invalv-
ed in each case?

THE DEPUTY MINI IN )
MINISTRY QF S A .2
(SHRI SU. BY AD): (a) and’
(b). A statement of the Annual im-
ports of refractories from 1971-72
upto December 18787 is laid on the
Table of the House. [Placeg in
Labrary. See No, LT-8148/74.)

Senior Doctors assauviteq During Doc-
tors Strikke in Deild Hospitals

2004 SHR1 BIRENDER SINGH
RAO Will the Muster of HEALTH
AND FAMILY PLANNING be pleased
1o state

(a) the number of cases j which
sentor doctors were assaulted in each
of the Declln Hospitals during the
recent Doctors Stnike and

(b) the action taken in each of
those Junior doctors cases and the
number awardeq punishment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A K
KISKU) (a) None,

(b) Does not arise

Loss suffered due to Flood by No 25
Wing Unit ot § A F.

2005 SHRI BIRENDER SINGH
RAO Will the Minister of DEFENCE
be pleased to state:

(a) the extent of loss suffered due-
to floods by No, 25 Wmng Unit of the

India, Air Force each year since
1971;

(b) whether any inguiry has beem
held for heavy losses during any of
these years; and

(c) the action taken to prevenk
such lassesy
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THE MINISTER OF DEFENCE
(BHRI JAGJIVAN RAM): (a) No, 2
'Wing suffered losses as indicated below
due to floods:—

Year Works Services  A.F.Eqpt.
1971 Nd Nit
1972 Rs. 1 lakh app. Rs. 52210 65
1973 Nit Nit
1974 upto July Nil Nil

(b) Yes, Sir,

(c) Sanction has been issued for
mmproving the area diainage to pre-
vent such damages m future

Termination of Services of work-
charged Staff in Dandakaranya
Project

2008 SHRI INDRAJIT GUPTA
Will the Minster of SUPPLY AND
REHABILITATION be pleased to
state

(a) whether the services of 149
work-charged staff of the Dandakar-
-anya Project have been terminated
with effect from the 30th June, 1974;

(b) Iif so, whether such termina-
tion 35 due to allegeq shortage of
funds caused by non-revision of the
schedule of rates anq percentage of
maintenance grant for works since
1963;

(c) the reasons for not fixing the
‘valuatio, of works on the basis of
current market rates instead of 1963
rates,

(d) whether the 149 work-charged
staff affected are to be replaced by
«daily rated workers; ang

(e) whether the work-charged staft
had been categorised ag “non-indus-
trial” ie, regulay employees, but
were depriveg of the benefils accru-
ing to them there¢by?

THE DEPUTY MINISTER IN THR
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): (a) to {e). The information
18 being collected and will be laxd on
the Table of the Sabha

Sarvey of Unorgamiseg Labour in
Uttar Pradesh

2007. SHRI B R. SHUKLA: Will the
Minister of LABOUR be pleased %o
state*

(a) whether any survey has beenm
made about the number of unorganis-
ed labour working in the cities of
Uttar Pradesh,

(b) whether any arrangement has
been made for the supply of gramns
at cheap and fair prices to the unof-
ganised daily labourers working in
the cities of Uttar Pradesh who do
not have any permanent residence in
such cities, and

(c) 1f not, the steps proposed to be
taken to prevent them from leading
a hife of semi starvation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA) (a) No, Sir

(b) and (c). No specific arrange-
ments for supply of cheap grans at
Fair Price Shops to unorganised daily
labouiers has been made by the Gov-
ernment of Uttar Pradesh Certain
essential articles lke rice, wheat,
wheat atta ang sugar are, however,
being made avatlable to the members
of the public including unorganised
labourers by that Government at co~
tiolled prices through Fair Price
Shops as part of the pubhc distribu-
tion system at Bareilly, Ghaziabad,
Kanpur, Varanas: and Saharanpur,

Realisation of Arrears of Providemt
Fungd
2008 SHRI S R DAMANI* Will the
Minister of LABOUR be pleased

refer to the reply given to Unstarred
Question No. 1290 on the lat Augist,

]
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1974 regarding Redlisation of arrears
of Providént Fund and state the out-
standings as on date under the private
and public sectors, separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): The infor-
mation is not readily available, It is
being collected by the Provident Fund
authorities and will be laid on the
Table of the Sabha in due course,

Korba Aluminium Plant

2009. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether proposed almmnimn
plant at Korby by Bharat Aluminium

Company is facing trouble becauge of.

reluctance of Government of Madhya
Pradesh to supply electricity at the
agreed rate;

(b) if so, the reasons therefor; and.

(¢) whether Government propose
to shift the plant where cheap Hydel
power is available like Indravati
Hydel project in Orissa where lar-
gest deposit of Bauxite hag been re-
cently found?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHR1 SUKHDEV PRASAD): (a) No,
8ir.

(b) Does not arise.
(¢) No, Sir.

Extension of Terrifexial Waters of
ndig

2010, SHRI P. K. DEO: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government of
India have taken sieps to extend the
territorial waters in the country
upto the Jwnit of 'the continental ghelf
of the ceuniyy;

(b) it %0, the steps taken and the
resilt -pehieved; and
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(¢) whether the “Bombey High's
where rich deposits of oi} bave been
tapped, cowmes under ihe territorial’
waters of India?

THE MINISTER OF STATE IN THE’
MINISTRY OF EXTERNAL AFFAIRS-
(SHRI SURENDRA PAL SINGH): (a)
ang (b). No, Sir.

(¢) The “Bombay High” where de-
posits of oil have been tapped does
not come under the territorial waters
of India but it is within the conti-
nental shelf of Iridia,

Aluminium Plant 'in Orisss

2011. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether there 18 any proposal
to put up an aluminium plant im
Orissa, where the largest Bauxite
ore deposit in the country hag been
located:

tb) whether in view of the acute
shortage of aluminium, which has
hampered the production of cables tor
electric  transmission, Government
propose to give it top priority in the
Fifth Plan to put up the industry in
Orissa: -

(c) ¥ so, quantum of electricity re-
quired for this plant; and

(d) in view of the hydel genera-
tion potential of 600 megawats of
electricity by the upper Indravati
Project, whether Government would
consider to put up that plant near
about the Indravati Power House

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
No, Sir.

(b) to (d). Geological finvestiga-
tions, including proving of reserves,
are still in progress in the Bauxite
bearing areas of the State and the
possibility of exploitation of the same
on commercial basis, can be examined
only after e fuller pleture is avail-
able, '



recommenda
Technical Categories of Employees of
D.G.OF, DGI and R&D Organisations

2012. SHRI DEVINDER SINGH
GARCHA. Will the Minister of DE-
FENCE be pleased to state:

(a) the reasons for delay in imple-
menting the Third Pay Commission’s
recommendations in respect of certain
eategories of techmieal and scientific
personnel ke Foreman, Assistant
Foreman, Chargeman and Supervisor
Tecbnucal Grade II employed in
DGOF, DGI and R&D Organisations;
and

(b) the time by which the decision
will be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J
B, PATNAIK). (a) The mmplementa-
tion of the 1ecommendations of the
Third Pay Commission m respect of
Certain categonies of techrical and
scaentific personnel likke Foreman As-
sistant Foremdn ang Chargeman emp-
loyed in DGOF DGJ anq R&D Organi-
sations 15 held up pending a decision
on the suggestion made by the Com-
mission for withdrawal of tbe faclity
or rent-free accommodation from the
Technical Supervisors in the Defence
workshops The 1eviseq pay-scale re-
commended hy the Commission for
Supervisors Technical Grade II emp-
loyed in these Organisations is under
examination in the context of the re-
vised pay-scale recommended for simi-
lar personnel elsewhere.

(b) Decisions on these matters are
expected to be taken shortly.

Unprotected Contract Labour in
Uttar Pradesh

2013 SHRI M M JOSEPH' will
the Minister of LABOUR be pleased
to state:

(a) whether contract labour in
Uttar Pradesh remains unprotected
even afler yearc of Central enactment
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of the Contract Labour (Regulation
and Abolition) Act, 1970 as the State
Government of Uttar Pradesh has yet
to enforce its various provisions;

(b) whether Government of Uttar
Pradesh has failed to frame rules
under the Act for its enforcement be-
cause the Government 1tsel! 1, larzest
employer of contract labour,

(c) whether lakhs of workers who
are engaged in  Government Public
Works, Hydel, Forest, Irrigation De-
partments and in various projects
continue to be deprived of various
benevolent and beneficial facilities
under the Act and continue to work
m pitiable conditions; and

(d) if so, the action Government
propose to take to improve the con-
dition of the labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) and (b).
The Government of Uttar Pradesh
notified jhe Draft Uttar Pradesh Con-
tract Labour (Regulation and Abol-
tion) Rules, 1972 i1n the Gazette on the
13ty January, 1973 but their finalica-
tion has been delaved due to the fssue
of stay orders by the Supreme Court
in writ petition filed by M/S Gammon
India Ltd agamst the Union of India
and 15 other State Governments

(¢) and (d) The Supreme Court
has since given judgement dismissing
the writ petition The Uttar Pradesh
Government is now taking steps to
finalise the Rules The Government 1
well set to enforce the Act and the
Rules

Removing refuse by the Delhf
Municipal Corporation

2014. SHRI VARKEY GEORGE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether according to an English
newspaper dated the 21st July, 1974
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about 75 per cent of the refuse re-
moval trucks of the Municipal Corpo-
ration of Delhi are not plyfng because
of the non-availability of diesel,
according to a Municipal Councillor;

{b) whether the refuse dumps in
the walled-city are stinking, threaten-
ing the spread of a cholera epidemic;

(c) whether at Chatta Shahji in
Chawri Bazar refuse dumps have
blocked half of the road and despite
assurances from the municipal health
officer and other senior officers noth-
ing hag been done to clear the site; and

(d) if so, whether Government
intend to take a prompt action in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLARNING (SHRI A. K,
KISKU): (a) It s not a fact that 75
per cent of the refuse removal
trucks of the Municipal Corporation
of Delhi are not plying because of
non-availability of giesel oil

(b) No.
{¢) No. !

{d) Question does not warise

Exemption of Rallways from obliga-
sions of Pavment of Wages Act on the
Eve of Railway Strike

2015. PROF. MADHU, DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether the Central Trade
Union Organisations in the country
had condemned the Labour Ministry's
action in exempting the railways from
the obligations of the Payment of
‘Wages Act on the eve of the railway
strike in May, 1974; and

(b) if g0, whether Government
would assure not to use such a step
in the future?

AUGUST 8, 1074
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THE DEPUTY

MINYSTRY OF mﬁ nis%
BALGOVIND VERMA): (a) Goy-
ernment are aware that thelr order
dated the 4th May, 1874 exempting
the Railways from the operation of
Section 5 of the Payment of Wi
Act, 1836 was the subject of some
criticism.

(b) The exercise of the powers of
exemption would be governed by the
merits of each case.

Rent Paig for Hired Office Building
by EEP. F O

2018, SHRI R. P. YADAV: Wil the
Minister of LABOUR be pleased to
state:

\a) whether Government are aware
that the Employees Provident Fund
Organisation is paying a huge mansive
rent to the private landlords as office
rent and it so, the rent paid for the
last three years in respect of each of
the regions where departmental build-
ngs have not been constructed; and

(b) the places in which departmen.
tal buildings have been constructed
with cost thereof and during which
period?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): The Provident
Fund Authorities have repo-ted as
under:—

(a) Rent paid for the last three years
ended March, 1974 by the Employees’
Provident Fund Organisation in respect
of each of the regions where depart-
mental buildings have not been cons-
tructed amounts to Rs. 39 36 lakhs as
per details in the Statement.I, laid
on the Table of the House. [Placed in
Library. See No. LT-8141/74

(b) Regional Office buildings have
been constructed at Kanpur, Bangalore,
Madras, Bombay and Chandigarh.
Cost and year of completion of the
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bulldings gre given in the Statement-
U, lsid on the Table of the Housel
{Placed in Library. See No. LT-8147/
4.

‘Coverage of Mines under EP.F. Act,
1952

2017, SHRI R. P. YADAYV: Wil] the
Minister of LABOUR Be pleased to
state:

(a) whether Government are aware
that a large number of ‘mines are yet
to be brought within the purview of
the Employees Provident Funds Act,
1952;

(b) whether any such list has peen
obtained from the Director-General of
Mines Safety, Dhanbad and if so,
whether any survey has been con-
ducted; and

(¢) the types of industries and
mines that gre likely to be covered in
the near future?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 BAL-~
GOVIND VERMA): The Provident
Fung Authorities have intimated as
under:—

(a) Yes.,

(b) and (c). No such list has been
obtained from the Director General of
Mines Safety. The Department of
Mines is consulted at the {ime of ex-
tension of the provisions of the Em-
ployees Provident Funds and Famuly
Pension Fund Act/Employees Provi-
dent Fund Scheme to Mines, A state-
ment of industries/classes of establish-
ments including nmunes which have
been surveyed or are under survey
with & view to their coverage under
the provisions of the Employees’ Pro-
vident Funds and Family Pension Fund
Act/Employees Provident Funds
scheme iy enciosed.
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Statement

S. No. Name of industry/Classes of
establishments

——

1. Fish processing and non-vegetable
food: preservation industry.

2. Garments making factories,
Financing establishments other than
Banks,

. Sacieties, Unions 4nd Associations
which render expe;t services to
their members without charging

anything extra over and abo'vo
subsecription.

5. Beedi industry.

- Sorting, cleaning and teasing of cot-
ton waste.

7. Agricultural farms/Fruit Orchards/
Botanica]l Gardens/Zoological gar-
dens.

8 Teaching ang non-teaching staft of
educatonal 1institutions.

9. Religious and Charitable

Institu-
tions,

10. Engineers ang Engineering contrac-
tors, engaged in building and cons-
truction industry,

11. Stone quar:ies producing stone
chups, stone sets and stcne ballast
and boulders.

12, Apatite Mines,
13. Asbestos Mines.
14. Calcite Mines,
15. Ball Clay and Fire Clay WMines
16. Corundum Mines.
17. Emerald Mines.
13. Feldsper Mines
19, Silica (sand) Mines,
20. Quartz Mines.
21, Ochre Mines.
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22. Chormite Mines,
23. Graphite Mines.
24. Flourite Mines.

25. Asbesto~ Industry
Mines.

26. Marble Mimes and Marble cutting
Factories.

27. Poultry fars.
. Ferro Chrome Industry.

and Asbestos

29. Factories/establishmenis manufac
turing “Glue and Gelatine”.

80. Establishments engagel in stone
Crushing (Bazri Uniis).

«ron gra ey wwafeen

2018.¥7, WEHT ATCRW io§ w7
geqr Wit & sl ag @ A FW
wit fis a9 1972-73 WT 1973-74
¥ grEr 7 Ao Go THo FAT AT
faprr wreafumT §ave faar w7

st (st gude s )
1972-73 LG
1973-74 11,548 =

Ban op Export of Human Bloog by
Indian and Foreign Commerciaj
Firms

2019. SHRI JYOTIRMOY BOSU*
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to

state:

(a) a list of commercial firms,
Indian and foreign separately who
have been exporting blood out of the
eountry;

(b) whether even now Government
are permitting large scale export of
ABO and other diagonostic reagents as
well ag human serum and plasma by
private commercial firms;

- AUGUST 8, 1974 .
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(c) whethsy Government medical
institutions throughout thes country
have urged upon the Cenire to take
drastic steps to stop exploitationp of
human resources through Imposition
of a complete ban on export of blood
out of the country; and

(d) if so, what steps have been
taken in thig regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) There is no commercial firm either
Indian or foreign who has been ex-
porting human blood out of the coun-
try as such.

(b) The export of human blood deri-
vatives such as Anti-A, Anti-B and
Anti-AB are permitted. However, the
Export Control Orders ban the export
of human blood or plasma, placental
blood, and Anti-D serum,

(¢) No.

(d) The Government 15 al-eady sciz-
ed of the question whether a {otal ban
should be mposed on the export of
all forms of derivatives of blood of
human origin.

Activities of Private Blood Banks
in the Country

2020. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased tio
state:

(a) the nature of activities of
private commercial blood banks in the
country:

(b) how many private blood banks
are there at the moment; and

(c) what steps, it any, have been
or are being takep to curb the activi-
ties of private blood banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, XK. KISKU):
(a) Private commercial blood banks in
the country are generally er.gaged in
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the purchase of human blood from
professional blood donors and the sale
thereof ts patients in need of blood
for transfusion purpdses.

_ (b) Actual number of private blood
banks functioming at the moment 15
not readily available. However, a
statement of private blood banks as
per information available at present is
annexed.

{c) Both public blood banks and pri~
vate blood banks fall under Drugs and
Cosmetics Rules. The Drugs Control
Staff or various State Governments/
Union Territories Acdministrations 1s
responsible for maintaining the quality
control

Statement
1. BIHAR.
1 Seventh Day Adventuie Hospi-
tal, Naniatu, Rencha

2. Jamshedpur Blood Bank, First
Floor, Jameshed Eye Hospital,
Sakchi, Jamshe ipu-

3 Saha Laboratory
Bank, Dpposite
lege, Patna-y.

and Blood
Science Col

4. Blood Transfusion  Service,
Patliputra Road. Rajenars,
Nagar, Patna.

5. Dr, 8Singh Chnic and B.T. Ser-

vice in the house of Shr
Bishwanath Khemka, Murad-
pur, Patna.
6. Dr. Sen Laboratery, Budh Marg,
Patna-1.
2 PANJAB.

1. Dr. K L. Anand, Shiv Nagar
Market, Lawrence Road, Am-
ritsar.

2. M/s. Ram Saran Dass Kishor!
Lal Charitable Hospital, Am-
ritsar.

8. DELHI.

1. Bilood Bank Organisation, Pusa
Road, New Delhi,

2 Blood  Transfusion  Centre,
Hanuman Road, New Delhi.
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3. Holy Family Hospital, New

Delhu.
4. MAHARASHTRA,
1. Matru Seva Sangh, Nagpul.

5. MADHYA PRADESH.

1. Dewan Memorial Bloog Bank.
Kasturba Market, Gwalior.

2. Dr. Varma'ss Blood Bank
Hospital Road, Gwalior

3. Seven at Indore, names yet to-
furnished.
6. HARYANA.
1. One at Rohtak.
7. ORL: s A
8. MANIPUR I
9. HIMACHAL PRADESH
10. NAGALAND l
1. JA' MU & KASHMIR
12. CHANDIGARH
13. ARUNACHAL PRADESH

14. ANDAMAN AND NICOBAR
ISLANDS. |

NIL

Recommendations of Internationa)
Conference of Red Cross on
Voluntary, Blood Dgnation

he’d in Tehran

2021, SHRI JYOTIRMOY ROSU-
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) what were the recommendations
of the International Conference of the
Red Cross on “Voluntary Blood Dona-
tion”, held in Tehran in October,
1973; and

(b) what steps, if any, have been or
are being taken to give effect to those
recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) A copy of recommendations of the
International Conference of Red Cross
on “Volutary Blood Donation” held in
Tehran in November, 1873 (not in Qc~
tober, 1973) is laid on the Table of the
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House. ([Placed in Library. See No. on the Teble a copy of the Su

LT-8148/74.) :iyememtw Report of the niptr!)o!ﬁ;
and Auditor General of India, fo

(b) The main theme of the various
resalutions is that the blood required
for Blood Transfusion Serviees should
come from voluntary donors In addi-
tion every nation should benefit from
the major medical and scienhific ad-
vances achieved in recent years in
blood research. technology and pro-
grammings. These are already m the
mind of the Government and the fel-
lowing schemes are under considera-
tion"—

1. Propaganda through mass media
Like filmg ang publicity
through radios, posters ana
holding of seminars etc. Re-
cently, in February, 1974, the
Films Division of the Minis-
try of Information and
Broadcasting has produced
film entitled “The Bank that
saves Life”.

2 Various incentives to be given
to attract voluntary blood
donors

3. Central assistance to voluntary
organisations in varioug States
to promote Voluntary Blood
Donation Programme

As regards getting henefit from the
major medical and scientific advances
achieved 1n  recent yzars, there is
Blood Group Reference Centre at the
*Seth G. 8. Medical College, Parel,
Bombay, which 13 also recognised by
the World Health Orgamsation, " ‘hich
imparts tramming 1n Blood Transfusion
to Blood Transfusion Technicians and
also conducts Research Work on this
. subject

12.28 hrs,
PAPERS LAID ON THE TABLE

SUPPLEMENTARY REPORY or C.A.G. or
Inp1a, 1972-73, UNION GOVERNMENT
(Crvin)

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to

year 1072-73, Union Gbvetnm
(Cvil), under article 151(1) of tﬁn
Constitution. {Placed in Library.
See No. LT-8140/74].

oY wrew fagrly ot (7ofi) ¢
wsqer wieg, ag fed i § g
@ &7 fglr dewor aw ¥ Ay T
Ty aY AR AT AT wET F Ik
w At W i g feteg
4 fawaa ?

oy WG : WY AqE0 q4@T
Ty wE?
SHRI K. R. GANESH: It is the

CAG’s report and it normally takes
time to get translated in Hindi.

ot wew fugrd et e
g, g #18 9 & X JAN vy
g g ?

ot wiwe que fag (70 )
7% A1 ¥ oA AN g B oamw

AT &1 A a9 s &g
afeg + ww w1 sfem fadw g
aifer (sqaww) .

st wrTEw W e (e
fama® =i w fe-dr § wft qonr
gimazd &1 afy ardr g g av
g sy Ay e R L, (edre)

st wew fagrd aodnft oo
T, A FIT a7 § Sad frdy ag
T YA T ¥ ) e e § fw
T & g2 9T A W FOr @ aned
A F fEd Wt 93N T 9
qq ghm )

MR. SPEAKER: I gave the ruling
fhe other day that in cage the Hindi
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versign 18 Hot coming,. some explana-
tory note should be sent to the Spea-
ker or the member

SHRI K R. GANESH This is the
CAG's report and under the Consti
tution, it has to be placed on the
Table of the House I am not trans-
lating 1t nor is the Finance Minstry
doing 1t There 15 a translation
§gency and they take their own
time because they say they are over-
worked There are two ways open
Either I do not place at all till the
Hind) translation tomes

SHRI BHAGWAT JHA AZAD
This 1z an absolutely wrong argu
nrent

SHRI ATAL BIHARI VAJPAYEE
When was this report sent to the
translation wing?

SHRI BHAGWAT JHA AZAD We
will find 1t out from the CAG

SHRI ATAL BIHARI VAJPAYEE
You should have found 1t out before
plaiing it on the Table

MR SPEAKER You will come
with proper infoimation why it was
not done

off ATEA MU RTAR® WO AT
gAY | 9N W IS4 a1 GAT TAATH
Feasdt 1w sA w ey y ww A

& AT TF qI A T AT HTA Y
MR SPEAKER Next item Shn
Shinde

SHRI VAYALAR RAVI (Chirayin-
ki) The CAG 1s having constitu
tional protection He 1s not unde:
the direct control of the Finance
Mmistry You inust give a specific
direction

MR SPEAKER 1 have alrcady
stid that he will come with a proper
explanation as to why 1t was not
done I have passed on to the next
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item

& fefecra wram ? ad T ¢ FawT
F7AT §, GURA § TAWK TAT F
W ¥ WER FET E I WA H
e wrew & fag Fgar g At @
A W 0T Y E

NOIIFICATIONS UNDER ESSENTIAL COM-
MODITIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P SHINDE):
I beg to lay on the Table a copy each
of the following Notifications (Hmndi
and English versions) under sub-
section (6) of the section 3 of the
Essential Commodities Act, 1955 —

(1) The Southern States (Regu-
lation 5 Expory of Rice)
Amendment Order, 1974,
published in Notification No
GSR 219(E) in Gacette of
India dated the 10th May,

1974
(1) The Wheat (Price Control)
Oider, 1974  published 1n

Notification No GSR 261
(E) 1in Gaczette of India dated
the 5th June, 1974

{11) The Foodgrains Movement
Restriction, (Exemption of
Sceds) Amendment Order,
1974 published m Notifica-
tion No GSR 262(E) in
Gazette of India dateq the
10th June, 1974

t13) The Delhi Roller Mills Wheat
Products (Ex mill and Retail)
Price Control Order, 1974,
pubhished in Notification No
GSR 308(E) in Gazette of
Indiy dated the 9th  July,
1974

(v) The Roller Mills Wheat Pro-
ducts (Ex mill) Price Contrel
(Second Amendment) Order,
1974 pubhshed in Notificas
tion No GSR. 318(E) n
Gazette of India dated the
12th July, 1974

[Placed s Library.
8141/74]

See No.
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it wy feny (Fi%T) W o wg fwnk-: T Fewgw S
e, % ceR S A Aot ew W@ g, v g e qur g W
A E ¥ e e Mg g e ger &, v g, W fg
S s gy 10 W wem 1 fow v e ag o e, W
Y WL 5 KT 6T Y — Ry oty Hwm g
Maximum price at which wheat fe “"“W*'-”“i!ﬁ‘l'
may, be sold by a dealer: No dealer MR. SPEAKER: No, this is not
in a State or Union territory to which the px.'oper stage f'or saying it. Now
thig Order extends shall sell or agree it is only laid on the Table
“to sell, in the course of inter-State 4 .

‘trade and commerce, wheat at a price > 3 ‘! fawd ;W QA ad

-exceeding rupees one hundred and a8 FT--few FF pw } o7 ug

wass Paypers Laid

ffty per quintal.

| # ag W wer ma & fp weirdw &
af, @R AT @St W W # wd
W ¥ 9% I T ALy w) Ay
Wt 9 SemE w7 &, aw Qe fat & Ford
2 & ¥ greT ga, A= oty mwEy Aare
fer ST 2, TR 99 ¥ Tw fauife
@ Fm arEr & T H & fe
oF 1 ey agaR &, v ¥ oA 2
% e R

1. T ® agq frem femr mn
-]

2. T | 91 79 fauifra foy ™
§, ¥ avr am &, T FaT TEY 0
e st 7 vy AThE AR A 9w A
s T 5T A WEr 15 faw ¥
qE A0 22 AATS B gAY A0fRT 4v,
10 S A7 Ay gAv fa wAr anfeo
ur ¥ faoogqer vy vy, afx
“qgY T ¥ § A7 AV AT T AT I
wverT i #a, i, e, 9 A Fratte
6% o & ar g ¥ 9 aw fifer
By @ & o ar A A Al #
A W aw § o T w7 Al fm
@rE ) o R amE @ awie,

MR. SPEAKER: This is not a
-debate. You can ask for a debate
later.

Lo o ;

NOTIFICATIONR UNDER MINIMUM WAGES
Act, CoAL MINES PROVIDENT FUND,
FamiLy PENSION AND BONUS ScCHEME
ACT, AND REPORT RE ACCIDENT AT
BURHAR No. 1 MINE IN SHAHDOL DIgST?.

THE DEPUTY MINISTER IN THR
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): I beg to
lay on the Table:—

(1) A copy of the Mimmum
Wages (Central) Second
Amendment Rules, 1974
(Hindi and English versions)
published in Notification No.
G.S.R. 751 n Gazette of India
dated the 13th July, 1y74,
under section 30A of the
Minimum Wages Act, 1948,
|Placed in Library See No.
LT-B142/74}

(2) (i) A copy of the Coal Mineg
Family  Pension (Second
Amendment) Scheme, 1974
(Hindi and English versions)
published in Notification No.
G.S.R. 400 in Gazette of India
dated the 13th April, 1974,
under section 7A of the Coal
Mines Provident Fund,
Family Pension and Bonus
Schemes Act, 1948.

(i) A statement (Hindi and
English versions) showing
reasons for delay. in laying
the above Notification. [Plae-
ed in Library. See No, L£T-
8143/714.1

.
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_3) A cppp-of -the.Ropost - (Hindi
and English versions) . on
“ fatal“accident at Burhar No. 1
" -Ming of ‘the Ceal WMines
., Authority in Shahdo] District
of Madhya Pradesh, on . the
11th March, 1974, [Placea in
;:‘bml See No. LT-8144/

12.86 hrs,

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following mes-
sages receiveq from the Secretary-
«General of Rajya Sabha:-—

«(i) “In accordance with the pro-
visions of rule 111 of the
Rules of Procedure and Con-
-duct of Business in the Rajya
Sabha, 1 am directed to en-
-close a copy of the Industries
(Development and Regula-
‘tion) Amendment Bill, 1874,
‘which has been passed by
the Rajya Sabha at itg sitting
held on the 5th August, 1974”.
«ii) “In accordance with the pro-
visions of rule 115 of the
Rules of Procedure ang Con-
duct of Business in the Rajya
Sabha, 1 am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 7th August, 1974,
‘agreed to the following
amendments made the
Lok Sabha at its sitting held
on the 30th July, 1974, in the
Cinematograph (Second
Amendment) Bill, 1978:-

Enacting Formula

1. That at pege 1, line 1,—

for “Twenty-fourth Year” substi-
tutem—

“Tventy-Afth Year”

Clause 1
2. That at page 1, lines 3 and 4,—

for “(Second Amendment) Act,
' 1978 substitute “(Amend-
ment) Act, 1974” :

ey

INDUSTRIES (DEVELOPMENT AND
REGULATION) AMENDMENT BILL
BILL

SECRETARY-GENERAL: Sir, 1
lay on the Table of the House the
Industries (Development and Regula-
tion) Amendment Bill, 1974, as passed
by Rajya Sabha.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, 1 have beem
trying to catch your eye. I have
given to you also a notice this morm-
ing....

MR. SPEAKER: I do not allow it.
Please sit down.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, when certain hon’-
ble Members of this House are inti-
midated. ...

MR. SPEAKER: They are holding
their party meeting where they dis-
cuss many things. :

SHRI SHYAMNANDAN MISHRA:
We want to know the details. We
also want to know why the Chair has
no observations to make on this.

MR. SPEAKER: Do not always
take this frowning attitude. :

SHRI SHYAMNANDAN MISHRA:
What frowning attitude? I am ask-
ing you to tell us what is the motia
and what is your decuuon

MR. SPEAKER: I am saying 1
have not allowed it. It is only tiwe
members who are aggrieved who can .
come -and: raise -it; - pot others. (4
the hon. Member is- aggrieved, he
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can himself come here and raise it.
8o, I am not allowing it.

SHRI H. N. MUKHERJEE (Cal-
cutta-North-East): 8ir, you have
been pleased to observe that only
the member who is aggrieved can
claim the privilege. I submit in all
Blmility that it the privilege of any
meémber, of this side or that side, is
infringed by the conduct of anybody,
it is the property of the whole House

it is the right of anyone of us,
ili fact it is our duty, to raise it. The
mah who is aggrieved need not come
fito the picture

MR, SPEAKER: What is said in
the party meeting cannot be brought
in here.

‘ «ff wrzw fagrdt averdredY (wrfora)
Wy wEtEy, ® oF weA uvT ¥ AN
TEAT ATEAT

SHRI JYOTIRMOY BOSU: In this
case the Prime Minister has severely
yeprimanded the Member because he
made a suggestion that Shr1 Ahmed
should declare his assels . (Inter-
ruptions).

MR. SPEAKER: It is a matter of
their party discipline,

SHRI H N. MUKHERJEE: The
newspapers have reported and com-
mented on certain incidents which
are alleged to have happened—I do
not know the truth of the matter—
inside a party caucus. We are not
concerned with that. But we are
concerned about the publication of a
report in the newspapers which sug-
gests that the conduet of a Member
as a Member of Parliament i« ligble
#® be frowned upon by people in
authority. To that extent, it is surely
a matter of privilege. .. (Interrup-
tions).

MR. SPRAKER: 1 do not think it
8 a privilege matter. It is a matter
siithin their party. (Inderruptions)
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oy orewr fgelt wrolely ;. qrfRe
¥ T @ grew ¥ xwerpuie A
W) Ao gofr ar afd ? s grew W
w go deer 8 b fay wEd
anT ww awa fear war & A S
T % IATY WA Y grongr @R

LU S

MR. SPEAKER: Every party has
a right to give its directions to its
members. Thig has come up in the
House on a number of times. I have
taken the same view. Tomorrow, if
you 1ssu¢ ceriamn directions to your
paity members, there is nobody to
question 1t.

SIIRI H. N MUKHERJEE: You
occupy the Chair which has to exer-
ci1se quasi-judicral  powers. What
happens mside a party in regard to
the enforcement of discipline 1s a
duferent matter., We have to dis-
tinguish between two phenomena
One is that inside a party, discipli-
nary steps can certain ly and rightly
be taken against any member for
any reason with which we have noth-
ing to do But if the reports appear
in the newspapers about constraints
to be put upon the Members of this
House 1n the exercise of their free-
dom of functioning in the House as
representatives of the people and
they are made the subject of mnquiry,
it is a matter of privilege of this
House .. (Interruptions).

MR SPEAKER: It will be wrong
to take notice of that in the proper
interest of working of the party sys-
tem. After all, under the party sys-
tem, the leader has got the power of”
whip, the power of issuing directions
and all that. If leaders say anything
and we take notice of that in the
House, it will be going against the
very basis of the party system.

SHRI SHYAMNANDAN MISHRA:
On a point of erder, Sir.

MR. SPEAKER: I have not ad-
mitted it, as T have Beeh dealitrig with
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timeg also, when such matters came
up, I took the same view.
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SHRI SHYAMNANDAN MISHRA:
From what you have been pleased to
observe now, your view seems to be
that a party has te function accord-
ing to certain rules framed for the
conduct of its members. About that,
one cannot have any dispute Bu.
go far as the Chair is concerned thel
Chair ought to be more concerned
sbout the conduct of the business of
the House. My submission is that
according to the Constitution, we
have got every freedom to function
in this House and, if that freedom is
sought to be constrained by any out-
side authority.....

MR. SPEAKER: I do not take it
like that. No question of arguing with
me,

SHRI SHYAMNANDAN MISHRA:
Let me complete it. We are guided
by the Constitution, we are govern-
ed by the Constitution. For the
Chair. the thing of primacy is the
Constitution of the country and not
the Party Constitution governing the
functioning of any party. So, we
want to know from the Chair whe-
ther we are free or not in our func
tioning in this House or are we sub-
ject to certain regulations by any
outside authority.

MR. SPEAKER: It somebody
thinks that his party leader is ob-
structing him, he can come to me.

SHRI ATAL BIHARI VAJPAYEE:
It he is not free even to go to you,
then what happens?

SHRI SHYAMNANDAN MISHRA:
It is a highly preposterous principle,
that a person must go to you.

MR. SPEAKER: 1 have not
thought it proper to imtervene in a
matter between the party and the
leader. I basically recognise the wor-
king of & party system. It is the

1533 L.S.~8
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right of the leader to keep discipline,
to issue directions.

SHRI SHYAMNANDAN MISHRA:
That is a different thing.

MR. SPEAKER: It applies qually
to your as well as to their party. I
am not accepting your point of view.

SHRI SHYAMNANDAN MISHRA:
My point of order requires to be
completed, My point of order ig this.
Is it the duty of the Chair to look
after the interests of the Party or to
look after the interests of the House?
(Interruptions) The kind of inter-
ruptions that the Chair makes does
not redound to its credit. After all,
we have also spent some time here.
It is you, Mr. Speaker, who told the
other day in a gathering at Chandi-
garh that you had a feeling that you
had switched over or down from
a Fiat car to a truck while coming
to this House from the Punjab Legis-
lative Assembly. This is the respect
that you pay to this House. This is
what you went on record....

MR. SPEAKER: Do not talk like
this. I will never tolerate all this.
Where is that? Bring it to me what
I have said.

SHRI SHYAMNANDAN MISHRA:
Yes; you have said that,

wew wwea: foA% FE AW

W1 3IAT Th ¥ A T AT AL BT
Fa g

SHRI SHYAMNANDAN MISHRA:
Is 1t humour?

MR. SPEAKER: He is utterly de-
void of any humour. Sometimes we
say things in a lighter vein, in good
humour. It is you who are always
frowning.

SHRI SHYAMNANDAN MISHRA:
1 do not want to be interrupted by
the Chair.
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MR. SPEAKER: If you go on
talking irrelevant things, I have to
interrupt.

SHRI SHYAMNANDAN MISHRA:
I am trying to make my point of
order,

MR. SPEAKER:
finish it in a minute.
with me,

SHRI SHYAMNANDAN MISHRA:

I ask you to
Do not argue

My point of order is this. Please
hear my point of order. Also, please
do not interrupt me hke tlns. You

treat Members 1n a way to which we
take objection.

MR. SPEAKER: 1 have to tell you
that if you go on behaving like thal.
I will have to take note of it. You
take 1t i1n your hands my politeness
and couirtesy and go on saying any-
thing you want...

SHRI SHYAMNANDAN MISHRA:
Where is politeness, The Chair
which goes on interrupting the hon’-
ble Members does not show politeness
or courtesy. Please hear my point of
order.

MR. SPEAKER: Irrelevant things
are said under the garb of points of
order.

SHRI SHYAMNANDAN MISHRA:
Please see the way I am developing
the point of order—whether the
Chair....

(Interruptidus).

You allow these people to shout
like this. T will not yield; my right
to make my point of order can't be
compromijsed. I am on a point of
order and I will make my point of
order,

j -
SHBJ JYOTIRMOY BOSU: Yes,
you will.

SHRI SHYAMNANDAN MISHRA:
Please don't see the way you are
looking. You say that you are a
polite Speaker!
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MR. SPEAKER: { am not going
to be polite with you in future,

SHRI SHYAMNANDAN MISHRA:
Why do you not allow me to proceed?

MR. SPEAKER: My courtesy and
politeness has failed me in your case.

SHRI SHYAMNANDAN MISHRA:
My point of order is....

SHRI R. 8. DIPANDEY (Rajnand-
gaon): It is not a point of order...
(Interruptions).

MR. SPEAKER: May I
you to let me hear him?

request

SHRI SHYAMNANDAN MISHRA:
The 1ssue vver which we are agitated
1s:  whether the House should take

into account the Party rules and
regulations which govern the fune-
tioning of a Party or whether the

House take into account the Consti-
tution which governs this country
and this House.

Now, the Constitution has given us
perlect ireedom tor functioning 1n
this House and giving expression to
our views. Do we recognize any
authority outside the House to sub-
ject us to certain rules and regulations
which constrain our freedom or to
subject us to certamn intimidation for
having functioneqd in this House or
m any such House? Now, that is the
1ssue which you have to consider.

Here, the hon. Member, Shri
Jyotiumoy Bosu has pointed out
that two Members went upto the
hon'ble Prime Minister to complain
that some hon'ble Members had
given expression to the views which
were damaging to the Party interests

and that they wanted the Prime
Minister to take action against
them, ..

MR. SPEAKER: 1
made my observations.

have already

SHRI SHYAMNANDAN MISHRA:
This has been published by the Press
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widely which will give an 1mpres-
sion that we, as Members, have no
fricedom of expression

MR SPEAKER I will not allow
this because J hive aiready moade
my observations I have given my
ruling and there 1s no change mn 1t
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SHRI SHYAMNANDAN MISHRA*
That will bring down this House 1n
the cstimation of the people

MR SPEAKER I the Piess
publish these things, how am I con~
cerned here After all the Parlies
have to function Your party, their
paity and every party has to func-
tion They have the nght to 1ssue
a mandate They have the right to
issue a whip I am, therefoie, not
accepting this  position 1 have al-

1eady given my ruling on it I am
not accepting it
=it wy fomly (amF1) @ 20 fome

Fagr g, ¥ A 95T HTE 9T IIEr
AFATE, AT qH K AE7E ¢ fran-
ATET TG FT @R

MR SPEAKER The next item is
in your name So, I thought that
you were standing on that

off 7y o & s AW
9T W § | WewEr WY, €T ¥
TAAAFT & FHHTE | TF 727 &Y
¥ § wwfag &, o oo ¥
AAFIETET &1 3T vk A ey
F Ay A oweq q@r ¥ 1 AfeR
e 7 AT w0 afx W AT
T 73, qEivedw g3, Wi =Y
Y ¥ w1 9T frdft qEew A geer
i, 39 gfefade v ¥7 wume frar
wreT, S sreae A wRia & awiada
99 7 § 97 ¥ at Vafk wrf ghefase
FO T A FE0 W WY AG A9Y
W et e e ady Qe ?
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=fefudz foar & a7 ¥ o o7 9Fd
g

ot Wifa vy uw gee W
= P

Tqq AERY ¢
FTE 9 T T )

st wew fagrd awldd W@
1 a7 Tew 5 o AvEv @ ¥ S
FOT ¥ A ATT F A4 T F7 FQ AR A
ar Sir ¥ 1 SR, e i fafy
R IR A AT aw L.

W A e W

oo WA FE AT gEAT 4T
F I As | qA B AT IHA Y Lo

g

sft wew fagrdl =wwat . wT
% weeg 9¥T famr Wi HR
gfed 39 7 A T 1 F4TIA AT RIKAT
g A T AwA g 7

(=)

=t Tfava ¥y 68T ¥
TAEME B TH I F O ¥T I9E §
AT & a0 R
gt 1

12 58 hrs

STATEMENT BY MEMBER RE

OWNERSHIP OF LAND BELOW

THE SEA WITHIN TERRITORIAL
WATERS

ot ww @ (amvr)  weaw
agIEm, AET g3o Ao NAY T FAE
F Ay M afe N faferaas Fat &
2wf, 1974 Y Fq fer 3@ X
I IR AT A9d AT & g
SEM 9 3o go wdarfas wwE 9T
TH WM AIFAT ..,
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W WP WY AT 825 4
a® ¥ § A fr v g 2w o3
oft wy foerlt © 7% gréx AT g
UG E i G ER R
1w T T S ww g ?

MR. SPEAKER: 37 fwdw

We have been following this practice;

you can lay it on the Tahle. Itis a
long statement.

SHRI MADHU LIMAYE:
have admitted that notice.

You

MR. SPEAKER: When there is
a long statement Members normally
accept my suggestion that it should
be laid on the Table. Ministers
accept it. Members accept it,

SHRI MADHU LIMAYE: I want
to read it. I have a right to read it.

MR. SPEAKER: Order please.
You are welcome to read it. You
have not accepted my suggestion.
This is a statement going to four
pages and it is much better if you
place it on the Table of the House.

ot Ay fomd AT A QFA FTAIE
sfreaft 31 & wrd Jux av @
W E | wAY WNT 99 ANd gy
FRENE Far 7€

e wiew ¢ gw & are ¥ Ay
oY Y % I W grew A A faan
-]

13 hrs.

sty fandy - & Fosi & e
AT g Ay daw W

ww agtew - fee @@l &
M FH AT 1 ww R g
w@iﬁmﬁ%zﬁim“
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THAMEY, TR YT AT WVQAT ) A
woft wd et ¢ o g 3 TR
[

PROF. MADHU DANDAVATE

(Rajapur): Within a few minutes he
will complete his statement.

MR. SPEAKER: This is & long
statement. Kindly listen to me, How
can the Speaker function? Your are
doing it too much.

o AY e : 5 TN WTT YA ¥ W
& Y o ffv N Frofega & o &
qr 9§, 1974 ¥ WY ¥ feqr 39 F wA-
TN *T Ty ATy f 1 Bar o d
IFA A gra W@ dhnfaw
AT 9T qET W A A qEeOngHT
¥ <y ¥ afer xF wgeagl W 9T 4
wad wwesy oy § O § S5l wowe
& wforerdy w7 o7 ITAT 0

oY syt ¥ wer & fis A wi
X UST g F Afgw vy
wfq T AT 1966 A HTT 294
ox 2095 gT qrarfa & sg RNt
WeT S TET FTT 1876 H1 53 HL
ST T 4T | T 9T & a3 §
gz mar § & gk A A &
wama ¥EA  A9gQ %0 wiawaw
drar & 1 o wrely d@fea B s
297 WX ¥ gE@r Wy 2747 o=y
¥ arq qgAT wfEy

g &% § fF S &7 awaw gk
TR YT AT AR A & {4 el
T &1 T gl W 7% wE
Tt ¥ TTg ¥ AT W
iy ifraa 1 o A1 TR Oe Fae
o § 1 it oy ooz & fad
A qET A W gEE W S
gafer sanY woww e wradT
T oY 7 Fwony, ¥ Fw & ot
o & afewr § §if ¢ wrehe s
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wT B AR 4 (3) W (4) FoX
#1 =reaT axong & e 7 @i 42}
ad ® v &1 woaw g fF A
 fefy Y Sgm § udm Sl W
wifirps & | are AT w4
Fawr N g wiw § 5 =g
AfefednT & gra 93 T@am e
+fi FTTTE I AT FT T%aAT § |

wgT a% TINE ATTE W AN §
781 7F fiy rq-avad NE 322 wa
AR 1 T T e T TET

“An Act to consolidate the im-
moveable and other property vest-
ing in the Trustees of the Port of
Bombay and certain other property
on, or connected with, the foreshore
of the Island of Bombay into one
estate, and to vest the control and
management of the same in one
Public Trust; and for other pur-
poses.”

g0 3 (2) ¥ T dgomy W
Hrarl 1 eqrey #r wEF N7 3(6)
N g1 v § wT F7 WA g aTe}
ah qF W qgasg aHdT g
a1y 28 ¥ N g wvifa w aen
0 TR R af }

“The property vested by this
Sectijon in the Board shall be deem-
ed to include the estate, right, title,
and interest of the Government in

the rock, stones, shingle, gravel,
sand or soil within the port....”

T 68 (5) # 91 zeT Y g7 FA
F wg fambor w1d@ @ &1 wigwe
fear w1 ¥w ¥ weltw foldw w4,
g F@, B N G @E
aig @A F owfdwe 1 @ &

&% & foraua qfceet 1 &a
Tk domy  dara F geec
TR A ¥ ofeww ¥ gef

T graw ¥ frv ar A 5 e
fady war ¥
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civgd TS (Tad A qwT)

% oelt fead # #gr wr ¢ fr arad

N2z & N9 FE THT § A a9

a9y 9T s FedieT & s s

g€ &1 78 ¥l AT 1900 TFF &

9T NEY W FFT BT FI VAT

1350 Q¥ ¢ | FAE & Miaeaw &

STt 1, AT g ATeT W WY MY

AT AT F A Ao g F wE o

ad firar w0
v ww A d iy afewgros vfs

THET BT W7 I F7 A wwy

£ 3 wvaf O T AR Wi Fam

A, A1 P g A fawfe

F AR & WY AT T HE W I )
WG qF qYZ A A A AR AR

F W7 ATl T w A § w6 E T

Ay e frr § f5 wedr Y

o gAY famfere w1 w8 gfae

& ¢ 1 A I N @ aw

aqE aq W g FE A

gt ax st e afaemn
FT X &, 7 99w W4T 97 fF zg ®
AR A grE AreT w9 o
TR AR & @ arl mfwsr i W
arag ¥ ofrgiear & @Y are wE
¥ o ATl A O W faT 3
ag o frrde & qF adwr oy
F gur FTA oY | T I 9% AT
TATE WY ATHI I TH § | Tg A7
s 97 ¥ &% fe OO feerdam ofc
AT FqT B T o Afaa
N NEY ¥ AN FT AT B TS
FAFTY & § 1 I T § w@ar wanfay
a1 fir Falg AverT 7 Sfade 4l F
I ¥ox ¥ fedi Y ww s Tfgd
WE WA X 4 TG T F I
e w Wag Q@ §

wﬁﬁww%mmﬁmﬁﬂ%’rﬂ
TR ¢ N ek daome A et
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HE 1 T 9T ST T ATRAT FT
W &) o ad qEonEy ¥ o O
ol 9T s ger g
wafoy § evee Fean wgar g 5 o
waw ¥ frefafas T e e

(1) TgUG—awHRE A 47 F
Fearrirem afIomT Saer gr$ ameg wrs
S W aET wE F a9 anf
i aw fifer {1 aew § feade
afdismr & &t areT A & w1 e
YT G & A @A aTent FHE 93 oY
HTRAT Y W & 1 1974 ¥ gfemw
ZrxT 299 & e § fr dw 7 fodime
gfdisaT 1 19 &4 gRwr W e
T gl arady, rI frar T g §
W § | T AT 3@ &9 FT
A F faear S gt Y g7 W wfy-
FI @99 g § @1 § WEET 730
BT FEgIH T 680 MEOF AT
o AT FT AT ATAFLIT T T
T FE waw ¥ Ayt srfeg afes
| qET wE F AN A el o
X T AP § TST HYT @7 g,
faa sl w7 afsr 3«
sogear oft A W wrfam

(2) Wil sETNg FET 7R
Fraf ST TR I ¥ NEEEY
T @Y go A AT ¥ I I
g wrog wfw aevr wEF g
afaaid g =N Nav w9l e
3 oWl STl ¥ sfya aea Yk
IR AE MR | A A ¥ diw
areft forr ol Y sl fpa & 9
e dram s oA § 1 aE
& a2 * uff 7 T w7 F A @
a AU adT T TETE T A
wiA Frer Aifsat gg wfaarde W

@ Fodh
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THE MIVISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI H. R. GOKHALE): In his
Notice dated the 8th May 1974, Shri
Madhu Limaye, M.P, has alleged that
I m my statement made in the House
¢l the 2nd May 1974, in pursuance
of his earlier notice under rule 377,
dated the 7th March, 1974, made the
following mis-statement :

“That the Maharashire Govern-
ment’'s Backbay Reclamation Pro-
ject is confined only to the area
between high water-mark and the
low water-mark when as a matter
of fact the reclamation encroaches
on the under-sea land beyond the
low water mark also.”

In the notice dated the 7th Marech,
1974, the Member had raised the
question of the constitutional autho-
rity of the Governmeni of Maha-
rashtra to reclaim land under the
Backbay Reclamativa Scheme in the
coatext of the provisions of article
297 of the Consltution without
drawing any distinction between the
foreshore and the land  underlying
the territorial waters. In my earlier
statement, the legal position as to the
reclamation of the foreshore land by
the Maharashtra Government under
the scheme of reclamation formulated
by them was explained and it wag in-
dicated that such reclamation of the
foreshore did not contravene artjcle
297 of the Constitution. No statement
as alleged by the Member that the
Maharashtra Governmeat's Backbay
Reclamation Scheme wae confined
only to the area between the high
water mark and the low water mark
was made by me. Accordingly, the
allegation of the Member that I had
made the aforesaid mis-statement is
without any substance,

Shri Madhu Limaye has also alleged
that I had sought to confuse the
House on the constitutional points
raised by him end he has contended
that in view of the provisions of the
Indian Ports Act and the Bombay
Port Trust Act, the provisions of the
Maharashtra Land Revenuws Codo-
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referred to in my earlier statement
and other State Laws appertaining to

the ports of Cochin, Madras and Cal-
cutta are void.
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There was no attempt or intentica
to confuse the House as alleged by
the Member and the Constitutional
position as understood by me was in-
dicated in the House. However, a
writ petition has since been filed in
the Bombay High Court by Shri Piloo
Modi and others wherein the Maha-
rashtra Government’'s Reclamation
Scheme has “been challenged on
several grounds. Among these are the

roeund that sectictis 294 and 295 of
the Maharashtra Land Revenue Code
are ultra wvires and contrary to the
provisions of the Bombay Port Trust
Act, 1879. 1t has further been averred
by the petitioners that large part of
the area covered by the reclamation
scheme is submerged in the water
even at the low water-mark and
vests in the Union, State of Maha-
rashtra having no right to deal with
the same. As the factual as well as
the constitutional and lcgal aspects
of the Backbay Reclamation Scheme
have since become sub judice, it
would not be proper to have a dis-
scussion with respect thereto in the
House.

Shri Madhu Limaye has also stated
that apart from reclamation project
in Bombay, there must have been
encroachments on lands within the
other major ports, wiz, Calcutta,
Cochin and Madras. This matter
concerns the Ministry of Shipping
and *Tranasport, which have adminis-
trative control over all the major
ports.

13.13 hrs.

MATTER UNDER RULE 377

REPORTS INCIDENTS IN CATAIN DELHI
UNIVERSITY COLLEGES ON THE EVE OF
UNION ELECTIONS

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta-South): 1 should
like to inform you and wulso get a
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statement through you from the
Ministry of Home Affairs. Almost all

Members are aware that 9th August
is a great day in the history of our
freedom movement. The Youth Con-
gress Organisation and the National
Students Union propose to organise a
rally on 9th August tomorrow. Delhi
Universily Students Union elections
are going to be held. Unfortunately
today morning an incident took place.
Brij Mohan haiya, a candidate for
the Delhi Students Union sponsored
by the National Students Unicta and
the Indian Youth Congress and
Rangarajan Kumaramangalam son of
the late Kumaramangalam went to
the DAV college at 4.30 ira the morn-
ing. For the last ten days they could
not campaign there and paste a single
poster, The Vidyarthi Parishad and
RSS criminals attacked them when
they’ went there.... (Interrutions).
It can be enquired into by any depart-
ment.

st wree fagrdt T () -
WEAA  WEMRT , AT OTOT HTE HIST
&1 wETagE F AR fr At #r
WEAT AT WX RE G g,
o 3y # frw wvaErr g agaw
IFX T T2 & | mfev qraar qfaw
¥ s o fRT s ¥ oar

grm | FT OFT HAT W 3T d%E
frdr "3 9w wRg &@g
ST o§Ea g 7 fgmedl qfwy et
qE qE Wr g\ (FEyTT ) 4

gag "I T % A3 P OF ¥ ™
g 7

SHRI PRIYA RANJAN DAS
MUNSI: There were 10 armed people
with lathis. completely drunk.

MR. SPEAKER:
in this motion,
University’.

You have said
“Incident in Delhi

SHR] ATAL BIHARI VAJPAYEE:
This is politically motivated.
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MR. SPEAKER: Don’'t make it a
guestion of party.

ot W w v ()
1 @ gfuw & aofewfay & oF
g & wrg  yemewT far o o
w & gf

SHRI PRIYA RANJAN DAS
MUNSI: Don’t say no.sense,

MR. SPEAKER: You have men-
tioned these incidents, If there has
been a breach of the peace, you can
make a statement. But who is re-
sponsible for it, will be a matter for
investigation. Why should you im-
pute motives to certain people?

SHRI PRIYA RANJAN DAS
MUNSI: I took them to the hospital
a1d 1 know. The candidate himself
was stabbed. The President of the
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organisation was stabbed.* Students
did nct stab the boy. Outside
criminals have done it. It happen-

ed in Owmania University also. (In-

terruptions).

ot wew fgrdy  wraddy: e
AP, AT ATAT WTE WTECY ) Al
WY TET U g5 A% ® WA IS A
AT IR 7 [T geer genfaar
gt M aa v &1 Iewfn
gfrafedy § st Wiz ¥W gw o,
TAER ATTATIAT | GTEHE BT hAAT
ot TaT WiT WY W oTHE Ay 4§,
o FaX ¥ wy AT 9T 5 & W
THo QHo A &, € FE A IANT
org fear

AT EEd T % ¢ (sTaEm)
FWOAT F A A FTA T GG |
gz sy E 7 felt W wfmr
® WY qAra wrfemer @ ¥ ww
g1 e W aver fed ST
T}, Ty ag el ot e,
oY 39 & fretrs 7E FrdaEy g =fag
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afen for o ¥ @ o & qrly
wer ooy # dfa ¥ g
qAT W qwria w0 & fog fer o
W g M gAd 81 3 §@ w0
W FFr 44T A A5 G |

MR. SPEAKER: I am not going to
allow anything more on this.

Mr. Das Munsi, so long as this is
under investigation, this reference to
any party or individuals should be
deleted. I may inform Shri Vayalar
Ravi that I have put in his name
because he has given npotice. But
only the first man is allowed to speak,
and not others.

SHRI VAYALAR RAVI (Chiray-
inkil): I want to make only one sub-
mission. I am not accusing® any-
body. (Interruptions). My only request
is maintain law and order in Delhi
because of the elections. Sir, a direc-
tion should be given to the Home
Minister to maintain law and order,
because PR

-

Shri Atal Biharj Vajpayee.*

13.21 hrs.

FINANCE (No. 2) BILL, 1974—contd.

SHRI SEZHIYAN (Kumbakonam):
Sir, as I was submitting yesterday....

MR. SPEAKER: It so happened
that yesterday when we were seized
of it, we had to pass on to some other
subject. Now wlso it is time to
adjourn. Why not finish it now?

SHRI SEZHIYAN: It may take
some time, because it is a very im-
portant subject,

MR. SPEAKER: 1If it is going to
take only a few minutes, we can
finish it now,

*Expunged as ordered by the Chair.
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SHRI SHYAMNANDAN MISHRA:
(Begusarai): We think it will take
a long time.

MR, SPEAKER: If you think it
will teke more time, we can take it
up in the afternoor. We will now
adjourn for lunch and meet again at
2.30 .M.

13.25 hrs.

The Lok Sabha adjourned for Lunch
t1ll thirty minutes past Fourteen of
the Clock.

The Lok Sabha re-assembled after
Lunch at thirty-four minutes past
Fourteen of the Clock.

[MRr. SpEAKER in the Chair]

FINANCE (No. 2)

Contd.

BILL, 1974

MR. SPEAKER: Shri Sezhiyan.

SHRI SEZHIYAN: Mr. Speaker,
Sir, 1 am very thankful to you for
the time given to me.

I rise on a point of order that the
motion for consideration of the
Finance (No. 2) Bill, at this stage, is
improper and is agamnst the well-
established parliamenatary practice
and constitutional propriety.

There have been certain traditions
and practices built for consideration
of the business in the House and,
whenever they are flouted, I feel, the
functioning of parliamentary demo-
cracy is being done a great harm by
this very House, The present move
on the part of the Government to
get this Bill passed without fulfilling
certain other requirements which
should have been gone through before
the Finance Bill is t&ken up for con-
sideration, 1 feel, is a very grave

assault, if not an affront, on the
authority of financial control vested
in Papliwment.

LY ey,
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While approaching this question, I
want to preface it with a quotation
from Sir Ivor Jennings on Parliament
wherein he has said:

“In approaching the subject of
financial control exercised by the
House of Commons, we have re-
ached the borders of a realm where
law, Parliamentary privilege and
Parliameritary customs are almost
ineixtricably inter wind.”

I would, therefore, like you to take
all the aspects, the precedents and the
traditions that have been built in the
observance of a Finance Bill by a
Parliament worth its name.

The other day when the France
(No. 2) Bill was to be introduced, the
Finance Minister was to muke a
statement before that. At that time
some points of order were raised
from this side of the House and in
reply to the queries, the Minister of
Law, Justice and Company Affairs,
Shri H. R. Gokhale, said that to call
it a Budget or a Supplementary
Budget was a misnomer ad that we
could not find the word ‘Budget’ any-~
where in the Constitution. The
Finance Minister had a prepared
statement and the very opening seu-
tence of the speech of the Finance
Minister read as follows:

“The presentation of a second
Finance Bill only five months after
I presented the regular annual
budget for 1974-75 has not been an
easy decision.”

The Law Minister was saying that
the werd ‘Budget’ could not be found
anywhere #1 the Constitution. But
the hon. Finance Minister, when he
read out a prepared statement, re-
ferred 1o “the regular annual budget
for 1974-75." Our rules of procedure,
rules 204 and 205, talk about Budget.
The “list of business’ refers to Budget.
When you prepare sets of papers,
you put it as ‘General Budget’
Therefore, this is a term, even
though it is not found in the Con-
stitution, should be taken cognizanee



179 Finonce (No. 2) Bill

[Shri Sezhiyan]

of by the Law Minister who is trying
to be very meticulous and legal with-
out being judicious. My wpoint is
t{his, Why is Government fighting shy
of the word ‘Budget’ here? The
newspapers are calling it a Supple-
mentary Budget. The statement that
has been made by .the Finance Minis-
ter contains all the ingredients, all
ithe forms and all the substanaces of
a Budget. Then why are they fight-
ing shy of the word ‘Budget’? Are
they afraid of the consequences that
wiil follow if they cail it a ‘Budget'?
Do they want to escape certain ful-
filments if they call it a ‘Budget’? The
definition given to ‘Budget’ in the
Rules of Procedure is that it is an
Annual Financial Statement or the
Statement of the Bstimated Receipts
and Expenditure. Though you have
been very specific about tha addi-
tional taxation measures, as far as
expenditures are concerned you have
bezn vasue. You have indicateq four
or five items of expenditures. It has
been said o1 page 3 of the Statement

in para 9:

“In the present inflationary
environment, it is essential to con-
tain the size of the
deficit.”

On the same page, i1 the n=xt para
you have said:

“As imported wheat costs much
more than indigenous wheat but
has to be sold at the same price,
the burden of the food subsidy will
be much higher than the original
provision of Rs. 100 crores.”

Then referring to the weak financial
position of the railways it is said:

“Because of the higher burden of
pay and allowances of the staff and
the disruption of traffic caused by
the recent railway strike, the deficit
in the railway budget will increase
substantially beyond the original
provision of Rs. 82 crores.”
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Then it is said:

«Additionally we must reckon
with the fact that by reason of the
continuing increase in prices, tne
budgetary provision for additional
dearness allowance will have to be
substantially increased.”

Though &1 item of expenditure has
been indicated, no precise estimate
has been given.

Then it is said:

“There is also likely to be some
increase in expenditure on defence
because of rising costs and further
improvements in the emoluments
of defence personnel.”

Additional expenses are indicaied,
but no precise figure has been given.

They op the Plan side they have

said:

“On the Plan side, the continued
increase in prices has led to an
escalation of project costs weceni-
panied by a further erosion in the
interna] resources...” etc.

Therefore, you have got seo many.
additional expenditures but you want
to keep the deficit at the originai
level of Rs. 126 crores. It is clear
that you want additional taxation
measures to cover the increased ex-
pensss. Therefore, in centenis it has
been prepared as a Budget. From the
opening sentence that I iquotad, I
think Mr. Chavan had an idea ot
presenting a DBudget, a Supplemen-
tary Budget, whatever it be, becauce
he says ‘that five months ago he
presented a regular annual budget,
That means that he wants to pre-
sent another Budget. If it is only
one annual budget for the year, he
need not have referred to it as
‘regular annual budget’. That means,
‘I am now going to present anolher
Budget.’. ...

SHRI JAGANNATH RAO (Chalra-
pur): He does not mean that.

3
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SHRI SEZHIYAN: In this one 1
am not quarrelbng with the words,
whether you call it a Budget or not
because 1n the earlier years—Ilater gn
1 will quote—in the same year, two
Budgets were presented. He did not
call it a Supplementary Budget or an
Interim Budget. In the year 1967-68
two budgets were presented, Central
Budget 1967-68, March, 1967 and the
second one, the Central Budget
1867-68, May, 1967. Therefore, I am
not worried about the name. Whether
you call 1t a Supplementary Budget
or an Intenim Budget, 1t does not
matter much,
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SHRI K LAKKAPPA (.umxur)®
What is the difficulty? You tell us.

SHRI SEZHIYAN: Mr. Lakkapas,
T am talking <omething serious.

The most important aspect 1 a
parliamentary democracy is the con-
trol over the public purse which is
determined by the authority of the
Parhament-—the sole authority—to
vote grants to meet the expenses and
to sanction taxation for provision of
revenue to match these expenses
These are the very important aspects
of the contro: over the purse po-sessed
by the Parliament Parliamentary
history will show how this tradition
has been built up I want tu quote
it because this is very much inter-
twined with the tradition of parlia-
mentary democracy not oily here but
the world over.

At one stage the kings were allow-.
ed by the pressure of the peoples and
the Parliament that they should get
the sanction from the elected repre-
sentatives before they levied any tax.
No taxation without representation
was the earliest maxim, Then at the
time taxes were allowed to the king
but it was not distinct from the ex-
penses, The kings were aliowed
certain taxes to be collected but the
Parliament did not have the contrc)
over their expeuses. They were
allowed to collect the taxes and spend
them in any way they liked. Later
m_,__ they found that the kings and
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monarchs collectedq the tax but did
not spend for the purpose the Parlia-
ment thought that they should speud
1it. Then, they began to specify the
taxes. Suppose it is a shipping cess
they said that the tax should go ontv
for building ships or to strengthen
the Navy. Some such thing was
done, That means that the taxes were

linked with thte expeaditure. Later
on, this one also, they found not
satisfactory. So, the Consolidated

Fund 1dea came Al] receipty were
pooled and all the expenditure from
the Consolidated Fund was voted by
the Parliament. Therefore, what
vere origsally two differentiat.d
1fems—expenses along with tuxation
proposals later on became two dis-
tinct  propositions-—one to sanction
the taxation measures and another
one berame the grants 1o meet the
expenses. These two became un-
related in course of time,

Afterwards when you go through
the history, a connection was creatca
at a certain stage I do not want tc
gn through the entire history of this
I will just quote only one relevant
remark of Sir Ivor Jennmngs, that is
“that the connection is that there hos
to be provided out of tavation a
sufficient balance to meet such
supplies as are not otherwis: and
specifically provided for”. There-
fore, the taxaticy could not be irdis-
criminate, Taxation could not be
unlimited It should be limited onlv
to the extent of covering the addi-
tional expenses that are lxely tu
arise That is the basic idea of this
one.

This has been very well brought
out by May's Parligmentary Practice
where it has been stated at page 651
(16th Edition):

“In the case of resolutions im-
posing taxes submitted to the Com-
wmittee of Ways and Means, the ex-
ercise of the royal initiative, other-
wise unexpressed, is taken to be
implied in the demand for supply,
through the established principle
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that 0 more money should be
raised by texation than is necessary
to cover the supply already voted or
at any rate demanded fiom the
House of Commons”

The old principle 1s this No more
money c<hould be raised by taxation
then 1s necessary to cover th~ supply
plready voted upon, or demaraded from
the House of Commons by the Crown
And then 1t says

“This view subordimated Wavs
and Means to Supply and tound
expression to the maxim that the
‘mony proposed to be rawsea by
taxes should not exceed the money
already granted by the Committee
of Supply”

There should not be more than
sufficient taxation to provide for the
expendifure of the vear as voted by
the Committee of the Howuse which
sits as  the Committee of Supply
That Commiitee of Ways and Means
should know beforehand about your
expenditure so that they may vote
your taxation measures That 1s the
underlying principle of the Ways and
Means Committee

Mr Chavan and Mr Gokhale have
been trying to argue while saying that
they are increasing additional taxa-
tion, by making reference to vague
additional expenses likely to be In-
curred without being precise

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
Thev are specific, they are not vague
they are very specific references

SHRI SEZHIYAN What I say is,
Taxation measures are precisely ex-
pressed but amounts of expenditure
are not precisely expresesed

Even if you see the procedure in the
House of Commons which was bwlt up
through centuries, this is what yoy
find
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Then it pifais out how financial
procedure and control of financial
policy 18 carriedy out' There are the
tollowing stages namely, “presentation
of estimates, Budget, to the Commuttes
of Supply, the Ways and Means Com-
mittee Consohdated Fund, Appropna.
tion and the Finance Bill” Finance
Bill always comes at the end after the
Committee of Supoly has given its
approval Such estimated expenditure
of the whole year 1s given before the
Finance Bill is taken up for considera-
tion This 1s what May’s Parlwamen-
tary Practice says

‘ Before estimating what revenue
he requires for ihe <ervice of the
vear the Chancellor of the Exchequer
first reviews the out-turn of the
previous financial year 1e, the sums
received into and paid out of the Ex-
chequer during the vear and then
discloses the expenditure on the
Consolidated Fund services for the
current year"”

He reviews and gives e‘fimated ex-
penditure out of the Consol: Yated Fund
for services of the current year Then
only he can say what revenue he re-
quires This presupposes that the
Finance Bill not be finalised before we
know how the additional resources are
going to be spent So what I submit
1s that this Finance Bill cannot be
taken into consideration and moved

Next I go to Kaul and Shakdher
who have been more explicit on this

pomnt They have said m their book
(Second edition) on page 620 as
follows —

“The Finance Bill contaiming the
annual taxation proposals 1s consi.
dered and passed by the Lok Sabha
only after the demands for grants
have been voted and the total ex-
penditure 18 known*

That means the Finance Bill is In.
troduced with the budget 1t is taken
up for consideration and then passed
only after all the grants are passed,
and only after the total expendituve
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is known we come to the stage of
mqance Bill. The very idea is that
the House should sanction only that
amount of taxation resources to meet
the expenditure already voted by it.
But, if you take the present position,
it only meansg putting the clock back
to the age of Stuarts and Bourbous
and to the age of Charles I and James
I where you tax without disclosing
how it is going to be spent.

Mr. Chavan and Mr. Gokhale want
to follow this practice. If they do so
they are welcome to do so but they
should not drag the Indian Parliament
to follow them In this respect I would
like to make one or two more observa-
tions. In his reply to the point of
order raised in this House the other
day, the Law Minister had relied on
the point that this was not the first
time that a Second Finance Bill was
introduced, that had been done in the
year 1958 in which, if you remember
aright, not only a Second Finance Bill
but a Third Finance Bill also was in-
troduced, I have gone through it. In
fact this was the first occasion when
more than one Finance Bill was intro-
duced. There was another Finance Bill
also introduced, in the year 1957.

SHRI YESHWANTRAO CHAVAN:
That was the election year.

SHRI SEZHIYAN. Even now I am
not questioning your right to introduce
the Finance Bill for resources. I am
not questioming any principle. My
point is that before you pass the
Finance Bill, you should adopt certain
measures which are the tradition-
bound procedure m Parliament. In
1857-58. of course, there were two
Fingnce Bulls. But, there were also
two budgets presented in 1962-63; two
Finance Bills preceded by two budgets
were presented for the same annual
year. In 1967-68, two budgets were
presented.

My point is this. In 1957-58, the
First Lok Sabha voted the first Vote
on Account, Second Lak Sabha tock
up the second budget. In 1962-63, the
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Second Lok Sabha voted the first
budgét; the second budget was voted
by the Third Lok Sabha. But. in
1967-68, Fourth Lok Sabha itself took
both the budgets and voted the Finance
Bill. So, it 13 not uncommon to in-
troduce two budgets for the same year.
If you are doing so I can only say
that there is a precedent.

SHRI PILOO MODY (Godhra):
Don’t encourage him to do so.

SHRI SEZHIYAN: But. he has in-
troduced the budget in a guise, I want
You to call the spade ‘spade’. In the
year 1956, of course, there had been
three Finance Bills—regular Finance
Bill was introduced in April by Shri
Chintaman Deshmukh. In December,
by the time Shri T, T. Krishnamachari
came, two Finance Bills emanated.
Then additional taxation proposals-
were made on the same date because
they had different effective dates and
taxations and they put them in two
Finance Bills. Therefore, both the
Bills were introduced on the same day
and discussed together. There was an
interesting debate that took place in
the House. I concede that at that time
no point of order was raised that the
Finance Bill should not be passed
before the exact amount of expendi-
ture had been clearly given to the
House and the demands for grants,
had been duly approved by the House
and the Appropriation Bill had been
passed and then only the Finance Bill
could be taken up for consideration.
That peint of order was not raised at
that time. But on that score I do not
want vou not to consider the point
raised now,

When I went through the debates it
gave me a peep into the mind of the
Speaker even then. At that time
one hon. Member, Shri Tulsi Das rais-
ed certain points. I may quote:

“There are amendments which
have a far-reaching effect on the In-
come-tax Act, In view of the far-
reaching effects of these amend-
ments, I had written to the hon.
Finance Minister to call a meeting
of the Members who have put in
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their amendmentg in order to undei-
stand their points of view. It is very
difficult at this stage, on the floor
of the House, to discuss these
matters. There 1s no Select Com-
mittee on this Finance Bill.”

1 cannot understand how all these
factors are goithg 1o be explained.
There are factors which are yery
mmportant. They have not given
any opportumty even to meet them,
1 think that. in thig respect, vou,
Sir, as the custodian of this ITouse,
should assist us I would hke to
get guidance from you. What are
you going to do in this respcfct’
They are going on in this way with-
out even giving us an opportunity
to Jdiscuss the e matters with them”

The Speaker said.

“A Finance Bill is intended to
1a1se taxes which would subsist only
for that vear The main object is to
provide funds for the expenditure
which had bheen voted by the House,
That 1s the simple object of the
Bill Therefore, it is reasonable to
say that other provisions relating to
statutes, which are of a more per-
manent character, ought not to he
clubbed with it but discussed on the
door of the House in a more leisurly
manner.”

Therefore, the Finance Bi'l should
endeavour to p-ovide funds only for
the erants that have been voted by
the House.

I w:ll now refer to Finance Bills No.
2 and 3 that came in December, At
that time the same gentleman. Mr.
Tulsidas, raised three poinfs of order,
Thev were:

1. That the Finance Bill (No. 3)
should be referred to a Select
Committee; and

2. It is better to adopt the provi.
sions which seek some per.
manent changes in the Fin
ance Bill: and
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3. Is the House competent to lay‘
Jown taxes to be collected
from  April next financial
year?

At that stage also the Speaker said:

“Last year, it is true that I said—
and I still stick to that view~—that in
a Finance Bill, only provisions relat.
ing to the taxation measures to meet
the expenditure that has been voted
upon by the Hou<e ought to be there,
Otherwise, there 15 no meaning in a
Finance Bill.”

He rciterated the view that the Fin.
ance Bill <hould contain measures to
meet the expenditure that has heen
voted upon by the House If tomorrow
you bring supplementary arants. with
the n aloiity you eommand, they could
be passed It should alway< he pro-
ceded The voting of grant. should
alwavs nrecede What will happen 1t
a Finance Bill is allowed to pass with-
out the corresponding expenditure not
being voted? It means we are putting
into the hands of the Government
certain funds which they had actually
appropriated As 1 told ‘ou every-
where, even 1n the 1louse of Commons,
the voting of the grants should always
precede the passing of the Finance
Bill In 1962 T eamie to the House for
the first time and after much delibera-
tion I bought a copy of May's Parha-
mentary Practice for Rs. 84 out of my
savings, there was better value for
money. Each edifion is dedicated to
somebodv or the other and the 16th
edition was dedicated to the Rt. Hon.
Speaker of the House of Commons and
to the Speakers of the Commonwealth
who uphold in common the high tradi-
tion of Parliaments That means, the
Indian Sneaker was also included amd
he was expected to uphold the high
traditions,

15 hrs.

MR. SPEAKER' Does it mean that
I must give a ruling in your favour?

SHRI SEZHIYAN: Whatever ruling
you give, I am sure it will be to up-
hold the tradition of parliamentary
democracy. I appeal to the Govern-
ment not to have this unseemly haste
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aAd have the Finance Bill pushed
through, because 1t smacks of dis-
respect to the parl'amentary way of
functiomng and of disregard of well-
established practices built through
ages. It will be a negation of the
supremacy of Parliament and a slide-
back m 1ts authority and control over
financia] matters. So I appeal to him
to postpone consideration of the Bill
Let him bring the demands for grants
which will correspond to additional
resources thal you are going to get
through this Bill, I hope Mr. Chavan
will concede the pont. It will be a
erave constitutional Impropriety if you
go against the tiaditions of Parhia-
mentary democracy and if you Dpush
lorward this Bill with your majority,
The majority may win vut parhamen-
tary demociacy will go down in this
country,

SHRI SHYAMNANDAN MISHRA
(Begusara)). I have absolutely no
doubt that 1t 1s a highly irregular pro-
cedure 1n that a Finance Bill 15 being
intraduced without gving us a clear
idea of the state of finances of the coun-
fry or indicating the services lor which
resources are required to be mobihis-
ed It is unfair not only to us as
fepresentatives of the people but also
to the people who have ultimately to
bear the burden.

One pownt that might be made, and
which 1 can very well antiepate, 1s
that such Finance Bills had been pass-
ed in the past But, as had been poin-
ted out by my hon friend Mr. Sezh1-
yan there had befn admonitions and
strictures from the Speakers in the
past in this matter. So it reminds
me of the position with regard to the
issue of Ordinances. The Ordinance-
rule continues in spite of strictures
and admonitions from the Chair.

Now' it is for the Chair, to
consider whether such a thing
should continue to prevail in the

future, Besides, it in the past the
House dig not show such alertness
adout it and an irregular thing had
been aflowed to prevail, ean an irre-
gular thing be sought to be regularis-

Finance 1
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ed by some instances i the past.
That 1s for you to consider. Can any-
body point out a single instance in the
United Kimmgdom, which 1s the coun-
lry we are expecteq to folow where
such formidable bills of taxes had
been piresented to the House without
the servaces having been voted earlier?

1896 (SAKA)

Let us not budge an inch from logic.
My argument 1s, even 1f 1t has been
done in the past, an wrregular thing
cannot be regularisel Secondly, does
the dlother oi Parliaments whose
practices and procedures we are ex-
pected to follow, gives a single mstance
wheie the second Finance Bill or any-
thing of that kind had not been pre-
cedeq by the scrvices having been vot-
ed earlier?

There 15 another 1rregular thing
whith seems to be prevailling in thus
Hous2 Not only 1s there prcsentation
ol a Fiuance Bill of this kind but we
are also passing  taxalion measures
whi h fake effect next year, which has
never heen done in the UK. since the
opportunity has “.een given 1o me 1
can pomt out that such measures also
have been passed by Parliament which
1s a hmghly irregular thing to do.

Another point you have to consider
is whether according to the rules of
procedure 1t 1s permisstble. The rule
only mentiong supplementary financial
proposais, 1t does not mention a se-
cond or third Finance Bill. 1 am not
frymg to do hair-spiitting in this mat-
ter *“Second” 1s completely different
from “supplementary”. Rules of pro-
cedure of our House pernut supple-
mentary financial proposals; they do
not permut a second or third Finance
BiX That 15 strict'y according to the
rules. While a second Finance Bill
might be a completely independent
thing, a supplementary Finance Bill
must be auxiliary to the firct Finance
Bill Earlier, some of the Finanre Bills
were really christeneq as supplemen-
tary financial proposals. But this time
the hon. Finance Minister has desig-
nated it as the second Finance Bill.
So, one cannot take the stand that it
{s permissible under the rules.



391 Fimonce (No, 2) B’

{Shri Shyamopandan Mishra}

This would also be readily conceded
that there can be ordinarily only one
Finance Bill during the course of a
year. That is what the book by Mr.
Kaul and Mr. Shakdher says and that
1> what has been stated by Erskine
May also, It is only in unusual circum-
stances that a second Finance Bill or
supplementary financial proposals can
be brought. The Finance Minister says
he is abundantly clear about the objec~
tives of the Bill. What does the state-
ment of objects and reasons of this
Bill say? It says the Bill seeks to
amend the Income-tax Act and the
Central Excises and Salt Act, as if
amendments to certain taxes are the
objects of the Bill! This really beats
me how it can be put in the statement
of objects ang reasons. Taxes are the
means; they are not the ends or aims.
What are the aims of your taxes? You
say you want certain taxation measu~
res. That ig in fact the whole objects
of this Bill that is contained in the
statement of objects and reasons. This
is completely baffling to me. I really
do not know what kind of draftsmen
they have in the Finance Ministry. The
hon’ble Finance Minister hag spoken
of a few objects. That there has been
a persistent imbalance between the
aggregate demand ang aggregate sup-
ply and so, he wants to rectify the
imbalance. He also wants to contain
the size of the budgetary deficit. That
according to him is a very clear objec-
tive, and a sufficient objective. for us
to consider.

Now I ask him this question. Did
not the Finance Minister surprise all of
us at the time of the last Finance Bill
when he announced to this House that
the deficit had been almost halved?
He, indeed. surprised us by that an-
nouncement at the time of the last
Finance Bill; although in his original
speech he hag said that the deficit was
of a particular order at the time of
his reply to the Finance Bill he almost
halved the size of the deficit. If that
i8 80, then, can we go by the estimate
of the Finance Minister if he stateg it
in a general way? Would he expect us

AUGUST 8, 1074

Pinance (No, 2) Bill 392
to go by the kind of estimate with
which he contronted the House a fow

measures ong will have to know pre-
cisely the purpose and one should have
the estimates. Otherwise Parliament
cannot be expected to vote the taxes.

We have to bear in mind that this
time the Bill is going to be more formi-
dable than the taxation bill contained
in the first Finance Bill. To repeat,
this 15 going to be of a much higher
order. Is it, then, not really a second
budget that we are confronted with?
Has the Finance Minister been fair
to the House and to the country?
Since he has not given us the esti-
mated receipts and fexgenditures, I
would say that the Finance Minister
has not done his duty, he has not been
fair to the House or to the country.

How absurd and preposterous it 1s for
the hon. Law Minister to say that
since 1t was not prefaced by the state-
ment of the estimated receipts and ex-
penditure, so it should not be called
a budget! That was precisely the
point which we were trying to make.
He says that it is a simple measure
to impose taxes—taxes of a much
higher order than the taxes imposed
by the first Finance Bill. And so this
1s not on that account, a budget.

My submission is that the services
have to be demanded, the services
have to be voted and the services have
to be passed before the second
Finance Bill, or in whatever you might
designate it, can be taken up by this
Hcuse. This House cannot take a leap
in the dark.

I have only one or two small points
to make before I take my seat; some
of the points have already been made
by my hon. friend, Shri Serhiysn. Ome
point which requires fo be made is
with regard to the unusual significance
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to dttach to & measure of this
kind. The Finance Minister says that
the maln justification for this Finance
Bill is derived from an unusual, very
difficult situation; that was the justifi-
cation advanced by the Finance Minis-
ter. Apart from the fact that there
might have been some extraneous fac-
tors, our position has aiways been
that it has been mainly
because of the mismanagement
of the economy. And if that mismana-
gement continues, can you expect this
House or the country to vote for that
kind of mismanagement, for making
a mess of this kind? The Finance
Minister has also said that it would
be an act of fiscal irresponsibility on
his part if he did not adopt these mea-
sures. Now, if it would be an act of
fiscal irresponsibility on his part, would
it not be a more serious act of fiscal
irresponsibility on our part to accept
his proposals without knowing the pur-~
pose for which these proposals are
made?

SHRI S. M. BANERJEE (Kanpur):
Sir, you know I wanted to oppose it
even at the introduction stage. I was
not present yesterday. I would like
to make a few observationg today.

MR. SPEAKER: I have got a list
of Members before me who want to
raise some points here. I wiil call them
first. I do not know if it is going
to be @ regular debate. The main
points are already before us.

Shri Limaye.
ot we foru (a%r) :

 wwue g gfvdr foara @
e swdogwr gt fe
w7 Aafafrfad o1 goerd av ax
frlaer <@t 1 e fogr wg
forwaqr wefier w dvor e seefire
T wd ¥ o e 1 dww
fegmer 3¢ & fir rosrc wr o afforr
W §, e e WY I W Sl
gt ferdt &, war oo ey g e gt

e &

SRAVARKA 17, 1808 (SAKA)

Finance 1
(No. 2) Bill 4

*¢ G FE aTeTe & 2w e
wrawae ¥ av aff

o Tt g el oY aew & Rordy
wawr fer o § a@dd T
qT At vy fear s §, ar WY wendr
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¥er AT X Qt"‘qﬁr ‘Iﬂm
oz awr gfy w Jwar o) gER,
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[+f7 7y FiwT |

garr fadfir = & o fafew
T2 AT FA-HFAG AT UIFHE Z,
I A 3G AT AR | gF H TB/A
uAnm  fRATe 2l a1 Fwz 9
AT 1S9 ¥ 418 WAEE, A1g A
qA  FAAA F1 AT TLF A, AT
21 faw udifsou fasr smar 2 o
IF a9 g & a1 g9 art faa
frdas = feam Fa & 1 FAT Far
F1 7z a1 GEr & fF 1956 # &1 OX
1965 #nF = fgq fagrF aea %
qEy wg 1 AfFd 1965 H AT
FOOATATY A HOT AT H TIA
fae fadas &1 77 Fgr ar 7 F o0
FEOHTAT & 19 IEH, 1965
AT H UF AT 9GT HLTE |

“Mr. Speaker, Sir, I am well aware
that my proposals represent a for-

midable fare for a supplementary
budget.”

e ATEd F24 & ag faaamr )
T 7 FoweTET ¥ AT 8T 98 799
foq faggs & ax H§ #F2r oAr:

Thig is a formidable fare for a supple-
mentary budget.

zq U 39 &1 30 wAHZO a2
Fg4 H T AGIEE M 2, I WA
JuT | AgL AT )

st e faw 0 @ "
Hzdr #F grr 7 ez |/ gge
Fr SRAHT FT FEOAE F@T |

stowg fomy 0 § owesl § oA
AETE | 3T FH gRHE I9E Figy,
T AR g9 FfZW, AT WRET THE
Ffgo | Hsqg A I @g

# ag %% @1 g 7 o gy Ak
FATT {IT F AAY T@F & ar 5T
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#fag #T A1 GG § FH & AT
9 FIAT AP0 | HI F qgA TEEHT
1T few, 7 Fiew, Ve w2,
=T 2 Ffgw, A7 9w F sy Ad
g1 AT AT FA AT AT(ED, TF
T 1 AER A fad qr Zr
wifer 1 wA F A fadim fqaaw
qv FEH AT AFAT Z 1 TH H HveETEr
Fid 78 g % zA &1 S w9 2 A FA
F5 87 F @ AT A, W F AF
FE 9% 99 gar g fF aifaawz £
frgam = ®F F 3T a0
FOTHETY A2 4 97 794 &1 fq97%
o f&7, vF 1956 W qw fFAT HIX
T 99 fFa7 1965 | a7 @swrafa o 3
3T A TAWA A ERET £ 9%
SO FIA A | HF AT gAR A
72 %1 2fgw . 72 fEw & wEA
TS TF 9T FIE AT AGE ZIAT |
TMHTL FAL

“If a motion for leave to intro-
duce a Bill is opposed the Speaker,
after permitting, if he thinks fit, a
brief explanatory statement from the
member who moves and from the
member who oppose the motion
may, without further debate put the
question.”

73 fad fagas &1 o faw
TE FA AT | AT T F OATHT HA
FTIHH @O« Fgigmarg ¢ AT
T T W 1956 WX 1965 H ST
farm gor fomr & Fga sowwEndr
qATET FT TZITHT ©CF G AT F7T
FT W7 {77 a8 @@ g ) 9= 3q
IR AT 3T FI JiHT fEam gaar wemw
FFASA IA KT | FF H TR aATE-
are Ioua frar fF & zq fagaw o
AZFA T RIE L g fagms
FT IRl AT AT R AT SF wHT g9
F OWT TG AT | AT I AST FI
FEAET F TAE TH 0N faduw &
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ar % ok WY way woRren ¥ st w
woor & st e & oy Y 8, A
oy wx wgy dw ot wfrogur
rERma WA gw 1 Ay W W
Fuwr wwe A fog FRE A e
gwz wfw & fag & urae i awar
fagd us 0¥ fadaw 6 waf o o7
wwft & o o wuw & amd a=wi ¥ frg
g & ar o wegw s A@ g
g wfF 9e & aoe ww 9w €
21 wafu ogdr ooy oy faoiy
T gy fF Agw  AwT w7 o
wre ¥ T8 67 WY g A WA
foaw @z T1 Q& wIvor F2E 7
FaX qeddEr  feats i ¥ fag
IAM FEAT AMGE | I F ™
aga fewrgs & 9T 7g9 & WX fox
fadig  fadaw 9x  @@® &Y Towm
Fava 1 gz Wed flacwm ) W
“§HTE F q7d § Wl WFEY K HIAC ST
1 ¥ u% a1 g /AT AFAT | W
25 W14 &Y 9 FET Wi & Jrgee
o1 & geEAFT F oo FwE dwr foear

N A wY

“Not all the objectives I have set
mysell can be realised quickly, still
less through the medium of a single
budget. The House will recognise
that three weeks 18 far too short a
time to turn into practical legislation
some of the ideas which I believe
are essential to the achievement of
our longterm aims. Moreover, in the
exceptionally fluid state of the world
ecthomy, developments in the
monthg dhead could well falsify some
of our present expectations and call
for adjustments in my strategy 1
hyve. therefore, decided not to intro-
duce al! my proposals in one budget.
In this budget I concentrate on those
meapures which are essential now.
It e Mouse aud the country per-
widt, ‘T fetend to introduce a second
Wadiget later in the yesr.”
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MR. SPEAKER: Now there are
many who wani to speak. Previously
there were only three on the list. Now
I see Prol! Mukerjse also getting up.
Some gentlemen from this side also
want to speak. 'There is also Mr,
Banerjee. Now, the debate on the next
item is to start at 3.30 p.m. Now, are
you prepared to postpgneé your discus-
slop—Mr. Samar Guha?
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oft e figrdt wroily {sarfra):
ag wxi agy ageEyt FuSE W
faw ¢ aw dsr g o gg ot
woft Fuera@iar 1 qR A g
TS OFEAT 1 ¥ €7 FW WA |
forer el Wy oY A wrlizE @A W
et frar @ e

SHRI SHYAMNANDAN MISHRA:
He has a closed mind on this.

SHRI PILOO MODY: Now [ would
have finished. I want only half a
manute.

MR. SPEAKER: Very well if you
are prepared to finish in half a minute,
you can do So.

Mr. Mukerjee, there are only two
minutes, upto 3.30 p.m.

SHRI H. N. MUKERJEE (Calcutta—
North-East): In that case we may
adjourn and the discussion may be
postponed it it is your pleasure. This
is a discussion which cannot be cut
short like that.

MR. SPEAKER: Mr. Banerjee has
sent another motion.
SHRI H. N. MUKERJEE: 1 do not

know what procedure you follow. But
I saw from yesterday’s deliberations
that this will be a serious effort to find
out the constitutional position and the
procedure of the earlier day will be
followed. But suddenly some people
send some notice or the other and the
whole thing gets upset.

MR. SPEAKER: According to me,
there are only three gentlemen who
gave notices.

SHRI H. N. MUKERJEE: I have to
learn procedure over and over again
in this House whenever matters of
order are concerned.

MR. SPEAKER: There is no ques-
tion of procedure. Some gentlemen
were on a point of order and their

AUGUST 8, 1874

Finance {(No. 2) Bill 200

names were registered yesterday snd
now there are many others who want
to speak, including yourselt,

SHRI H. N. MUKERJEE: I beg of
you to remember this: when serious
matters of procedure ang of constitu-
tional importance come up, is it not
necessary to have a discussion in »
manner which is usual in every Par-
hament including ours?

MR. SPEAKER: What is the man-
ner? Let me know so that we foilow
that.

SHRI H. N. MUKERJEE:
learn from you.

I have to

MR. SPEAKER: Please guide me,

SHRI H. N. MUKERJEE: What I
find is that I am disconcerted by the
fact that chits are sent by the back-
door and things happen which never
ought to happen in any parliament of
the world. I do not like approaching
you by the back-door.

MR. SPEAKER: This is not a chit
sent through the back-door. This 1s a
regular motion of Mr. Banerjee.

SHRI H. N. MUKERJEE: I am not

discussing personality. If 1 this
House things are done....
MR. SPEAKER: Let me know

which is back-door.

SHRI S. M. BANERJEE: This is a
motion for adjournment of the de-
bate.

SHRI H. N. MUKERJEE: I do not
know. This is a very peculiar matter
of principle.

SHRI ATAL BIHARI VAJPAYEE:
Let this discussion be continued to-
morrow.

SHRI DINEN BHATTACHARYYA
(Serampore): Debate ag such has not
started only submission on Poinis of
Order have started.
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SHR S M. BANERJEE: We are
discussing Pointg of Orders only, 1
know this, My point is if they are
going to insist that there should be a
debate on this Finance Bill, then, that
should be adjourned. That is all that
1 say.

MR. SPEAKER: So, I think this is
withdrawn. Mr. Banerjee.

SHRI S. M. BANERJEE: If you are
giving us opportunity, Sir, 1 am not
pressing for it.

MR. SPEAKER® You know these
were points of order. These were on
matters of procedure and Constitution
and no debate was going on.

So, we will take this up at the next
sitting.

Originally 1 had only three names
but now there are many others who
insist on being heard.

Now we will take up the next item
Shri Samar Guha.

15.33 hrs.

DISCUSSION ON THE RECENT ATO-

MIC EXPLOSION CONDUCTED BY

THE ATOMIC ENERGY COMMIS-
SION

SHRI SAMAR GUHA (Contai), 18th
May, 1974 should be regarded as a red-
letter day in the history of our scienti-
fic and technological development.
This Pokaran test is the greatest
scientific and technological achieve-
ment of this country since the ahieve-
ment of our independence. I am sure
that this House will join me in offer-
ing our heartiest congratulations, warm
congratulations to our scientists and
technologists, on the basis of whose co-
operation ang endéavour, this atomfc
test has been made possible,

1]
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The Atomic Energy Commission has
published a brochure. I wish that bro-
chure is more simple, more popular
prepared in such a way that it can be
inderstood by the student community
in our Science and Technological insti-
tutions. Not only that. I want to
draw the attention of the Prime Mi-
nister who is in charge of Aomic
Energy Department that a national
day, a nuclear day should be observed
particularly n educational institutions
1o create a sense of effluent confidence
and pride in the community of science
so that they can feel more inspired to
devote themselves to make better con-
tribution in the realm of science.

Qur participation 1in  Bangladesh
struggle brought respectability for this
country m the international world.
Although this is of different dimension,
I must say, this atomic test has also
created some sense of respectability for
us in the world community.

I shall be failng m my duty if I
do not congratulate the Prime Minister
who is in charge of the Atomic Energy
Department because she had to take a
courageous decision by giving a green
signal for this atomic test

I have no doubt that the time cho-
sen for this nuclear blast was in expet-
tation of a loug political echo for home
consumption. Even then I would say
that the Prime Minister deserves cong-
ratulation. It was not unexpected that
there would be barrage of criticism
from different countries in the world.
Many of the countries in the world
firstly do nol want ug to get into the
world of scientific and technological
development atfter having affrmed seit
confldence ang mastering nuclear engi-
neering technology.

The first thing that is agitating my
ming is that after this nuclear test we
have created a kind of dissatisfaction
in some countries aroung us. It will
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be the task of the Government to tigh-
ten vigilance and security measures in
regarg to the protection of our nudlear
establishment, particularly, the Trome
bay Tarapore Atomic Power Stations
and aise the Heavy Water Plant in
Punjab which are situated in vulner-
able areas where some pre-emptive
strike from any potential énemieg can-
not be ruled out That 1s the reason, I
think, we shoulg have round the clock
vigil anq take adequate security mea-
sures for the protection of our country
Secondly, 1t 1s ttme that we should
have thinking particularly, for stock-
piling our plutenium and enriched
urammum and thorium At least we
should take steps to see that these
stations are shiited either to Hydera-
bag or io Bangalore from the vulner-
able areas of the western coast ot
Bombay At least in future, nuclear
power plants should be concentrated
more i1n the Southern and South-eas-
tern coastal regiong far away from the
vulnerabie areas The question may
be whether the nuclear power plant
should be in the sourthern region or
south-eastern region In that case the
problem may arise for transmission of
power. But if you have the system of
national grid all ~ver the country as
1 saig earher also, wherever you put
up our nuclear power stations be 1t
m the Southern region or 1n the South-
Eastern region there may not be any
difficulty for transmussion of power
from that region

203,

I now come to another point There
was a question of perfecting of techno-
logy of the nuclear blast—either you
call it nuclear blast or nuclear explo-
sion—and so 1t 1 not enough to have
explosion only but we should master
the science m all aspects of technology
and the blast However, 1t 1s neces-
sary that more nuclear tests should be
made Fortunately the Prime Mims-
ter said in public that there was o
question of not having further nuclear
tests but it appeared from the press
conference and other reports that in our
Atomic Energy Department particu-
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larly Dr, Sethng.and Dx. Bamanns wers
saying that they would af least require
six months ta siudy in depth the re-
sults qf the expariment that was dona
a Pokaran May be, this is for the
consumption of the unsophisticated
people

But, I have to say that what is im~
portant 1s the kind of problem that we
have to study namely generation of
heat, generation of pressure and the
radioactive product of the fission of ex-
plosion It 1s well known that—it is ex-
pected of us also—when the automa-
tic recorders are set up, at the time
of experiment It shoulg not take
much time to record what degree of
heat 1s generated, what pressure is
generated or what type of radioactive
byproducts of the fission are produced
It should not take six months time
It may convince the unsophisticated
mind but 1t will not convince the
others It should not take so inuch
time to make a study of the results of
the Pokaran

‘What 1s our objective of atomic test?
What do we want” We have said the
whole object 1s peaceful utihisation of
the nudjear engineering technology
What does 1t mean? OQur atomic de-
vice 1S at least 20000 TNT worth
thrust but for our peaceful purposes
what are the areas which we can iden-
tity for utilisation of this blast tech-
nology 1t may be removal of a hil-
lock diversion of a river, creation of
a lake 1in a desert, diverting the chan-
nel of a river finding underground
minerals for o1l and muneral explora-
tion even 1n the sea-bed etc. That
means we want energy or higher po-
wer of energy as much as it is avail-
able There 18 nothing ethically wrang
in any way Atomic blast or test 1s
nothing compared to thermo-nuclear
explosion A hydrogen-mads explosion
18 milion times more powerful than
the most powerful atomic device. We
should find a better technology and
a better power by which we can achinve
the above emumerated objectives. ¥or
that purpose atomic ip. 8 must
and they should try to for-
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thdrmonucidar {68t because we must
get hold'of the higher capucity of blast
tébtinology.'

What are the ingredients needed for
a thermo-nuclear test. They are mass-
2 hydrogén and mass-3 hydrogen, that
15, deutrium and tritrium. You can
have deutrium from natural resources
and also from heavy water. Tritrium
is an artificial one. That can be made
and prepared in our country easily.
Now, we want a match-stick to ignite
mass of hydrogen of higher atomic
weight and this match stick is atomic
blast. We have enough heavy hydro
gen., We can prepare tritrium also.
Therefore there is no reason why we
should not have thermo-nuclear experi-
ments for development of high nuclear
technology for higher blast power. The
Chairman of the Atomic Energy Com-
mission has made a peculiar observa-
tion; I think it is also for unsophistica~
led reader. He said that because of
the possibility of tritrium contamina-
tion thermo-nuclear explosion may not
be desirable or possible in our country
and also that thermo-nuclear explosion
may not be quite adoptable for explo-
ration of cil. Why? Because of the
tritrium  contamination, radio-active
contamination. What is the fusion pro-
cess? After the hydrogen mass is fused.
helium is produced ang helium isotopes
are much less radio-active than the
radio-active fission products after ato-
mic test. I think the reasons for not
having thermo-nuclear test cannot
stand scrutiny of scientific calculation.
Thermo-nuclear exlosion is many
limes more powerful than an ordinary
atomic test. Maybe you can do it
underground with greater precautions,
with a cavity that has to be prepared
to contain greater thrust and pressure
and withstand greater heat that might
be genersted, We have enough sea; the
Bay of Bengal and the Arabian ses; it
could dope even in the bed of subterra-
nean mopntains as the, ¢ase of second
American therma-nuclear test was. In
the Bay, qf Bengal, there are many
Wb iountaing

e Tk e, ik e
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Thereiore 1 say there need not be
any ethical inhibitlon in regard to
magtering the techhology of thermo-
nuclear explodion. It is a question of
the possibility and the feaslbility and
gelting deutriim  and tritrium and
making the nécessary airarigements.
Whether atd whén and whete it will
be done and what would be the project
and what will be the progtamme—I do
not want to go into that. Nobody
should ask the Atomic Energy Com-
mission to disclose in advance whether
they will be doing it and where they
will be doing it; no patriot should ask
them.,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
QOF SPACE (SHRIMATI INDRA GAN-
DHI): What else are you asking?

SHRI SAMAR GUHA: I am just
arguing that there shoulg not be any
ethical inhibition which should stand
in the way of mastering the technology
of thermo-nuclear explosion.

There has been some criticism in the
outside world that India wag trying to
develop nuclear weapons. There is no
reason whatsoever to be apologetic be-
fore the world and say again and again
that our objective is not to develop nu-
clear weapons. It is known to the
world that our economy does not per-
mit ys to have a large arsenal of the
nuclear or the thermo-nuclear type
weapons. We are parading that what
we have done is nothing but a peace-
ful explosion. _All the scientists know
done on 18th May is what
what we have’ done. What we have
done on 16th May is what
America did over Hiroshima. It
18 exacily the samg as the Hiroghima
type of atomic deviee; call it a bomb
or device or anything you like. It is
known to the whole world, every
scientist having A, B, C knowledge of
nuclear sciente kmows that what we
have exploded is nothing but a proto-
type of Hirosiima denvice, vall it Hiro-
shima bomb or Hiroshima dewice, call
it anythiAg as you like. We are sk
reafly in'posvession of an gtomic bomb
andl wehaveralteally ewpladed sn ato,,
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mic bomp. The question is, for what
purpaose—1io destroy s city or for cons-
iructive purposes. Tet ug not parade
oo much that we have not develop-
ed an atomic bomb. The internationat
worsd understands what is the meaning
of a nuclear device. The only guestion
in our case is the delivery system
whether it will be craft-based or mis-
Ssile-based.

au7

I am not in favour of having stra-
tegic nuclear weapons, which are cal-
led hydrogen bomb or thermo-nuclear
strategic weapons. But one thing must
be clear, The portion for developing
tactical nuclear weapons shoulq not be
blocked. We should not too much
commit ourselves that we should not
have the option for developing tacti-
<al nuclear weapons. It is known that
atomic mortar, atomic guns and simi-
lar types of atomic weapons are be-
ing included in the conventional army
of the NATO powers, Soviet Union and
perhaps China also. It is not a nu-
clear army; it is a conventional army
which is equipped with thig type of
atomic guns and atomic mortar, having
a small range, not of the Hydrogen
type, but of atomic type which is limi-
ted. If the other international powers
including NATO, Soviet Union and
China agree that they will not include
the atomic weapong known as the tac-
tical weapons in the conventional army
certainly we shoulq also forgo  our
option. But if not, our Defence Mi-
nistry and our Atomic Energy Depart-
ment should think many times whe-
ther our army should have that new
concept of conventional arms, having
tactical weapons like atomic guns, ato-
mic mortar etc. I know it there is
a thermo-nuclear war, there will be a
helocaust. But in the case of use of

actical weapon it may be a limited
way in a limited area and a potential
enemy may take advantage of it. I
do not want to terrorise the country.
But & is a fact that within a few mi-
nutes—within 4 or § minutes it it Is
rilgsile-based and within 15 or 20
minutey if it is craftsbased—~the whole
defence complex of Northern India
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will pe complétely fnisked by using
upanic mornar or atemic gun, techa-
cally calied tactical weapons. So we
have to thunk many tunes whether we
should deveiop these tactical nuclear
weapong or not,
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Everybody in the world understands
where we are today. We know a nu«
clear weapon is not a weapon of des-
truction nor is it a weapon of protec-
tion. It is a weapon of total anuihila
tion. It is known to everybody that
one megatonic hydrogen bombs are
is enough to finish France, UK. or
Germany. Two or three dozen even
one megatonic hydrogem bomb s are
enough to finish the whole of Eunope,
including European Russia, because of
the push-button system of use of ICBM
and IBM. It wili take only a few
minutes to push the buttons and the
whole of Europe may be converted into
complete dust. Even after that helo
caust there will be different kindg of
radio-active rays and ashes that will
be carried by the air currents, which
will go all over the world and comple~
tely destroy wherever they will spread.

At the moment America has 5,000
nuclear arms in itg arsenal. Russia
has also an almost equal number. We
do not know the number of China,
what is in the possession of France or
UK. Can you imagine that three dozen
even one megatonic hydrogen bombs
are enough to finish entire Europe,
including European Russia? Now the
mussile-based submarines carrying
nuclear war-heads can cause devasta-
tion anywhere in the world. America
is not also free from that. Nuclear
arms can act as deterrant. But it can-
not protect any country, if there is any
thermo-nuclear war. I do not know
whether there is any potential Hitlex
in any part of the world now; I do not
know. 1f any Hitler comes in the fu-
ture in any country and if there is a
push-button war all the advanced
countries of the worly may be comp-
letely annibilated. If thers iz a nu
clear war, a full-fledged nuclear war,
only Africa and South America will be
the survivors of our clvilisation.
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I understand that, everybody under
stends that because we have a little
knowledge of what are called nuclear
weapons, 1 say so because we have
got & chance now. So long we weye
talking about the dis-armament with
certain postulates for peace, a philos
sophic approach. But now we have
an opportunity for some king of nu-
clear diplomacy. It 15 time for India
to go into the world with a certamn
pride, with a certain confidence and
also with a faith in humanity. It is
dime that India should go and develop
a kind of nuclear diplomacy to eftect
real total nuciear disarmament and
not mere banning of underground test
or banning atmospheric tests We
want to save humamty and India can
do it Now India has the strength
ang India has the confidence. We can
now talk because the international
community has developed a certain
respectability for India now 8o, we
have to develop nuclear diplomacy to
effect total nuclear disarmament That
should be the objective of our nuclear
diplomacy

I conclude by saying that nuclear
science has created a new perspective
for humanity After one century the
sources of oil and coal will be exhaust-
ed Either we go back to the bullock-
cart age or we utihze the nuclear
sclence and power as a motivation for
new propulsion for building a new so-
clety, a new co-operative world society
or the prospect of lurking total anni-
hilation of society.

18 hrs,
SHRI VISHWANATH PRATAP
SINGH (Phulpur) Mr Deputy-

Speaker, Sir, if anything has been ex-
ploded by the Pokharan explosion then
1t hes been the myth that vital techno-
nology can be the exclusive possession
of a few countries. It has been un-
some who had envisaged a
‘world order on these premises They
thzow their hands in horro- and accuse
us of opening the Nuclear Pandora’s
Box, and tum pale at the thought of
little coumtries,~the little elves
no sanse of responsibility—will
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tollow the lead of the tramp called
India and start the dirty job of pro-
ducing the nuclear bomb—a job which
was the sole monopoly of the nutlear
weapon countries.
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What a pious thought? Wish it had
occurred before the push-bution was
released to drop the nuclear bombs ont
Hirosima and Nagasaki. The high-
priests who had installed the nuclear
diety on the high pedestal of their
global relations are now scared that
some of their worshippess may buld
their own temples Let it be known
then 1if any country does build the nu-
clear bombs it will be following the ex-
ample of Hiroshima and not that of
Pokharan,

With all due respect to Mr Samar
Guha, I would say, there 1s a vital
difterence between the explosions over
Hiroshuma and that at Pokharan and
the difference 18 as wide ag the amelio~
ration and anmhilation of mankind
We are not apologetic We are catego
rical that the philosophy of Hiroshims
must end and the philosophy of Fokha-
ran must spread And i1mmediately
comes a rejoinder that the applicabi-
Lty of nuclear explosive {echnology 1s
not jet established 1 would agree
that the applicability of nuclear e\~
plosive technology may not be estab-
lished but 1t 1s certainly a promising
one The fronties of science lLe tar
beyond the narrow bounds of estab-
lished technology and 1t 1s to these
thresholds that our political leadersiup
and our scientists are taking us to
Or, alternatively, does 11, mean that the
smaller countries should not venture
into a technology though it may be
vital for their development till some
of the bigger powers have mastered
it and then kneel and beg to have
access to it If Plowshare 1s vald, if
Gasbuggy 1s vald, if blockirg of gas
wells 1s valid 1n USSR, then Pokharan
too is wvalid Why should India be
asked to produce results earhier than
USA., and USSR can do?

In the Wird world, we have had the
bitter experience of supetior techno-
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logy being used to subjugate us politi-
caily, militarily and economically. It
was for this very reason that Gandhi
symbolised the fight for freedom as
the fight of the¢ Charkha against the
Lancashire mills. It has been aptly
said that we have missed the first re-
volution and we cannot afford to miss
the second one. And, if we are to
partake in the second scientific revolu-
tion, we should not be fcund gaping
wiaen the break-through comes. We
have to start now. And that is what
Pokharan has done.

211

As soon as we say this, comes 5 con-
temptuous remark, “You are too poor.
1t is too costly for you. It will ruin
your economy.” Sir. becavse we zre
poo:, we need Pokharan. May I ask
what was the condition of economy
when U.S.S.R,, China and Britain start-
ed their nuclear programmes? Their
nuclear programmes were not for deve-
lopment but for mutual dest-uctlion.
The economy of Russia and Britain
was in shambles after the Second
World War. China had not recovered
from the great fall of itz Great I.eap.

So far as the cost is concerned,
the fantastic cost that was quot-
ed as Rs. 165 crores is just iike com-
puting the expenses on one's daughter’s
marriage by taking into account all
the costs one had incurred on her
education, feeding and so on,

The explosion is a by-preduct of our
peaceful programme. It is now very
well known that space technology and
nuclear technology has a multiplier
effect on economy. Far from being a
burden, the nuclear technology is
going to be a boon to our economy-
To those who have raised their eye-
brows when we had e¢xploded our nu-
clear device in Pokhavan, I would
ask: why were they dumb when other
nuclear weapon powe:-s exploded their
devices, weapon devices, after the
Pokaran test? Their silence is elo
quent of their hypocrisy. Sir, if 9,000
nuclear weapons of USA, USSR snd
China are the best guarantee for the
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security of the present wo:ld order;
our ten-kilo ton explosion can ve no
danger to it. Much more than that our
Pokhran test has immediate peaceful
applications in the global context.
Having proved our nuclear capability,
our call for disarmament has acquized
special credence, force and meaning.
The nuclear weapon powers will be
quick to realise “hat, urless a less dis-
criminatory world order is not evolv-
ed. their nuclear moropoly can be
smashed any day; it will not be us. It
will be some other power. 1t will not
do to call a treaty a Non-Proliferation
Treaty when it is just a cover for some
countries to amass as much of nuclear
weapons as they like while denying
smaller countries nuclear technology
even for their development. It will
not do to call the programme for
higher sophistication of nuclear wea-
ponry a Strategic Arms Limitation
Treaty, The game that the nuclear
weapon powers has been playing be-
hind the closed doors, is over. The:
latch has been opened. But we have
no intention to enter that room. Sir,
Indian political leadership by proving
nuclear capability and yet refraining
from nuclear weapoas showed the
vision and sagacity to pursue a new
trail of peace. It is from this nuclear
capable non-weapon threshold that
possibilities of a new world order may
emerge, which may be more reassuring
than the premise of Mutually Assured
Destruction—most aptly called MAD

212,

Coming to a few aspects of our nu-
clear programme, I would like to point
out—as has been already said and 1
would also emphasize—that the secu-
rity aspects of our nuclear installations
must be attended to. It may not be
possible to shift all our nuclear instal-
lations, even then security aspect must
be considered. Take for instance the
new plutonium plant. It may be consi-
dered to build it underground where it
may be safe from a conventional wea-
pons. In our programme of nuclear
energy. we must consider very
thoughtfully what in futura would be
the shortages of plutonium and other
fissile material. Definmitely, by the-
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next decade, by 1984, onr demand for
fissie material will outstzip our supply
and for this, we will have to maky a
concerted effort now. We need two
grades of plutonmum-—one for our
pbwer reactors and one for our explo-
siye devices. It 18 not very esficient
to get plutomium from a powes reactor,
We will have to have apart from power
reactors some smaller reactors for
obtatmung explosive grade of plutonium,
pecause to get explosive grade of plu-
tomium a reactor has to be run in a
certain way It has been assesseq by
our Tarapur umit that we will need
annually 20 tonnes of en-iched uram-
um and the first fast Breeder Test re-
actors will need half a tonne of enrich-
ed uramium and that wiil be then when
we Will be really short of fissile mate-
rial. I am sure under the leadership
ol our P-ime Minister all these aspects
will be duly considered and the tempo
of our progress maintained

SHRI S P. BHATTACHARYYA
(Uluberia) We congratulate our ato-
mic iechnohigists for making this ato-
mic blast successful mainly because
they have done 1t completely by them-
velves without any foreign country’s
help Another thing They made this
explosion 1n such a way that no fall
out hag fallen in the atmosphere That
is also & good achievement, a great
achievement fo- our scientists There-
fore, this 1s something to be congra-
tulated and something io be p1oud of

Maybe the American imperialists
ale very angry over it because their
monoply of atomic power 1s getting
eroded. .

MR. DEPUTY SPEAKER, Do they
have the monoply?

SHRI 8 P BHATTACHARYYA Al
lt!hlost the atomic club powers have got

eqr monaepoly and they do not want
the n:ogmt!on of the atomii¢ power
because that will be going beyoad thelr
cluiches and they do not like it. They
want fo k¥ peopllil with' ¥#r gfomic
Power But pur.paxmonsis te utidse tha
power, as declared by our country, for

L
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peaceful purposeaId . I thaink that is the
WA e try to proceed so that
we’caxt:‘ wiﬂtlguthis gower in hand and 1
our control, utilise 1t fox the bene-
it of our country For example,
the sclientists are already discus-
sing m their journals that we
can create big reservoirs by thus ato-
mic blast so that surplus mver waters
can be stored and flood destruction
may be avouded by that and the water
reserves may be utihsed 1n the dry
season That is that we can very
scientifically utilige the water reserves
of the country with the help of thus
power Also if we can make atomuc
powereqd dr-adgers we can clear the
siltation of the rivers as in Calcutta
and Haldia? We can improve our
ports and harbour facilities and we can
show to the world that we are utibis-
ing this power not for the destructior
of humamty but for the good of huma-
mty. That possibility 1s there

Our scientists will be generating
power from hydrogen in the near
future and by that power throughout
our coastline we can get sweet water,
sea-water can be turned into drinking
wate- which wall benefit our country
1n various ways it will help our irri-
gation and cultivation activities and
the country can be developed. The
power development can make progress
and thig will 1n turn increse our eco~
nomic prosparity

But what has happened 1s, m spite
of such developments we have been
tied down to feudal economy and we
have been accustomed to old system
of oppression and so na:s country has
been backward and this 18 almost an-
choring our progress from behund.
This feudal system must go and land-
lordism must end The tillers of the
soll must gét their share. Even now
we have got sufficent food but that
cannot be distributed to the poor. That
is the position, Thig situation must
be overcome We should end ow:
poverty and unemployment and for
this' landidrdism must go m&"::ﬁnoﬁ&
hst evploitation, forelgy impprialict ex
ploitation and profiteening must end.
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This power should bBe used for the
good of the people and the people
should participate in that endeavour
more than what those countries have
achievement

But I doubt whether this Gove-n-
ment will be sble to go against the
interest of the monopolists and land
loyds But unless we do 1t the country
cannot make progress This 15 very
important If we utilise these exper:
ments for the good of our people we
can become a much moie powerful
country than Russia or China because
we have got suffient -esources—
more tham what those countries
have

With these words I great the scien-
ftsts and the technologists who have
made this experiment a great success

st werewy grar (qrelt) - STeRE
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Nz a1 AW § oo fax s
Frar, 39 A wrEt ¥ 39w w1 I
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SR AT | ¥To ASAT, To TANT H
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Fwr & mar o A fawr & wwe

dor wgaw § s o ow war §
frem w7 ag W Y ¥ FAy A
|

Y JAEATT AGE A 1954 ¥
qifearie & feernT & a7 wgr qT—

“The use of atomic energy for
peaceful purposes is far more im-
portant for a country like India, that
15 to say, in a country whose power
resources are limited than a country
like France, and industrially advanc-
ed country. It is important for a
power hungry country like India as
most of the countries in Asia and
Africa.”

fee 195, 3 W wad g Qlwex
T ILATEH FIX T FET AT ©
“L am glad to say on behalf of my
Government and myself and I think
that 1 can say that for any future
Government of India, whatever might
happen, whatever the circumstances.
we shall never use this atomic energy
for evil purposes.”

W wpw T el (ATeng)
wmaa ffee ahiv v gfw ...

! qwww wrm ;W W W
Nw Wt 1 TR AW & A a3
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SHRI INDRAJIT GUPTA (Alipore):
Sir, I share the sense of solemnity on
this occasion because this month off
August marks the 29th anniversary of’
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the destruction 62 Hirdshimia and
Nagasaki. The explosion of fwg bombs
resulted in over ome lakh people being
killed, 60,000 or more demonstrably
dnjured and many thousands more in-
fected by radio active poison—same of
whom are dying or their child-en are
«dying even to thus day

So, it 1s appropriate that on a occa-
sion hke this we are debating thig new
muilsstone which we have reached in
our own development of nuclear tech-
nolagy making 1t clear before the world
that our purposes are entirely peacelul
and not militeristic or belligerent in
any way

Sir, we should be quite clear on the
essence of the achievements that our
scientists have recorded I am not a
scentist but ag far as I have under-
stood the first aspect of this achieve-
ment 15 that we have mastered the
technique of ssparating plutonium
from the burent up uramum fuel rods
This was only possible because we had
one laboratory scale breeder reactor
based on uranium 245 in this country
Thanks to the foresight of Dr Homi
Bhabha Thig reacto- enabled our
scientists to geparate the plutomum

The second achievement which has
already been mentioned 1s the techni-
que of being able to bring about an
undergoound nuclear explosion with-
out any hazards or radip active fall
out These are the two things that
have been done on May 18 at Pokhran
These are things for which all of us
ag Indians should cong-atulate our
team of atomic energy scientists who
have really demonstrated that based
entirely on thewr own gkills ana know-
ledge and resources they have been
able to bring our couniry to this pom-
tion.

I do not want to strike a discordant
note but it seems to me that we wgtill
have got a long way tp go before the
utided ground explosion can be suicoess-
fully used and practically applied for
things like lcosening up or trapping

up lowgrede smomsférrous metsl ore
depoeits. The question arises in a lay-
man’s mind: why is it that countries
which are technbdlogically far ahead of
us and which have carmed out nuglear
explosions running into hundieds have
not been able till today to utilise—to
my knowledge it 13 50, hon, Mauuster
can give us information—this particu-
lar technology We are noi talking of
nuyclear technology in general, we are
talking of the technology of blast ox
explosion for such purposes as divert
ing the course of a river or finding
out underground mineral deposits and
80 on

Of course one argument can be
given, perhaps lhey wire not interested
this possible use and they were interest-
ed only 1n making weapons and there-
fore they did not do that 1 am not
convinced by this argument because if
that 1s something which could be eftec-
fively done, I dp not undeistand why
the countries which are today iacing
such acute energy cnisis for example
the Umiteg States, wouli not go 1n tor
this experrment Once they were talk-
ing about building a second Panama
canal with the u.e of nuclear explasicns
across their land They have not been
able to do it I came acrosi this a-gu-
ment may be they are not interested
or they are interested only in making
bombs I think the answer 1s not as
simple ag that I should prefer to in-
fer from thig that the iranwition from
a mere experimental unde-ground nu-~

clear blast to the actual praétical
effective uge of this for peacetul
development purposes 15 perhaps a

very big leap forward and if our ccien-
tists are abe to show the way in this
fleld—it is not something which can
be done easily, overmight—I think that
we can clam that we have become the
real pace-setterg of human hstory

MR DEPUTY-SPEAKER® Trail bla-
zers. Shrl Indrajly Gupse. . trsil bla-
zers a8 you, $ir, covrectly sry. I think
the Government of India should take
up this challenge and should give all
possible help and epcouragement fo
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our sclentists to make atfempt in this
Jeld.

i «

1 whave the views cxpressed by Mr.
Bamar Guba that the security srrange-
sments in this couatry do not inspire
confidence, generally speakig = We
wcome across so many things which are
raised in this House from time to time.
‘THere was a big furore over the al-
leged theft of uranium from Judugada
plant in Bihar. Now that we have
reached ths stage, we should see to
it that securily arrangements in our
atomic energy establishments are
tightened up considerably so that there
18 no possibility of any theft or sabo-
Jage.

“There 18 @ political aspect, with
which I want to deal briefly. The
hullabaloo which has bean created in
all countries of the world following
the May 18 explosion is obviously not
because India has got some nuclear
Jresources or has set up some power
stations. That we have been domng
for a long time. The cummotiion has
besn provoked by the fact that for the
first time we have joineq that group
of nations who have got the capability
of setling off an explosion or Llast.
That is the new point of departure.
Everybody knows that essentially this
tethnology is no  different from the
technology of making a bomb. It is
quite obvious. The same technology
which produces an uhdergrounj blast
cat be used for making a bomb
Therefore, we find all sorts of reac-
tions abroad, some of them hypoariti-
cal coming from quarters who have
o business to say those things about
India, when they themselves have been
indulging all these years in all types
of nuclear tests mot only undergroud
but in the atmesphere till the other
day, a8 we have seen I was studying
some of the world press reactions and
some of them were very peculiar and
amusing. For example, in Japan one
view Wap put forward whether a nu-
clea ‘country can be congidered any
fuithir ‘a8 3 devilloping country, mean-
ing that the quostion of giving eco-
néitile oty ynd anwistance to Tndia as a
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developing country should be reconsi-
dered because affer all can a country
which is nuclear be consmudered as a
developing ceuntry any more? In
Australia I came across this view:
“The Indian explesion has changed
the entire statug quo in the Indian
Qccean region”, as though we have
already decided to go in for some sort
of nuclear weapons! One heading in
an Australian newsepaper was, “Indian
blast has reactivated the Conberra atom
bomb lobby”. I do not think we bar
gained for all these things either.
Curiously, in China one paper said,
“Indian test was encouraged by the
Soviet Union” ag if the Soviet Umon
from behind was prodding the Gov-
ernment of India to carry out this
test. This view was immediately con-
tradicte¢ by the Indonesians who have
commented that India's nuclear capa-
bility will help it to 1educe its depen-
dence on the Soviet Umion. Both of
them cannot be true. A very mnfiuen-
tia] newspaper, The Observer of Lon-
don sawd, “India's stock of plutonium
is adequate to make 40 mediuum-sized
bombs” 1 dn not know whether the
estimate was made by the British in-
telligence service. How can they cal-
culate this? However, this is what
they have written. Al of us know
the reactions of Pakistan, Mr, Aznz
Ahmed Khan said—he <ays thisg has
been confirmed by Canada—India has
enough plutonium to make 17 bombs.
This 15 rather less than the British
estimate. In any case, many countries
seem 1o be seeptical because the
technology of this underground explo-
sion is basically the same as that re-
quired for making bombs.

I am only worried about end thing.
Despite the repeated assurances given
by the Government of India since the
18th May, which we consider to be
weicome assurances, théy are being
assailed from either side On the one
side they are being assailej by sime
imperialistic powers who are angry
and annoyed why 1 so-called develop-
ing country should at all attam
this status. On the other side,
they are being assailed by some
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eriticg in our country They say, why
ate you apologetic, why are you so
defensive all the time, why do you
want to say all the time that we are
going to use 1t only for peaceful pur-
poses?  Professor Guna said 1t just
nrow and I am sure my hon triend,
Shri Atal Bihan: Vajpayee, will make
out a much stronger case, saying that
we should immediately use this cap-
abihity to develop weapons and a nu
clear arsenal

MR DEPUTY-SPEAKER He whis-
pered to you?
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SHRI INDRAJIT GUPTA No 1t 1
clear from his tace All I wish to say
18 that the Government of India, while
considering the technological aspect
of thus achievement, should not loss
sight of the political aspect We have
been told that we have the capability
for a long time, we could have set oft
thus blast much earlier, 1L we wanted
to Well, if we could have seg it off
much earhier, we could have set it off
much later also My question 15 about
the timung of it There must be some
ceason behind the timing ol this, thus
particular timing of 18th May I am
not clear about it

I would sumply like {0 know whether
the Government of India has tsken
all these considerations into account,
that there are people m this world
who do not view us in a kindly lght,
who are our ¢nemues, who make ne
pretence of their hostihty to us, no
secret of 1t, people who are at all times
i-ying to pont out that India hag got
aggressive designs, expansionist ae-
signs and who would seize upon an
occasion like this to oroject their own
ideas in the world and to try to spoil,
if 1 may say so, the atmosphere which
we have been trying to create since the
Simla Agreement of 1972, of trying to
bring about step by step some kind of
normalisation of relations betwesn
ourselves, Bangladesh and Pakstan and
some sort of detente, if I may use that
exp-egsion on this sub~conlinent so
that we do not have to live 1n this
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atmosphere of repeated outbreaks of
war every four or five years. We have
advanced quite a hit on that path and
we were advancing desmte all difficui-
ties and obstacles, I hope we wouid
alsp take into consieration this fmct
that people like Prime Minister Bhutto,
or some other people in Pakistan who
may be perhaps more anti-Indian than
Bhutto himself, and their gatrons—
they have foreign patronse and they
are members of foreign military pacts
—they would seize upon an opportuni~
ty lLke thig to say that India is now
prepaning to have some sort of aggres-
sive or mlta-istic designs in th.s
region and therefore, on that plea,
Pakistan and theiwr allies should be
given some protection 1n the form of
a nuclear umbrella Already I find
from the writings 1n the Pakistani
press that they have approached China
and the Umited States to protect themn
against the new th-eat from India

They are utilising thigs for this kind
of motivated propaganda, the result
being that some nucl2ar bases may
appear on our sub-contineat, just near
our borders across our borders, whe-e
thev did not exist at present

QOur Prime Minster hag done very
well as also other Minsters and
Sarda- Swaran Singh has repeatedly
made detailed statements, assuring
everybady, particularly the Govern-
ment and the people of Pakistan, that
we do not have any aggressive designs
whatso ever and that we are not guing
to use this technology for anything
except purposes of pneazeful levelop~
ment Nevertheless, I would just re-
mind the Government that a nuclear
a'ms race of any kind, even in the
sphere of what Professor Samar Guha
called tactical nuclear weapons, would
in my view be a disaster for us. Al-
ready we are mn a terrible condition,
economically and financially, and I do
not wish to go into that, We do not
know where the resources are going to
come f-om for this. Our people are
starving and it would mean diversion
of resources from much-pressing needs
of our people  Nobody can suggest
that if we adopt some nuclear tactica®
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weapons, we can reduce the expendi-
ture on our conventions] arms and
armies. That can never be done, It
will mean something over and above,
in addition to, our conwventional de-
fence set up. The recent experience
shows that in local wers—] am not
talking of world wars; I hope that
world wars will not hreak out again;
that might lead to nuclear holocaust
and devastation on a global scale~~in
local wars, of which we have had exs
perience in the last few yearg twice or
thrice, we have to depend on conven-
tiona] weapons. A small country like
Vietnam all these years was locked
in a mortal combat with one of the
biggest nuclear powers in the world.
We have seen the wars in the Middle
East, between Israel and Arab count-
ries; we¢ have seen the hostilities now
in Cyprus. It is not possible to wage
modern wars even on a local scale with
the use of nuclear weapons. It is not
8o easy today. The conventional arms
are used. We hav alsp relied on
conventional arms for our defence in
the past. Therefore, I would say that
self-reliant defence systern, the well-
trained army, is all we can afford.
Even that is more than what we
can afford at the moment. We
are spending Rs. 2000 crores a year
on it. We cannot visualise this huge
amount being increased by the advo-
cacy of going in our nuclear arma-
ments, Ultimately, of course, it is
only nuclea: disarmament on a world
scale, a ban on all nuclear weapons,
which can guarantee the survival of
this world and peace and security for
everybody.

Some method can be found by which
we can have a mutual security or col-
lective security arrangement with our
friends and neighbours in this region.
I share the views of the hon. Mermrs
bers that we have now acquired this
capability and we can speak from the
postion of relative strength in favour
of peace, not in favour of war. We
can use our new position and our voice
wily be respected much: more in the
councils of the wo-ld to gdvocate much
more strongly that the world should
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€0 in for nuclear disarmament and a
total ban on preduction and stockpiling
and use of all nuclear arms by all nu-
clear powers. That should be the goal
for which we should utilise gur new
strength and capability.

All 1 say in conclusion is that no
matter what pressure is put on the
Gdvernment, from outside or from
within our own country, from certain
quarte:s, to pressurise and push the
Government on to the path of nuclear
armaments, I would appeal to the
Government to stand firm, to adhere
to its principled position which it has
taken up 1n the past and not to allow
itself to be pressurised or stampeded
in any way, If we go on that path, it
will mean economic ruin for this
country altogether. It will also mean,
I tear, a loss of the traditional repu-
tation and image which our country
has built up in the world and which
has stood us in good stead all these
years.

SHRI P. V., G. RAJU (Visakhapat-
nam): Mr. Deputy-Speaker, 8ir, I
would like to start by mentioning
something personal. In 1964, I met
Prof. Bhabha at Vizag. He was a
great friend of Swami Gyannanda who
wag the Professor of Nuclear Physics
in the Andhra University. Swami
Gyannanda and he hacd mentioned .one
thing to me which I feel I must men-
tion pow.

In 1562 or in 1963, we were at war
with China. The Chinese had attack-
ed India in the north-easy frontier
region, north of Assam. At that time,
Swami Gyannanda said to me, “It is
very important that we hold the area
because it is very important for us to
develop nuclear erergy, electric erer-
gy, in the area. As to how it could
be done, I feel, 1 should repeat it now.
According to him, the Brahamaputra
reaches India in that area which
i known as from 'Tibet into
India and then it flows into
the valley, On the right hand
side and the 1left hand side of
the valley there are hill-—about 5,000
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to 7,000 & high-—and the Brahmapu-
tra flows m between. Swamijt told
me that it 18 posmble to produce elec-
tricity by Dblasting tumnmels in those
mountains and allowing water to flow
mto those tunnels We can have the
first class hydro-electric machinery
there He went to the extent of saying
that we could produce electncity 1n
that area as much ag what the whole
of Europe 1s producing today I am
quoting these things because I find in
the -eport, given to all Members of
Parllament, on page 10 1t has been
said that underground nuclear explo-
sions can be used to break up rock
formations and that this would help
gas and o1 supplies to flow more free-
ly I would not go into the question
of gas and o1l bhut I would go to the
question of breaking up rock forma
fions—for blasting tunneis in tho e
mountains Ag I said, after DIM AG
GORGE Brahmaput a falls 1n the
north-eastern area of India I am not
a hydro-electric engineer or a ruclear
engineer I am only mentioning this
because Swamuyi had spoken to me
and Dr Bhabha was friend of mine
In 1942 when I was a student 1n
Bangalore ne was 1n the Tata Institute
in Bangalore We were f-iends for
many years Therefore [ am mention
g 1t I find that 1n the booklet sup
phed to all of us on page 10 1t has been
said that underground nuclear explo
sions can be used o break up rcck
formations Therefore i1f we can pro
duce as much electnicity as the whole
of Europe 1s producing by using the
Brahmaputra water I trimk we shoald
think about 1t
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There 15 anotber point that I would
lLike to make Prof Samar Guha hat
mentioned the question of not having
nuclear energy units not only m
Bombay—where he feels some mscu-
nty—also in  Ranapratap Saga- v
Rajasthan and also 1n some other
places where In the event of a war
there would not be any danger to the
installations We are also talking of
national integration and cpordination
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therefore, suggest that & jomnt nuclear
power station be developed as between
Andira Pradesh, Orisea and Madhya
Pradesh at a point between Belamela
and Upper and Lower Sileru Some
tume back I had mentioned this to
the Prame Mimster also I am men-
tioning this because, ag far as 1 know,
atomic energy equipment is such that
it would require a great deal of water
to cool the equipment of the heating
process for generation of electricity
Orissa has develaped the Belamela pro-
Ject and Andhra Pradesh has two pro-
jects, Upper 8Sileru anq Lower Sileru.
And the water flowg from this mea
into the canal at Balimela whe-e 1t
gces into the Godavar: niver There-
fore a joint project zan be built bet-
ween Madhya Pradesh Andhra and
Orissa Government® 1n that very small
area The distance between Balimela
and the Upper Sileru 1s 15 mles the
distance between Lowe- Siera .nd
Madhya Pradesh is 22 nules and the
distance between Lower Sileru and the
Upper Sileru 1s 20 miles So, in that
belt of 50 sq miles where three states
of India j0in an atomic station can be
set up I mentioned Madhyi Pradesh
because hon Members may know that
Madhya Pradesh 1~ the biggest State in
India 1n geographical arz1  Andhra
Pradesh claims to be a southe-n State
and therefore 1if an atomic station
could be established thers linking up
with Madhya Pradesh which 1s really
a porthern State in the sense that it 1s
a Hmdi-speaking State Hind1 and
Telugu will meet together and we will
have a joint nuclear project

MR DEPUTY-SPEAKER There
should be a nuclear explosion 1n that
area?

SHRI P V G RAJU- 1 am so-ry 1
am not a nuclear engmeer So I can
not help in that matter Bug I wall
certainly try to unify them for peace-
ful purposes

SHRI VASANT SATHE (Akolai"
Nuclear integration
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talking about the nuclear explosion, 1
bope you do not want an explosion
there, '

SHRI P. V. G. RAJU: I will glose
by suggesting one thing where I have
some personal interest. About two
years ago, the Members of the Atomic
Energy Consultative Commmttce were
taken to Tarapur at Bombay where we
saw the Bombay duck whieh is lLke
pomfret. In Tarapur what they do is
that they take this Bombay duck and
by the use of radio-isotopes preserve
it. The scientists there sent me and
other members of the committee some
of that Bombay duck and we covld
very well eat that fish, There is no
problem because the atomic energy
isotopes have been used for preserving
the fish. I said to them: ‘Why do you
not send a little of the 4sh to Mem-
bers of Parhament so that we can
buy it in Parliament and use it before
it can be released fo:r the public?” Of
course, I do not say that vegetarians
should eat fish. I do not mind taking
this Bombay duck. So I will request
our Prime Minister to see that the fish
which has been preserved by radio-
isotopes at Tarapur are sold to the
Members of Parliament.
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PROF MADHU DANDAVATE (Raj-
pur) We thought in a nuclear explo-
sion only neutrons will emerge, even
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that 15 the trouble
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SHRI HAR] KISHORE SINGH
{Pupri); Mr. Chairman, Bir, this is
an occasion to express thanks to our
great scientists and this debate was
quite necessary to express the thanks
of the grateful nation to our scien-
tists. It is an occasion to congratulate
the leadership for its beld decision to
resist all pressures—national and in-
ternational—for pursuing the nuclear
research programme. We are quite
happy to see & national consensus
emerging on this issue and the entire
nation is behind they Government on
this policy. I am sure that it the
fiovernment pursued its declared
policy with courage and vigour the
nation would not lack in supporting
the Government policy. An objection
has been raised by seme of the
powers and individuals and the objec-
tion has been on three grounds—
moral, economic and on the ground of
nuclear proliferation. I understand
the objection of those who sincerely
believe that any kind of nuclear wea~
pon or the possibility of any nation
having nuclear weapon is a danger to
world peace. Their objection is not
only to nuclear wempong but to all
weapons. It is genuine and sincere.
But the objection of those who vbject
to our having nuclear energy prog-
ramme on the economic basis is not
understandable to me and I fail to
appreciate it, Why should there heg
any gobjection for India exploiting this
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technology on a large scale, [ faul to
appreciate maxim what is good for
some of the coutitries 1s not good for
India. I can have but you cannét
have it becaus¢ your aeconomy does
not permut. If nuclear technology 1s
a vigble technology for the deévelop-
ment of national resources of the
country, for productive purposes, for
the betterment of the conditions of
the people then why a country like
India should not be permutted to use
that technology The second argu-
ment 18 the proliferation part of
it There are countries which
have acquired nuclear techmology
ox a big scale ,and their
arsenal 1s full to the brim They
fear that India mmy also go in for
nuclear weapons. Now #t is not
posmble for thei Government in any
country to bind the nation in perpee
tuity on any metter They Thay feel
that the assurancte given by Prime
Minister Indira Gandhi may not re-
main valid for all times to come.
Some individuals or groups in the
long run may come to power sand
decide that India should. go nuclear
in weapons But because of this
apprehension whioh 15 m their mnds
that 1n the distant future some such
thing might happen, should there
be objection to India acquiring
nuclear energy on any appreciable
geale, inspite of the clear policy en-
uncisted by the Government that it
is not going to be used for any war-
like purposes.

This is not the first time that our
country has been assaled by those
who were not friend to us. Mr
Indrajit Gupta said that we should
take the precaution =mmd not en-
courage other poweérs towards estab-
hishing nuclesr bases in neighbouring
countries ..(Interruptions) He has
expressed his  appréhension  that
Pakistan might try to sectirq nuclear
protection. H he has not mentioned
thut, I have nothing fo say But how
cin you prevent any couhtry givhig
facilities for a military base to any
foreign power which is not ¥riendly
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to us? The American basey were
there; U-2 gperated from Pakistan
even when we gave no opportunity
to Paldsten. Similarly, by exploding
a nuclear device we aré-not gpving
any excuse to Pakistan to invite
powers who are not very friendly to
place nuclear weapons on the soil of
Pakistan. Pakistan nourishen hostility
and grievance towards us; it was
suffering under some fear complex
We cannot help Pakistan.

Finally, I agree with Mr. Gupta
when he says that we are now m a
position to promote the causy Ot
nuclear and even general disaima-
ment in a more effective way Now
we will not be told that Indwa 18
lacking all these facilities and capa-
bilities and therefore India is trying
to preach to the world to behave.
There 18 a possibility now that our
voice may be heard with respect in
the Comity of nations particularly by
those who have acquired nuclear
technology for warlike purposes
Nuclear disarmament like general
disarmament 1s a wish; it a good
thing to have but no nation has so
far followed 1t and no nation 18 pre-
pared to follow it m all sincerty.
Therefore, while every effort should
be made towards lessening tensions,
particularly the race for acquiring
nuclear armaments, efforts should
also be made for developing our own
programme No amount of criticism,
national or international, should
deter us from pursuing this pro-
gramme with vigour.

SHRI MOHANRAJ KALINGAVA-
YAR (Pollachi): Sir, tlus discussion
on our country’s nuclear explosion is
not only useful but very timiely. This
gives a very good opportunity to this
House, to place on record its appre-
ciation of the) great service remdered
by the atomic scientigts of our coun-
try and all those swho ‘helped 1n thils
underground explosion. This is not
complete; 1t iy e APR ¥ Wwhich
our country hag takém There ave
many more steps still to reach the
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stage of coimbletion. Unlike the
nuclear explosion of other big pewers,
our explosion was mainly created not
for any aggressive purpose but for
peaceful purposes. Though our coune
try 18 faced with a difficult economic
situation and vther international
problems, I really appreciate the
hard work done by our scientists,
which has shocked the other countries
in the nuclear field. They are really
surprised how we could do it all of
a sudden with our own efforts. Many
neighbouring and other countries like
Canada, Japan, Italy, West Gefmany
and others have expressod their
concern over this explosion of 16th
May.

In the case of Japan, I would not
blame them because they had a very
bitter experience, as mentioned by
two or three hon. Members, So.
whenever any new country enters
the nuclear club, they are naturally
agitated. The radio-activity of the
first bombs have affected the normal
growth of the population and they
are suffering even now.

Our neighbour Pakistan has made
much noisce of our entering the nu-
clear club. They are afraid that we
may use the nuclear energy to harass
them. This shows clearly that their
intention is not good. This also shows
that they are preparing for some un-
wanted and undesirable plan against
our country.

We should give ull kinds of facili-
ties and encouragement for our
youngestees who are working in the
various research institutions so that
they will attend to their work with
added vigour. Here I would be fail-
ing in my duty 1f 1 do not congratu-
late whole-heartedly our top sclentists
Dr. Ssthna and Dr. Ranmana for their
magnificent achlevement,

The hon. Ptime Minimter in her
statements botB inside end outside
Parliament has the Interna-
tional communities that the Indian
nuclear’ explosion was merely for
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peaceful purposes. it is good that we
have spelt our nuclear policy. All
the samé, if nhecessity arises, if we
are forced to build up nuclear wea-
pons, we ghould not feel shy in doing
that.

Recently there was a news {tem
that uranium is being smuggled out
of this country. Crores of rupees are
involved in this. There is also the
security aspect. I hope the Prime
Minister will look into this.

So far as our scientific research
institutions are concerned, the bureau-
cracy should not be allowed to inter-
fere with it. They should be given
a free hand, free from interference
by either politicians or bureaucrats.

I would conclude by saying that we
have to use nuclear energy for power
generation. We cannot depend on
coal and oil for long which are in
short supply. When they are ex-
hausted there is no other alternative
except nuclear power. To start with,
we should see that at least, 25 per
cent of our power needs are met by
atomic energy.

-t
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MR. CHAIRMAN: Mr. P. M. Mehta,
Before y&u speak, I would Hke to
know friom the House How lang they
want to sit. When is the Minister
going to reply?

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
I am in the hands of the House.

MR, CHAIRMAN: Three hours
were allotted for this....

(Kalahandi): It

SHRI P. K. DEO
should be extended.

MR. CHAIRMAN: We began at
330 pm. It is now quarter to Six
O'Clock. Would you Bke to sit after
6.00 p.m.? Do you want the time to

be extended by ont| hour?
SOME HON. MEMEERS: VYes.

MR. CHAIRMAN: Even then the
list so long that it everybody has to
get a chance, then we will have to
limit the time to five minutes. Would

you co-op¢irate?

PROF. MADHU DANDAVATE:
You may use your discretion,

MR. CHAIRMAN: In this T do not
want to unnecessarily use my dis-~
cretion and hurt somebody.

PROF. MADHU DANDAVATE: If
the point is repeated, you may.

MR. CHAIRMAN: Now, kindly
co-operate in five minutes,

PROF. MADHU DANDAVATE: In

this entire session of the Lok Sabha
this is the only one occasion when a
scientific subject is being discussed.
A1l along political subjects were dis-
cussed. Please give a little latitude.

MR. CHAIRMAN: I do not mind
provided you are prepared to sit till
9 O’clock.

PROF. MADHU DANDAVATE:
This is not a no~confidencey motion

for ug to sit till 8 p.m,
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MR, CHAIRMAN: Mr. P. M.
Mehta,

SHRI P. M. MEHTA (Bhava-
nagar): The first undergfound
peaceful nutlear experiment an May
18, 1974 has created doubts about
India’s intention It should be made
very c¢lear that this underground
nuclear test is nmot the sixth-hand
knowledge but the Indlan scientists
have added something very valuable
to the/ knowledge stock of nuclear
technology. As you know, our
scientists invented a device due to
which the expermment on 18th May,
has not resuvited in any way in radio-
active contamination of the atmos-
phere and this is the contribution of
our scientists to the world. The
Atomic Energy Commission, our
scientists and the engineers deserve
our complimepnts and we are proud
of them.

This experiment also has given an
occasion to this House and the nation
to reafirm the faith in the well-
accepted nuclear policy of this coun-
try. What is this policy? On Janu-
ary 20, 1957, at the inauguration of
India's first nuclear reactor, Apsara,
at Trombay, Pandit Nehru declared
in clear terms:

“I like to say on behalf of my
Government and myself, and 1
think that I can say that of any
future Government of India, that
whatever might happein, whatever
the circumstances, we shall never
use this atomic energy for evil
purposes.”

Thig is the niclear policy of India
and 1 was reiterated bv the late
Prime Minister Shri Lal Bahadur
Shastri in October, 1964 at the Second
Conference of the Non-dligned Na-
tions in Cairo where he declared:

“We in India stand committed to
thei use of atomic eénergy only for
peaceful purposes and even though,
in a purely techmical and scientific
sense, we have the capability of
developing nuclear weapons, our
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scientists and technicians are wnder
frm orders not to muke a single
experiment, not to perfect a single
device which iz mot nceded for
peaceful uses.”

India ig the first developing country
with a very low income per capita
which has carried out this under-
ground experiment. India has made
her intentions known to the world
that India will develop nuclear energy
only for the peaceful purpose.

It is in accordance with the rich
heritage of Indian culture and the
Gandhian concept. The present desti-
nation for the nuclear energy is des-
truction and India alone will change
thig direction of destination and
India alone will give alternative to
this destination by declaring that we
will never use this energy for dess
tructive purpose but India will use
this only for peaceful purpose and for
the development of humanity.

1 come to the practical aspect of
the nuclear energy. I do not know the
technology. I will deal with the
subject in general terms. Planning is
more or less a failure and the people
of India have practically lost faith in
planning. Some countries have re-
acted to this experiment in a very
strange way. They say that Indian
Sciencej and Technology have failed
to solve the country’s fundamental
problems of food and population
The fundamental problems of the
country like food and population have
yet to be solved. But it is not the
failure of science and technology. it
is the failure of this Government {o
take the research work of our scien-
tists ang engineerg from laboratories
to the fields and factories. This is
the pesition. So, this is the challenge
to the Government, If you lose time
in harnessing this energy for better-
ment of our people, the people will
lose faith in Government and 1ite
policies.

The cost of the experiment is
reportcd fo be of the order of Rs. 82
lakhs. This is not a big sum. ‘fhe
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nation and the people wir bear this
burden willingly for their future
development. Government should
implement this nuclear programme
in a speedy way to r¢move the hard-
shipg of the country and to regene-
rate and revitalise the economy of
this country and this is cortainly a
big challenge to the Government.
Therefore 1 appeal to th¢ Govern-
ment that without losing time the
Government should implement all
the programmes of nuclear energy in
regard to irrigetiom, in regard to
power projects and other essential’
tlungs. We should reaffirm our faith,
in the nuclear policy of India and 1
think India should act as a pioneer
to change the destination of destruc-
tion of nuclear power into a destina-
tion of coifétruction, as a constructive
power, for the peace and prosperity
and the happiness of humanity.

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr, Chairman, Sir, the
couritry has got the satitsfaction and
pride that our scientists, for the first
time, exploded nuclear device for
peaceful purposes.

The nation is grateful to those two
scientists and also te those scientisis
who paved the way for the consum-
mation of this historic process. For
this the Prume Minister who heads
the ministry and Shri Pant deserve
our congratulations and gratitude in
achieving this historic objective. It
has become an eye-sore to many
countries, especially, to the neo-
colonial powers who do not coun-
tenance the fact that a developing
country like India could have the
audacity of having this nuclesr ex-
periment conducted successfulty.
Our scientists by their historic act
have proved and demonstratid once
that the underground explosion could
be done successful when the so-called
civilised countries could do the ex-
plosion in the atmosphere affer hév-
ing made rapid strides in scientifie
and technological developments. But,
one fact has been demonstrated by
our people that the nuclear explosion
can be done undérground and could
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el used peacefully and constructively
for the development of this country.

We are faced with severat difficul~
ties with regard to supply of power
-or explafetion of vital mineral re-
sources in our counwy. This explo-
sion will go a long way in harnessing
the hidden resources of our country
to the economic betterment. Almost
.all developing countries, -except
Pakistan and China who were tradie
tionally and deliberately antagonistic
.against our country, are happy.
Countries like Sri Lanka and other
countries have acclaimed the experi-
ment so successfully conducted by
our country. One factor however
should not be lost sight of. That 1s
this that the developed countries are
suffering from the phobia of nuclear
supremacy; they do not want any
other country, much less a country
of the magnitude of India which 18
having the biggest Parliamentary
democracy, to enter the nuclear club.
‘That is the kind of phobia and ob-
session with which they suffer.

Time and again our Prime Minister
and our External Affairs Minister
have taken great pains to explain to
the world that this explosion will not
be one more weapon in ou:r arsenatl
for aggression but it is only intended
for the peaceful purposes. I want to
make one point and that is that this
experiment which has been so success-
fully conducted should be proceeded
with and should be diverted for
peaceful purposes.

Sir, one fact is that we have attained
a status in the comity of nations.
Our counsel will be heard with res-
pect and not with contempt. We
have acquired that status under the
unique leadership of our Prime
Minister. So, I feel that wo have fo
stabilise the gains that we have
achieved in the progress of nuclear
technology and we, must use it dor
- peaceful purposes.

SHRI ERASMO DE SEQUEIRA
{Marmagna): Mr. Chairman, one of
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the bright spots on a lamdscape that
has lately hecome rather bleak is the
implogion of the stomic device in
Rajasthan. Besides making many sit
up who had persuaded themgelves
to write India off, I think, the great
benefit that this event has given us,
is the fact that it hag restored our
self-confidence. Our scientists have
shown us that we are still capable
of setting a goal, a goal involving
highest technology, of following it
with dedication, and of seeing it to a
successful conclusion. 1 think they
deserve our congratulations and our
thanks for having given us back this
self-confidence. And for doing this
without bragging about it before
achieving it or even after this great
achievement, they have our congra-
tulations. I would like to express
the hope that the example they have
set for us will be followed in the
rest of our national life, and per-
haps I say this rather forlornly it
will be followed in the governance of
our country. We all know that the
implosion and the energy we have
unleashed, will only become worth-
while, when we learn to use it, and
in this respect I would like to say
a word of caution. I believe that
many of the problems that we are
facing today with reference to un-
employment, are because of decision
we made over the years which re-
placed man with machine indiscrimi-
nately., Many of the peaceful appli-
cations of atomic energy are such
that decisions will be taken which
will involve precisely this matter. I
would request the Government to
be extra careful to see, as they deve-
lop nuclear technology, that they
ensure that it is applied to those
areas where nuclear technology is
required, and where we do not, as
a result of ifs use replace manpower
which we have with this split atom.

I know that there has been a lot
of criticism in many quarters about
what we have done with our nuclear
implosion. I think we should un-
derstand it as chagrin at the fact
that we have managed to make our
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first explosion underground, and the
enly fall out from it was political.

I congratulate our scientists and
wish them luck and God-speed in
utilising this mew energy which they
have successfully created.

18 hrs.

SHRI P. K. DEO (Kalshandi): I
take this opportunity to congratulate
the team of scientists for their pio—~
neering effort in exploding a nuclear
device undergroung without any nu-
clear fall out and radiation hazard.
1 take my hat off to those scientists
because in the United States, USSR
and UK they never perfected this
science in their first attempt. This
is a technological breakthrough
achieved by our yound scientists and
we are proud of them.

I deliberately did not congratulate
the Government because the Prime
Mumister in her Press statement had
stated that India had developed nu-

clear capability by 1964 Till now
why had the Government been
sleeping over this matter, even

though Dr. Sarabhai indicated that
India was even then capable of a
nuclear blast Taking into considera-
tion a'l these facts I feel that these
are diversionary tactics by the Gov-
ernment to divert the attention of
the people from various internal
maladies and economic crisis and
show some spectacular achievement.
If the Government thinks like that,
I feel that it is in for a big disillusion-
ment, because they cannot fool the
people for all times to come.

My second point is that this
achievement instead of getting ap-
preciation from all quarters has
brought criticism and doubts. It has
clearly exposed the bankruptey of
our foreign policy. Even Common-
wealth countries like Canada have
started criticising us. Even though
we talk of Afro-Asian solidarity and
had been their spokesman, countres
like Kenya, Ghana and Nigeria have
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expresaed their concern over this ex-
plosion. Canada has contributed
right in the beginning towards nu-
clear technology. The Canadian reac-
tor is functioning in Trombay. The
fact that after the refusal of the
Chairman of the Canadian Atomic
Energy Commission to come to India
at the invitation of Dr. Sethna the
Government has been compelled to
send a high power delegation to
Canada is positive proof of the an-
noyance of the Canadian Govern-
ment which was the largest aid giver
in the nuclear field. Even the USSR
has not praised the underground test.
In this connection I should like to
point out that there is a very thin
dividing line between utilising this
technology for peaceful purposes and
for non-peaceful purposes. The same
technology would be used for making
atomic bombs or hydrogen bombs.
We find that taking advantage of our
failure to explain to the world our
intentiong that it will be exclusively
used for peacefu]l purposes, Pakistan
hag already started its diplomatic
offensive and has createq doubts re-
garding India’s bona fides. So far
as nuclear blast for peaceful pur-
poses is concerned I think it has not
yet heen perfected Despite all at-
tempts to convince them that this
technology would be used for mining
operations or exploring our oil re-
sources or diverting rivers or making
harbours, doubts have been expressed
about India's credjbility. I respect-
fully request the Government to
make an allout effort to clear this
misunderstanding,.

I quite agree with Vajpayeeji that
this knowhow will provide a suffi-
cient deterrent against atomic attack
on this country. But that does not
mean that we will rush and trv to
manufacture bombs and give priority
to it becauae there are so many other
things to be done on the economic
front. Priority should be given to
provide a sound economic base and
pull our country out of the morass of
the economic mess. We should be
careful not to spend much more ow
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the manufacture of atom bombs. at
the cost of aur econmic reconstruction.

Sometime back there was a hulla-
balee that India was the sixth mem-
ber of the nuclear club. But jt has
been corrected by Col. Rama Rao of
the Institute of Defence Studies and
Analysig that Israel is actually the
sixth nuclear power and has a stock-
pile of 20 to 30 bombs of 15 to 20
kilo tons. Taking into consideration
al] these facts, pledged as we are to
peace, we should speak with firmness
in the comity of naitions and try to
convince them through a diplomatic
offensive in this regard and clear the
misunderstanding prevajling among
our friends and others pointing out
that we are pledged to the use of
this know for peacefu] purposes.

MR. CHAIRMAN: Please conclude
now. You have exhaustel your time

SHRI P. K DEO: But this 1s an
important subject.

MR. CHAIRMAN: There are many
more members to speak and the
minister has to reply.

SHRI B. V. NAIK (Kanara): Sir,
thcugh it has been saig so often, it
would be an omission in case we do
not compliment our team of scientists
headed by Dr. Sethna and Dr.
Ramanna and hundreds of others
who have contributed to make this
peaceful ¢xplosion a success. Simul-
taneously, I take this opportunity to
compliment them in our free society
on something which is a rare pheno-
menon. Sir, you are aware that we
had the interim report of a Commis-
sicn on Wages which was laid on the
Table of the House by our friend,
Shri Jyotirmoy Bosu. Sometime
back the Wenchoo Commisgion Re-
port was laid on the Table by an hon
Member. In the context of that, I
must really compliment the scientists
for the secrecy they muaintained in
regard to the explosion of the bomb.
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Even the hon. Members in the Con-
suitative Committee did not knbw
anything about it. Otherwise, I am
sune, Shri Jyotirmoy Bosu would
have laid a bomb on the table,

PROF. MADHU DANDAVATE,

Where is the bomb?

SHRI B. V. NAIK: I am using the
term from the peoint of view of the
common man. I do not know what
to call it.

PROF. MADHU DANDAVATE:
Nuclear device.

SHRI B. V. NAIK: The next is
the question of pelevance and timing.
There have been some complaints
that the timing of the explosion was
politically motivated. The railway
strike was on the 8th May. The ex-
plosion took place on the 18th May.
It does not require much of exper-
tise to know that an explosion of
the -bomb will need preparation for
about six months

PROF. MADHU DANDAVATE:
He is again and again saying “‘bomb”,

SHRI B. V. NAIK: The explosion
of the device took place ten days
after the commencement of the rail-
way strike. So, from the point of
view of the timing of the explosion,
it cannot be said that it was connec-
ted with the railway strike or any of
the local considerations.

One point which is very relevant
for our present comtext is this. Sup-
pose the subject of this explosion
was discussed in this Parliament on
the 17th of May, I am sure that all
the Members sitting here, except cer-
tain members who are absolute paci-
fists, would have approved of the ex-
plosion. I think in this country, in
this Parliament as well ag every-
where else, in all forums of demo-
creoy, the sxplosion of the atomic
device would have been accepted,
though it might not have been men-
tioned in those words.
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Here 1 would like to reinforce
what has already been stated by Shri
Shankar Dayal Singh. There are
now six or seven powers who are
members of the Security Council
Except two or three the rest are not
major Ppowers. This Parliament
should strongly urge the world body
to the effect that on the basls of
population as well as on the basis of
accomplishments India should find a
place in the Security Council as a
permanent member.

I would conclude by saying that
there is an equation which is being
brought forward in the world today.
There are countries like Japan and
West Germany, which have the capa-
bility in order to explode a nuclear
device, which are not doing it, while
a developing countiry like India is
doing it. In 1971 many of us ex-
pressed here this equation which i«
developing. So, the development of
this capability cannot be carried too
far because most of these countries
have been active members of collec-
tive security pacts while this country
has not signed any of these security
pacts like the SEATO, CENTO or
NATO. Under these circumstances,
there is full justification for going in
for thig technological advance.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Chairman, Sir, as
one who has been connected as a
teacher with the subject of nuclear
physics in the last 25 years, I consi-
der it a proud privilege to join all
my colleagues in this House in ap-
preciating the work of the atomic
scientists in India who have success-
fully led to a nuclear device test in
our country.

In this great moment of nuclear
glory of our counfry, my mind goes
back to two towering scientists, one
in our country and one abroad. I
am reminded of the pioneering work
of late Dr. Bhabha who really did the
pioneering work in the field of at-
omic physics in theoretical as well
as experimental work. I cannot for-
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get the name of the great scientist
Albert EKinstein who, ag early as in
1800, theoretically postulaied for the
first time the conversion of matter
into emergy. It is the fulfilment of
the dream and the research work
done by Albert Einstein followed by
lienn and Stragsman of Germany and
lajer on by Indian scienlists which

has ultimately culminated into a
successful nuclear device In our
couniry.

!

The greatest tribute to the atomic
scientists 1n  our country lies 1n the
fact that the technology for the
nuclear device that has been evolved
1s a sophisticateq technology. It is
not just an ordinary type of explo-
sion. It is not just an ordinary bom-
bardment of plutonjum particles.
But it 15 a sophisticated type of
technology and in that all plutonium
particles have heen compressed and
they have been bombarded. It is a
sort of new sophisticated technique
about which the politicians might be
critical but the scientists, particularly
atomic scientists, all over the world
have really appreciated the splendid
work that has been performed by the
Indian scientisis.

There hyve been various political
reactions from different parts of the
world. For some years, it is only
a few countries at the top, the so-
called great powers, who have mono-
polised the nuclear power, the
nuclear weapons and the nuclear
technology. We have some sort of
a caste system in international com-
munity. There are a few Brahmin
nations who treat others as Scheduled
Caste nations. It they have the
monopoly of nuclear power, then
possessing nuclear power is not sup-
posed to be a sin; it is not supposed
to be a nuisance to the world; it is not
supposed to be a threat to the world.
Bu if the developing countries deve-
lop a nuclear technology and develop
also deterrent, and think in terms of
nuclear gption, then they are suppos-
ed to be a threat to the world.
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We are always told by the inter-
national community that we believe
in the quality of nations. What type
of equality we believe in? I am re-
minded about the splendid work, the
famous work, “Animal Farm” where
he hag brought out a fine satire on
equality. He has said that all are
equals but some are more equals
than others. This is the concept of
equality that the great powers of the
world are attributing to the world.
We do not believe in this unequal
equality. Therefore, we feel that if
the Americans, the Russians, the
Chinese and the Frenchmen can
possess the nuclear technology, there
is no harm if Asian countries, lke
India also possess nuclear technology.
It is only in this context that we must
look at world reactions.

Some people feel that we must not
go in for nuclear technology. There
are two types of reactions. Firstly,
there are some people who feel that
we must not convert the nuclear
experiment ultimately into the
generation of nuclear bomb or hy-
drogen bomb. They ane opposed to
that on two grounds. Some people
feel that because of our economy, we
cannot  withstand the  pressure
and the burden and the strain of
generating the weapons and, there-
fore, we must not go into generation
of nuclear weapons. There is ano-
ther set of people who say that we
might not have nuclear weapons but
we can borrow the nuclear umbrella
from other countries. These people
must realise that, firstly, nuclear
umbrellas are not easily available
and, even if they are available, there
is no guarantee that the nuclear um-
brella will open up at the right time.
All that we must do is that we must
develop nuclear techmology but, at
the same time, we must not be apo-
logetic. We can keep the nuclear
option open. I am happy that the
Defence Minister of our country had
declared during the Defence Demands
that we believe in keeping-the nu-
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clear option open. 1 asm satiefled
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.with that much  of atatement be-

cause as for as expenditure is con-
cerned, if our economy cannot with-
stand the expenditure on nuclear
weapons, we need not take the stand
of giving priority to nuclear weapons,
But at the same time, the options
must be kept open. In this respect I
would request the Prime Minister of
our country not to go on declaring in
season and out of season that we are
not gomng into the nuclear weapons
at all. We need not go into the
generation of nuclear weapons at all.
But every time we need not declare
that we are not going to generate
nuclear weapons, we are not going to
manufacture nuclear weapons. If re-
peatedly the Prime Minister says to
the world that we are not going to
manufacture nuclear weapons, pro-
bably the world may feel that the
lady is protesting too much, You know,
in our society the lady protesting too
much is considered as half-consent.
Therefore, I feel that this type of re-
peated protestations is not required
We can keep the nuclear options
open.

There are two aspects to which 1
would like to draw the attention of
this House within a minute. We can
use the nuclear technology for peace-
ful purposes. But some of us feel
that, if we go in for peaceful uses of
nuclear technology, probably there is
not much of expenditure and that if
we go in for nuclear weapons. then
only there is expenditure. My col-
league, Mr. Madhu Limaye, in one of
hig brilliant articles has brought out
this point very sharply and has point-
ed out that even the advanced coun-
tries like Russia and USA have found
it difficult to develop technology for
peaceful uses of atomic energy and,
therefore, merely declaring every
time that we are going to utilise the
atomic energy for peaceful purposes
is not going to be accepted by the
world because they know it well—at
least the experts know-—that a large
expenditure I8 jnvolved in harnessing
the atomic energy even for peacefuf
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purposes like dredging of docks or
diyerting the rivers or using in the
field of medicines—even where oil
and water are not available from cer-
tain places, if explosion is created we
wi]l be able to have sources of oil
and water. Therefore, let it be rea-
lised by those in the House who feel
that if the afomic cnergy is to be
used for peaceful purposes it is a very
cheap job, that for using it for peace-
fyl purposes al<o the burden will be
enormously large and therefore we
have kept it at the experimental
stage. Whenever it is possible econo-
mically, the technology can be deve-
loped for peaceful purposes, and if it
is necessary for defence purposes, we
might utilise it even for defence pur-
poses.

I woulg conclude by making a re-
quest 1o the leader of the House. On
behalf of all the members of this
House let her communicate to the
greal atomic scientists of our country
our sense of appreciation, and in that
the entire House will remain united.

MR. CHAIRMAN: I would re-
quest the hon. members who are
participaling in this debate to take
only five minutes cach. The hon
Minister will reply at 645 p.m.

Mr. R. S. Pandey.
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3 been responsible for this significant

[,ﬂ ™ §g qs’q] and substantial achievement. At this
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SHRI P. G. MAVALANKAR
(Ahmedabad); I am participating in
this important debate in all humility.
I am not a scientist much less a tech-
nical expert. I am only an ordinary
citizen. But perhaps on behalf of
millions of such ordinary citizens of
this country I would like to ven-
ture to speak and add my own
voice to the many speeches already
made so ably.

1 want first to congratulate very
warmly all the scientists who have

late Dr. Sethna and his colleagues
and the team of a number of scien-
tists of the day but this is also a
moment when one should pay one's
tribute to India’s first Prime Minis-
ter, Pandit Jawaharlal Nehru and
also to the first two Chairmen of the
Atomic Energy Commission, the late
Dr. Homi Bhabha and the late Dr.
Vikram Sarabhai. Thigs House will
pardon me if I inject a  personal
note for a moment or two and refer
to Dr. Vikram Sarabhai. He is one:
of the great citizens of Ahmedabad
and Gujarat who by his hard work
and devotion and with his catholicity
of outlook was truly an Indian and
truly an internationalist. Only a few
days hence, on August 12, his birthday
is going to be celebrated in Ahmeda-
bad at a public function and a few
publications by him are being releas-
ed formally on that day and I am sure
the Ilouse would like me to convey
the good wishes of all sections of the
House to those present at the function
to say that Dr. Sarabhai’s work has
been well apprecialed, I have
no hesitation whatsoever in con-
gratulating Prime Minister Shrimati
Indira Gandhi who is knowing for
her courage and for her determi-
nation and she is known through-
out the world for her shrewd sense of
timing, in important decisiong that she
takes. 1 also want to congratulate the
scientists as well as the Government
for keeping this Atomic cxplosion as
a well-guarded and close secret till
the last moment.

It is not merely an underground
experiment of nuclear power for
peaceful purposes. With this under-
ground exveriment carried out so suc-
cessfully the faith and confidence of
the people has been regenerated. Now,
this faith and confidence had been
shaken for a variety of reasons in the
recent past. But this shows that in
the midst of all round frustrations,
hope still persist in our country, and
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that free Indians will be and are able
and ready to explore the universe at
large.

It is a fact that India has joined the
nuclear club by this experiment. We
are the sixth power in the world in
this regards, besides the five major
powers, vermanent members of the
UN. Now that we have got this
power, it shows, although we are at
present poor, we are potentially al-
ways a powerfu] nation And we
need not go on telling the world,
“Look, we are only for peaceful pur-
poses.” Of course we are for peaceful
purpose. But I want to tell Mrs.
Indira Gandhi and Shr1 K C Pant
that we must go logically al] the way,
the full way, in this direction. We
need not be apologetic or hesitant and
entertain any complexes, inferior or
superior about it. The world at large
understands the language of power
Of course moral power will always be
superior but physical strength should
also go together with moral force.
Then things will go well. For moral
force to become effective, material
power and physical power are equally
necessary.

I cannot, due to lack of time, go

mto the political, diplomatic, econo-
mic, social and psychological aspects
of this phenomenon. Major powers

are trying to tell us as to how and
why you can or should get economic
aid because of such devices. How can
you afford this nuclear device, and all
that. But I would like to tell the
House that more than developed
countries it is the developing countries
that need most these nuclear devices
and nuclear power. What must now
happen is that this self confidence
must lead to self reliance. Self
reliance will be something which will
help us sustain and strengthen the
will of the people of India to march
forward in building up a modern na-
tion with a measure of moral force
beyond any doubt. If we do that 7J
am sure we will be marching towards
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a scientific, socialist, secular, just and
freer society than we have had so
far in this country,

SHRI MALLIKARJUN (Medak): 1
desire to refresh the memory of the
House to what happened in 1948.
Pandit Nehru piloted the Atomic
Energy Bill which was passed into
law. He had the broad vision then
that coal and other resources will not
be there in future and that nuclear
energy alone will meet the future
need of the nation. The former
Chairman the late Bhabha gave out
three stages of advancement of nu-
clear power in this country. The first
stage 1s the natural uranium reactor
producing power and plutonium. The
second stage of the reactor will be
producing uranium 233, with help of
thorium and with the help of plutonium
produced in the first reactor. And the
third stage consists of uranium 233
and thorium breathers. India has lar-
gest source of thorium in the world.
In 1961 in Vienna Mr Bhabha signed
an agreement on behalf of Indian
Government with the USSR. The firgt
article of the agreement says like this
Sir, the first article of the agreement
is that there should be cooperation'
between the two countries for the
research and development of the
atoric reactor containing the urani-
um and develooing the plutonium
breeders
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In this connection, the late Pandit
Nehru had told on 1st October, 1961
that India would never use the
nuclear power for the destructive
purposes, But, it will use it for
reaceful purposes. That will be the
future Government’s policy also.
Next, In 1963, an agreement was
signed with U.S.A. At that time also,
Pandit Nehru had told that we would
use it not for evil purposes,

Let me come to the explosion stage
of 18th May, 1974. Before that, I want
to add one more thing. When nuclear
test ban treaty was signed, Pandit
Nehru told all the peaceloving
countries in the werld that though
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the test ban treaty was a partial
treaty which did not take us towards
disarmament, still, this was an ex-
tremely significant treaty in the cold
war that had been created.
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1 shall now come to the explosion
stage. The nuclear explosion has
been welcomed by the people of this
country which has created confidence
in the minds of the people, our Primc
Minister and the scientists in this
country. They have exploded it
successfully. What is meant by
peaceful purposes? The whole pur-
pose of the nuclear epergy is to usc
it for peaceful purposes. Let us take
for example the isotopes, that are
being used in the agricultural fields
in industries and in health, In agri-
eyltural field, if the isotope is used,
the crop pests can be sterilised, And
there cannot be any further pests
which damage the crops. The crops
will' grow. Like that Isotopes are uscd
for health. I may tell you
that in the industrial field the temper-
ing ot u particular piston or a hearing

can be easily found through isotope
Wheh we take health, this is used
for detecting the cancer cells Madam

Curie discovered radioactive su's-
stance. It has further been sophisti-
cated. As Prbf. Dandavate said that
late Einstein was the discoverer of
the theory of relativity. 1 do mol
want to touch on thal. Lastly, on
bebvalf of an ordinary citizen of th'c
country—not as a Member of Parhc-
ment from Congress—I heartily con-
gratulate the Prime Minister and the
scientists as also Dr. Sethna for the
successful explosion of nuclear device
which will go in a short period if not
in a later period a long wayv to the
economi¢ development of this country.
But, since the time at my disposal is
short, I am not speakine on various
comments made by other countries.
The particular radioactive explosion
that took place on 18th, there was no
radioactivily at all, Thut is the
greatest achieyement. But I heard that
the Prime Minister of Pakistan and
others condemned that radioactivity
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had been produced =ahd that con-
tamindted their region. Sir, on that

particular day, wind was blowing in
the south-eastern region. So, there
cannot be any contamination,
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A AT FA0FT /W o UFo Wro F
g4 34 g & fom =EAT wrfy fF gerfas
wife g Ffaa weEie & fg g uoe
FarE sU | qETT =T & 97 unfaw
A FAAT § 4 IqHT AT T WY
T F2 #T Faw ey woE ¥
fom gaEy gramA w7 W@ feww &
o gRmT o T AT & Ay it af-
FEe FETe T @l FouHoHTo &Y
v H IE & Iame W o9EE
TEATA ET !

w4 ¥ qarA qAY S wYoagvd
ZF FFAAT AT 2 f6 S ag S
(& wafae 2Farh, afz #1 e 9@
AT 3R Pt aAY 8, ad wgqT §
FifH WATF aF AT A - G
F33m ot A T & NSl K A
& STAT TVAT E TUA WAV S AT TETET
& VAT T T g T R .

Tlo ¥ww (=t afqn) wwAE
warafa &, = o seT9 @1 MR
g7 W qmifaet &1 awrg &% o1 ¢ 2,
ot g faq feqa @nd swowr
F1 afqqna s gur a1 22 SFE A
34 a7 73 SR oy gvar saifE Ty
FHIT I FT 7FAF HZA FAT I3 TAT o7
HY X T & g g w9 g7 gaay
v afew 971 ¥ uerEE g AFAT S
F1 3% WifwET FT ITH o7 X g
FEA Jo TAET T 98€ F, WY 0
T ARA Y AR TTE T 7y
sivaar Jfevr et o &7 R wrgfe
% oWiaw =1, gofes oaoff &t oY
T 99 &, wET writate o fadae
faar forad Frow & gdam o A @
5 7 Ao & fraee iR F fao werfrs
wff #1 &7 F10 T 7 THA T T-
faw ga a7 9«¥ qgewT Iw ¥ foaw
WIWTIFE TAgATIT H B
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& famr faar 1 afe oage ae Y
%1 7 gfeewro 7 Sy fr Fawr o
oixw & Fud g% @ wiem &1 s
FLAT § € WU TATY T & WY Agfew
g 3 g TRy o W g R I
g S & eqIAEE A, WrATSh &
frfmm ¥ o feomr amard S #
Frdmer & oY v @Y g7 AT JEHY FAT
¥ o st ot A qu fear @
fag aw IwT aE weTh @

za8 w1 o T8 5 18 w1 S
o W agr a7 gur 9uF fom &€ dm
A FUTH TOrET B HI FF 397 gHA AT
§C | 9 X T qH AGY ST g FATST
# TS ox gAT w@ifE gEom A &
FATET TS faameama & qgwa @ §
TNWT FUTY §AT WIE FIAT @©T & TA-
fam SHwr GWEE™ w1 WOl @R
FET AMRE | 5@ q=Y ¥ g
o 9 F X oagr ' of Faw faw
T FATET AT Tq 9 FI o0 F foAw
e dags 9w ¥ £ @ g a8 -
v fraT @ oad g & o qutd w5
qra & | &9 FATST S g g w1 qET
=Ry

fiadr o 7% & B gwa ot gWm-
wew fear ¥ gawr wE-eT e
gu MmEa @ F fau few e
AN 7 qAA | FAR TG WL
TUIA A gAwWr A fEATw F
AT 9T @ § 1 Iuw fog oY gw
59 &T ¥HT a1 @ fagd wwmw ¥
qraT AT W Y 7% oK @ W
T avE wie o fav o @ ? g6 e
zrey Ao wfeges & @ &€ A
A W T TG 9 qfaes oAt &
W ATEEIETE qAHT WY & I fET
& goTor A TERWTT & W | 7@ qwI
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& qefrrear< ar gadr st X Y g T
3w ¥ fag gawT gRmTe R g
Ia¥ fog, ¥ =vgar g, o o o 9 q13-
A E 48 o war qefy off AR 9
HTH & WY W TGN i G HEC
o w1 g for weifir aeolf e freger
qiE ¥ forg W oW dEre ¥ ATy @
grelt §, fasag & fog afy & Gwr
&Y wreaT fiF e & TorgEw a1 geAar
w9 s A it o W w7
ar Zar ¥ | afy g wew W '
d ATEAT BH 9T HTHA AE FOn—
T & A€ WAAT | qIS T W AHOET
¥ q/w IO Qe I9 § AfeT § o
I T A FI E § WA F41 |
ferw awT 9 v wfEd 1 IvEnT
Fa9 o qigwr & fag & g

uwr gae | § g7 s arfeedw
#1 sga fo aard ¥av g

Y wdme faw (TEmEER)
gumafa Sit, gER g A1 a8 S 9T
Fot wrawr & dwmfaw & faeme faar
I foao & g gaTRATE ST AEar
g1 TEF A A e qeAT g
st St wrofas fardie gaT € ag W
¥ wF T @A a9E7 dA7 A8 &

qr ?

¥y sreTE wy 98 R are g gae
foerre frar o1 ? wr e & A8 Wi
o S Adr 8 7 WS A S
LB R A
W@ ¢ 9w R AR ¥ E fod
AR T & faeme fY ar fedt iR ¥
fas g, % wew 9 vy W ?
M AT @R 5 ag wew  Ssmn
TIT &Y ¥ W AT ¥ BT WA
fr aomd g2 oW fawwr
T e o §, AT g W
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faratr % w2 7 o w5 &, S¥ A
Ay wfye 1 wafag s T e 5
wFwE fgrgeara ) ura serar ¥ o av—
% & wroor wf &, uw aw A i &
¥R &, TF ITF AT A fefrr
¥ i< A axw @ & A gad avw
wrifas fredie  am wATE, 6T
frodw s el &1 e T TAfed
o avor gfr &t @i § it faenie
A NS &1 A T NI T
gn rar AR AT fF @
F1d § ag dwaww § wife efaare oy
A ghrar & ary freds & o Te—
ghaa s gem A8 g st
1 A v wEr § fF av &Y ag efm
3 F wra fadd ar gerfirere e smirn
WIS WTERREE MT Agrear Y ¥ Srg
a9 Y §—F TariaE B frad aren
WA @ W) gE0 ave g Ay
TN JrAT A @ | qF ABEE
frsa e & guam W wed | Wi
FIN P AAT AN @ g OY
giaare gy sfge 1 ¥fer av oifed
fore awa gura At e, arfeea
¥ ug aw @) g, Afe A F ow
9T AT 10 a9 A HT W B
qar & 5 7 & are 200 aw § AW
FT 19 I9 TS 5T HIGAT @I |

4R ot =T s & frooaed dw W
N AW 27 A FFER AR E T
I ¥ HorqE & FTTHW g wE Iemar
& 1o dqrEr § & way ¥ weR @
T awa A arr & &t oo
FHHI 9T A FF AqAT FQ@T & 39
9 & w0 o gfgarT wr s
& o ag TwE & war & 1 wEveT Wi
oTIE ¥ A Fy QA YA e g
AT LT § | IH U qF HET ATAT 47
fE e #r aF@ g § 5w
FHU qow B gwer w2 o woe 8-
g o Ty 56 1w T awe
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gemred =t fey & fau s@we
¥ oot ot &) R o & gy &
geET W & qg W F F Ay frear
T&E | WL AW K AT ST AT OF g4
FT GaT FAT fgeires &Y vy Y g9 9T W
oz @ firw &, 72 3% ww ¥ A
T v A1 & wrer wrfge F9A7 =A@ g

ito Ay FAd : T aw fgEw
# ST AT AT qEShEA Wi Fow
gk e ch i

=Y wiwa fasy . S deAd oY
For aT w4 & gy F m A @y
fowei & a2 &, ur fax fomr @ Wi s
i m g @ a3
iy sfpre g e o mar §
AT T A wegw gafiw Aawy ¥ fF aw
FAAT ¥ | W 99T WA & fFa s
%1 Y AT | A 9 Tar & wea
NSRRI F ag
AT & | v frger S A H
Taa A & 5 wrs T R
FTAT AqEar g °

wfa # & fgegram #7 AT W
TuTé AT rgAT o, A v e s
# g f A% iz § @ O Fia ®
o Iq % wewa mvar fs vt
FY qATTFATR faam s | Y "o wmr
fF dmfi & a9 99 wER WA
A4 FY t qATHATE fEar e AR 9w
a% FiE FIY AT A qIY GA AT HaAr
§ woar g9 st fxar | ot Xawwan g
fF s g7 & 7T F yE Helr qaTIEH-
e T G E A A A wedt F fr g
TET G § [ATHAIR 2 F | FWifH
oY Jyerfer § ag Jarfast 91 @, 9@
£t 38 A § | FAfAQ yaT qETeFaR
AT & A Sanfra & gy v nfegy

R wEi F g & gt @
AT FET ]
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PROF. NARAIN CHAND PARA-
SHAK (Hamirpur): Sir, 1 rise to hail
the :first peacetul nuclear underground
test by India. I strongly disagree with
what Shri Mishra has said. On the
one hand, he attributes that the timing
of the nuclear expiosion is palitically
motivated. On the other hand he says
that he congratulates the scientists for
doing it at this moment.

SHRI SHYAMNANDAN MISHRA: How
is it contradictory?

PROF. NARAIN CHAND PARASHAR: It is
contradictory in the sense that if it is an

achievement of the scientists, then it
is not politically motlivated. There-
fore one should not blow hot and cold
in the same breath. The type of argu-
ments that he advanced I could not find
even in Japan.

While India exploded the nuciear
device, by a sheer coincidence 1 went
io Tokyo and 1 went to Hiroshima. 1
shoulg say that the people of that
area remember with gratitude and
affection both Shri Jawaharlal Nehru
and his daughter, Shrimati Indira Gan-
dhi because they were the first states-
men of the world, of international sta-
ture who visited Hiroshima. As was
stated by one of the Japanese, their
Emperor had no time to vigit Hiro-
shima but Nehry visited them. They
appreciated that J awaharlal Nehru was
the first world leader of a sovereign
nation that visiled Hiroshima to ex-
press his anxiety for the people of
Japan.

Coming to peaceful use of nuclear
energy, there is nothing good or bad.
It is the use that would make it. I
congratulate the scientists of India that
they have brought io fruition one of
ihe greatest and eternal dreams of
manking to harness all the natural re-
sources for the prosperity and progress
of mankind. Tt is now believeg that
nuclear fission releases a tremendous
amount of energy, and that energy can
‘be useg for peaceful purposes. I met
the Members of Parliament and even
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leaders of Government in Japan and
iound that.they were singerely appre-
ciative of the. peaceful role that ;.ndxa
had piayed.

The oxﬂy thing that neqded ta be ex-
plained to them was that it was not a
sudden step, that it wag not a hasty de-
cision on the part of the Government,
we were able to explain fo them . step
by step that it was long back in April
1948 that the Atomic Energy Act was
passed, it was long back on 10tn
August 1948 that the Atomic Energy
Commission was set up, these things
were done about 25 years back, it was
a gradeq scheme and. that it came to
a successful fruition on the 18th May
1974. '

‘Then, another question that was put
to me lhere as well as here .was' this.
When the Indian people are facing
drought ang famine and there are not
enougn resources to give them reliel
how is it that the Indian Government
1s trymg to have a nuclear explosion
which will cost quite a good sum of
money. 1 answereq it by saying that
india wants to remove drought, India
wants to wipe away the difficulties
created by drought by nature, by ex-
ploiling the energies of nature for the
progress and a bright futlure of man-
kind. That argument convinced them.
Then 1 asked them another, question.
I ask them why they did not erilicise
the United States’ imperialism which
destroyed the innocent millions of
Hiroshima, which. destroyed .the “mo-
thers, daughters and sons of Hiro-
shima and why they are protesting only
against India, which.is the first coun-
try in the world to declare unreserved-
1y its opinion that it will use this
energy for peaceful 'purposes-

When we have invited mtematxon.ﬂ
nuclear scientists to come and ‘examine

-our atomic reactors to cenvince,them-

selves, it is a. strange smht that our
own persons are becnming bitter erijtics
of the Government just for the sake
of criticism. ‘The .atomic, . scientists
from d{ar, off lands say that India is
using nuclear’ energy tor peare!ul pur-
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Bul it is unfortunate that some
find

poses.
ot our friecnds at home should
some sinister move in it.

19 hrs,

The Atomic Energy Act, when it was
revised and passeq by Indian Parlia-
ment clearly outiined and stipulated
that the control, development an use
of nuclear energy will be only for
peaceful purposes. Il was this under-
current that was abic to remove all
misgivings of foreigners,

Even in Japan, the peuple there
undersiood it. It was a time when
the Japanese people were going to

have elections. The Japanese Parlia-
ment had not ratifiey the non-prolife-
ration Treaty which had been signed
by them. So, the Opposition parties
had launched a campaign that they
would move a motion in Parliament
that it should not be ratified. It was
in order to counteract that propaganda
that siogans were given. The ordi-
nary people in Japan were clear in
their mind that India is a peace-lov-
ing country. When I asked “Why did
the Parliament of Japan pass a resolu-
tion against India?” the answer was,
“That was not against India. That
was against every atomic explosion.”
When China did it. thev passed »
resolution; when Canada did it. they
passed a resolution: when Amerira did
it they passed a resolution. It was
a matter of ritual and routine. It was
not a malter of great concern for India
I founq sincere admiration for India's
policy.

I happened to visit Hiroshima on
the sacred day of Nehru's death anni-
versary on the 27th May. I saw that
a doctor brought a beautiful photo-
graph of our late Prime Minister Nehru
and distributeg some sweets and some
other things to the pptients. They
sincerely felt that India will always
be the country that will stand for
peace, that India will he the country
in the world to give a clarion call for
atomic energy for peace and that India
will bring an era of hope and peace
1539 LS—10
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for mankind, and not
Everybody 18 chary of destructios,
everybody is afraid of destruction.
Thereforc, we hail the first successiul
underground nuclear test of India as
a sympol of man's determination to
harness all the energies for peace pro-
gre.s and prosperity of munkind.
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destruction.

With these words, 1 congratulate the
hon. Prume Minister, Shrimati Indira
Gandhy and Shri Krishna Chandra
Pant. It is the guidance of Shakti of
Indra thal symbolses i1t and the wis-
dom o. Lorg Krishna that symbolises
it and the greal work o1 stientists of
India who are the great sons of India
deserve this cvongratuiation. We hope,
India will March forward. I can visu-
alise the moment when I saw  the
Indians 1n Jupan dancing and saying
that India has brought hope and peace
of mankind.

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
Mr. Chairman Sir, 1t 1s a privilege
for me tn reply to this debate on a
subject which has been very close to
my heart for many yecars.

There are certain nativnal achieve-
ments whith bring the parties in this
House together and the debate in this
House reflects the joy ang pride of the
people  throughout the {ength and
breadth of this land in that national
achievement. I regard this debate as
one such cebate The way in which
1t has heen conductey has transcended
the normal divisions between parties
and the polemics that g, with those
divisions. There was cne incorrigible
exception in the course of the debate.
But I do not think I need take notice
of that. Even he congratulated the
scientists.

Every single Member who spoke ex-
pressed hig appreciation for the whole
team of scientists and for the wonder-
ful achievement in exploding this
peaceful underground nuclear device.
1 woulg like to join them if I may in
conveying the congratulations and
thanks of the House to the scientists
of our country.
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Sir, behind this achievement  lies
many years of dedicated etlort. Above
all, this has been made possible be-
cause of the foundational work in the
policy-making sphere done by Shr.
Pandit Jawahar!al Nehru. Iie had a
very wide perceplion and thc hsto-
rian’s sweep and he was conscious 0f
the dangers posed by sciente and tech-
nology in general and nuclear energy
in particular, but at the same time he
was a man who had basic faith in the
future of man, the basic faith in the
possibility of using science and tech-
nology as a tool to remove want and
fear from the face of this earth. It
wag his vision and foresight which
shapeg our policy both 1n the fieldd of
science and technolugy gencrally and
in the field of atomic energy in parti-
cular. Shri Lal Bahadur Shastri who
{followed him continued with the same
policy, and more recently it has been
the guidance inspiration and the deci-
sive impetus which our Prime Minister
has given to science and technotogy
in general and to nuclear energy in

particular  which has led to  thi
achievement
Many hon. friends, Shr Pandey.

Shri Samar Guha and others referred
to the fact that the decision {o go
ahead with this explosion did require
a certain amount of courage Sir, we
have seen that, in decisive moments
like this the Prime Minisler has al-
ways shown the courage and holdness
to lead the nation in the right direc-
tion. Therefore, I have no hesitation
in saying that it is fo the Prime Mimi-
ter above ail that we owe this mo-
mentoug achievement. I cannot fail to
record the pioneering work that was
done by Dr, Bhabha. In him India was
fortunate to find not only a great
scientist but a great administrator and
a man of great vision, and it was a
combination on the oolitical and scien-
tific sides of Panditji and Dr. Bhabha
which laid the foundation for the de-
velopment of nuclear science in this
country. The work of Dr. Sarabhai
has been mentioneq by my friend
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Shri Mavalankar. And today we have
Dr. Sethna, Dr. Ramanna and his col-
leagues; it is only who have actually
directed this experiment and the great
surcess with which this has been made
is aftributable directly to their guid-
ance and their efforts. So, Sir, I am
sure that the House would like me to
convey to them in particular the cong-
ratulations of the House.

1 am sure you will be very glad to
know that this was an entirely Indian
effort; our scientists and engineers
worked very harq and perfected the
expernnent which to all of us is a
source of very great satisfaction and
juy as hag been seen in the course of
the debate today.

This experiment is an important
land-mark in the development of nu-
clear technology for peaceful and eco~
nomic uses and here I would not like
to repeat what my hon. friend, Prof
Parashar very ably said in the course
of his speerh 1n setting this particular
nuclear explosion in the wider context
of harncssing the forces of nature for
the service of jmankind. But this is
an important land-mark and it is an
event which hag undoubtedly had an
clecirifving effect on the morale of the
people of this country. If has been
said rather prosaically by me and it has
hren said verv ooeticallv bv some hon
WMembers like hon. Shri Shankar Dayal
Singh, hon. Shri Daga and others but

behind it all has been a realisa-
tion that thig explosion has add-
od tn the self-confidence and self-

reliance of this country. Behind it alf
ove can discern a sense of pride and
achievement The great significance of
hiz experiment is that it represents a
urther major step in our resolve to
levolop our indigenoug resources of
nergy for {he henefit of our people-

Some hon. Members made a particu-
lar reference to a very important
scientific asvect of this explosion and
that is that it was totally containe.
In fact. our scientists who have been
working there ever since 19th May
that is one dav, afier the xplosion in
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the actual crater created by tne ex-
periment have not seen so far any tra-
ces of fission product radioactivity.
The drilling has commenced and at
the momenti, we have just completed
a bore-hole to a depth of 100 metres
approximately 200 metres from the
point of experiment. We have not
been able to pick up any radio-activity
of fission products. I must congratu-
late the scientists, the engineers and
technicians again who participateg in
this experiment for the remarkable
degree of containment they have
achieved. There was no venting of
any radio-activity. Our scientistg went
as near as 300 metres immediately af-
ter the explosion and a helicopter flew
30 metres above the side. This was a
remarkable achievement considering
the fact that some underground nu-
ciear weapon tests conducted by the
great powers have vented. It s
against this background that I have

drawn particular attention of the
House to this aspect of the experi-
ment.

I would also like to underline the

fact that we have been the first coun-
try which has carrieq out its first nu-
clear explosion underground. There
have been other explosions the world
has seen, many explosions in the at-
mosphere in utter disregard of the out-
cry that has been raised about the
hazard oi radio-activity and thg fall-
out and explosions which have been
meant to develop weapons and here
our explosion was underground and the
radio-activity was fully contained and
its object and purpose was entirely
peaceful.

Many hon. friends have referred to
our policy of using nuclear energy for
peaceful purposes and I would like to
emphasize that our policy has been a
consistent one over the years. It was
a well-thought out policy and we ad-
here to it. As Prime Minister stated
in Parliament in 1968:

“India has repeatedly announced
that she is not making an atom bomkt
and that she is developing her ato-
mic energy programme exclusively
for peaceful purposes. Our pro-
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gramme of atomic energy develop-
ment for peaceful purposes is related
to tiie real needs of our economy

and would be effectively geared 10

the same.”

Lue eaperinent ol tota viay was part
UL e esearcn and development work
carrieg oul by lne Vepartment of Ato-
mIC maiergy 100 lhe peacerul uses of
uucieur eaergy. As I nave said earlier
driuing of tne site of tnis experiment
has commenced. According to present
esuumates the compilation and ana-
1ysis ot data may take up to six months
or so. For the sophisticated intelli-
gence of Prot. Guha this seems to be
a very long time. What has to be
found out is the extent of rock-crack-
ing and the extent of radio-active con-
tamination underground and there is
no way to measure these unless we
drili and drilling in a radio-active area
is hazardous operation. Therefore one
cannot lightly go about sending people
and sending equipment into an area
knowing that there is radio activity
underneath. It has to be done care-
fully and I doubt if he would like any
unnecessary haste to push our scien-
tists into this faster that they would
like to go in this matter. Our scien-
tists will carefully study and assess
these results. And subsequent prog-
ramme of further utilisation of this
technology for developmental applica-
tions will be determined by us when
the findings of the recommendations of
the scientists are in hand. We have
already said that the result of this
experiment, when ready will be pub-
lished and will be freely made avail-
able to the international community
including particularfy the developing
countries.

I would like to tell Shri Shanker
Deo that it is to this aspect that Prime
Minister referred to in her statement
earlier. The experiment conducted by
India cannot by any means be regard-
ed as an example or a source of en-
couragement to others to go in for nu-
clear weapons. There is no change in
our consistent policy of striving as al-
ways and together with other peace
loving countries for nuclear disarma-
ment and non-proliferation of nuclear
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weapons 1n the real sense namely, both
vertical and horizontal so that the
growth in nucleatr arscnals can be ar-
rested and reversed. I ain sure the
House appreciates the full significance
of the success of this experiment. It
1s not merely an isolated feat of excel-
lence in a particular fieldd. It signifies
an 1mportant technological break-
through and will undoubtedly serve as
an important stimulus {o our rapid
technological progress in varioug relat-
ed fields. The problemg of develop-
ment facing us are indeed immense.
After all India 1S not a small counlry;
there are more than 500 milion of us.
As time goes on we should need a far
‘arger ang ever increasingly supply of
food and fuel, of clothing and of ener-
gy. And all these things in the ycars
to come w1l tax our resources and so
we have to grasp all the tools that
modern science and technology can
provide to grapple with these prob-
lems. It 1z our determination {o de-
monstrate that this new technology of
explosion 18 not used for destruction
but is made to subserve the cause of
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peace as an instrument of develop-
ment.
And, as some friends pointed out,

we perhaps needs this technology even
more than developed countries who
have already a large infrastructure
on which {o build.

Sir, the interest that the experiment
has evoked abroad is also indicative
of the importance of the event. The
rcaction among the developing coun~
tries, by and large. has heen one of
satisfaction and even pride that a de-
veloping country like India hag achiev-
ed such a significant breakthrough in
a sophisticated technology. The affir-
mation of our determination to use this
technology for peaceful purposes has
also been welcomed. Some of the ad-
vanred countries of the West have not,
however shown equal understanding.
There hag bheen criticism that our ex-
periment will lead to further prolifera-
tion of nuclear weapons. I have par-
tially dealt with all the points. But,
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here, 1 would just like to make a re-
terence to a statement that one hears
often nowadays, namely that there is
no difference between nuclear weapon
test explosion ang peaceful nuclear ex-
plosion. This sort of an argument has
been advanced and I would like to re-
fer here to Article I, sub-paragraph 2
of the Parlial Test Ban Treaty, that
is the Treaty banning nuclear weapons
tests 1n the atmosphere, outer space
and under water. It reads and 1
quote:

“Each of the parties to this Treaty
undertakes furthermore to refrain
iom causing, encouraging or in any
way participating in the carrying out
ol any nuclear weapon {est explo-
sion, or any other nuclear explosions
anywhere which would take place..”

The point that I am making 1s that
cven the Partial Test Ban Treaty does
not meirely say ‘nuclear explosions’ but
1t says ‘nuclear weapon’ tesg explosions
or any other ‘nudlear explosions’ What
15 the meaning of ‘any other nuclear
explosions'? It can only mean ‘peace-
tul explosions’ either it is a weapon
test explosion or a peaceful explosion.
There cannot be any other thirg type
of explosion. Since only ouler space
atmosphere and water—these arc the
media are excluded, this can only he
underground explosion and, therefore,
even in the Partial Test Ban Treaty
a distinction has been made between
these two types of explosions. And 1
think this distinction is worthnoting.

My hon friends said that we should
remove the misunderstanding. (In-
terruptions).

PROF. MADHU DANDAVATE:
Even in the weapon test, if it is to be
undertaken, preceding that, at some
stage ordinary device test has already
been operated. So, one is related to
the other. Either one might be fol-
lowed by the other or one might not
be followeq by the other. Those who
have undertaken the tests at some
earlier stage much have also under-
laken an ordinary test like ours. 8o,
the link is there.
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SHRI K. C. PANT: 1 am afraid all
those who have undertaken explosions
i atmosphere, this Partial Test Ban
Yreaty excludes. And whoever is a
signatory to this test 1s excluded.

PROF. MADHU DANDAVATE:
These are ordinary tests.

SHRI K. C. PANT: 1 think on fur-
ther thought you would come round
to my point.

It has been suggesied that we
should remove the misunderstanding.
I think that there is little scope for
misundertiading  after all explana-
tions and clarfications that have
veen given. We would certainly hke
our significant achieyement to he
understood 1n the proper perspective.

The Chairman of our Atomic
Energy Commission has explaraed in
unequivoca] terms the purposes und
objectives of our experiment. Ouly
a few days ago, the Prime Minister
ruileraied in  her statement in the
House on this subject that there was
no change in our cousistent policy of
utilising nuclear energy for pecaceful
purposes. She has also agdressed
letters  to severul lleads of Govern-
ments  including  DPrime  Minister
Bhutto of Pakistan. The Govern-
ment has done extensive briefings
both in Delhi and other capitals
abroag at the diplomatic level. 1 am
sure, the House is aware of the
statement of the External  Affairs
Minister on the subject.

Our representatives in various in-
ternational forums where thig subject
has been raised by Pakistan or olhcr
such as the Disarmament Committee
at Geneva—have clarified the policy
of the Governmeni and put on record
our official declarations. Sir, I must
say with confidence that there is now
a growing understanding abroad of
our principled position in regard to
this matter. In conducting this ex-
periment India has not violated any
international agreement. We have
not violated any obligation assumed
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under our bilateral agreement with
Canada or with JAEA. The materials
and technical know-how wused for
conducting the experiment were
entirely indigenous. These are im-
portant facls to be noted.
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Before I go on to the peaceful uses
of nuclear energy to which many
Members made a reference I would
like to say brieilly I have taken note
of the anxiety of the several mem-
bers about securilty arrangemenis in
our platit and some suggestions which
they have put torward relating to the
location of the plants. 1 can assure
them that the Government will con-
sider this aspect in particular and,
in fact, if I am not revealing a secret
this aspect has been eugaging the
attention of the Government.

Before thig explosion we were often
told by countries which arc continu-
ing with these underground explo-
sions that they have lot of poten-
tiality for practical application in
the field of technology and if this is
so then one fails to understand why
if others can take advantage of this
technology India should be derued of
the same under ils own conditions.

The International Atomic Agency
organised panel discussions in 1970,
1971 and 1972 on peaceful nuelear
explosions. In the pancl discussions
in 1970 in which many countrics in-
cluding Japari, Sweden, UK. and the
USA participated the first conclusions
in the summary of the discussions
reads as follows:

“There is general agreement that
the results obtained in experimen-
tal projects on the application of
nuclear explosions to idustrial
projects justify continuation, even
an intensification of the pro-
gramme”.

Even more pointed is a reference in
the foreword PNE. 1970. 1 quote:

“I addition, the use of cavities
createq by such explosions (nuclear
explosions) appeared to have an
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economically attractive future for
projects such as underground gas
and oil storage, and the storage of
radio-active wastes from nuclear
power stations and chemical plant,
for in situ leaching of low-grade
ores broken up by the explosion.
The latter application is of parti-
cular interest to one Member State,
India, who could by this meuns
use her very low-grade non-ferrous
metal ore deposits, thug making her
more independent of imports of
these metals aad furthering the
national economy.”
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The Third Non-aligned Summit at
Lusaka, in its Declaration on Dis-
armament, underlined its awareness
of the tremendous contributiva which
the technology of the peaccful uses
of nuclear energy, including peaceful
nuclear explosions can make to the
economy of the developing world.

Prof. Guha, Shri Bhattachaiyya and
later in a far more porated way Shri
Indrajit Gupta and Prof. Dandavate
wanted to know what practical use
could be made of the peaceful nuclear
explosion technology. In fact, Shri
Indrajit Gupta raised the question
why have advanced countries not
used this technology so far? I should
like to assure him that many ad-
vances have been made since we
last had a debate on the subject in
the House; I {think the debate wa«
an half an hour discussion raised by
Prof. Samar Guha.

I should like to give some concrete
examples of the peaceful uses of
rauclear explosion. Two countries
which have done a lot of work on
peaceful uses of nuclear explosion are
the Uniled States and the USSR. The
experience of the USA is more limit-
ed in the types of applications and the
geological materials which they have
investigated. The Soviet programme,
however, is very broad based and is
used to assist in the development of
their r1ational resources with a num-
ber of technical areas being develop-
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ed simullaneously. The technical
regults that the USSR hag reported
are very encouraging and in general
more favourable than the United
States’ experience. One of the high-
lights of the USSR experience which
I should like to bring to the atten-
tion of the House is the control of a
runaway gas well at Urtabulak.

When a well was being drilled in
Southern Uzbckistan, control of the
well was lost at a depth of 2450
metres, Tresulting in uncontrvlled
release of over 12 million cubic
metres of gas per day. The problem
was further complicated by the pre-
senice of hydrogen sulphide, almost
8 per cent weight in the gas., Con-
ventional methods using high explo-
sives  proved to bhe ineffective and
thercfore a thirty kiloton nuclear
device was set off in an approepriate
manner near this well whereby the
gas flow was completely stopped.
Now this is a direct application which
the USSR has proved and which it
again carried out in a nearby gas
field when another well had a similar
problem. This time the original
leakage was around a million cub.
met. of gas per day.

The USSR has also carried out ex-
p riments on oil stimulation, In one
experiment where they used two 2.3
kiloton and one eight kiloton device
in an oil field, they were able to in-
crcase the oil yields considerably.
Many hon. friends kmow about it; it
was discussed earlier,

The experience of the United
States however has been in the field
of gas stimulation. Project ‘Gas
Busgy' was one of the projects where
the yield of gas by the use of a
nuclear explosion increased supply of
gas considerably. The USSR has also
created undergrouad storage for oil
or gas and tested it with oil and gas
with a pressure of 60 atmospheres.
They are in the process of looking at
methods of developing water resou-
rces by creating shocks, i.e, explo-
sions which produce IJlarge sized
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craters and they produced an artifi-
cial lake with a storage of approxi-
mately 13000 acre feet. They are
now proposing to form a 24,000 acre
feet reservoir by using two 150
kiloton devices. Another interesting
experiment which the USSR is work-
ing on is the proposed Pechora-Kama
canal. Here the proposal is to use
approximately 200 or so explosions
to divert the Pechora river into the
Kama river and then into the Caspian
sea where the entry of this water
will help to stabilise the level of
the water in the inlaad Caspian sea.
In the ficld of mining they are work-
ing on a project which would remove
something dike 900 million ' cubic
metre of overburden to reach the ore
which they wish to exploit. This
shows that there are definite uses for
peaceful nuclear explosion and both
the USA and the USSR are deeply
interested just as we are in develon-
ing this new technology.

PROF. MADHU DANDAVATE:
Have you got the estimate of ex-
penditure for these technicues?

SHRI K. C. PANT: I thought 1
had given you enough for todav.

PROF. MADHU DANDAVATE.
You can give us at a later stage; thty
are interesting; the figures are cuite
high.

SHRI K. C. PANT: The pomnt [
was making was that the use of this
techuology has gone beyond theorcti-
ca] stage and the stage of conjecture
into practical field, practical work
has been done. These were some of
the examples that were cited in that
context,

I do not want to take more time.
Reference was made bv Dr. Kailash
to the reaction of Canada. We have
always valued our cooperation and
collaboration with Canada in the
nuclear and other fields. Therefore
our Foreign Secretary went to Canada
and held high level talks. I should
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like to inform the House that the
talks have resulted in clearing some
of the misunderstanding and a better
appreciation of each other’s poivt of
view, We expect to hold further
consuliations with them when their
rcpresentatives come to Delhi in the
near future. The Canadians have
agreed that we have not violated ary
agreement that we have entered into
with them. This also is a point to
h: noted. There are certain points to
be sorted out with them, but notwith.
standing these differences, we respect
cach other’'s point of view. Because

we have had gooq relations with
Canada for a number of years
now ever since independence, we

do notl take our friendship with themn
lightly and we hope to arrive at some
understanding of our mutual position
which will prove satisfactory to both
of our countries,

Reference was made 1o some ex-
aggerated reactions which have taken
place in the world. We have rever
concealed our intention to explore the
possibility of underground nuclear
explosion. There have been questions
in Parliament and answers given by
the Prime Minister, which have been
published in newspapers and which
have been taken note of. It has been
said quite clearly and plainly that
we are exploring the posmibhities pi
an undergroung expiosion.  There
w1s no secrecy about it. 1t was not
a c'oak and dasger aftair. It wis a
scientific and technological experi-
m~nt which has potentialitins for
peacefu] aoplication and which we
thought would be helnful to our
countrv. We never made a secret of
it. I have here a list of questions and
answers given ¢n various dates and I
do not want to take the time of the
House by reading them. 1 would
only say that as far back as 15th
Novembrr 1872 in answer {o a ques-
tion, Government had stated:

“The Atomic Energy Commission
is constantly reviewing the pro-
gress in the tcchnology of under-
ground nuclear explosion both
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from the theoretical
mental angle”—
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and experi-

I would like to emphasise the word
“experimental’—

“and also taking into accowmt
their potential cconomic benefits and
possible environmental hazards.”

Therefore, quite clearly in 1972 we
had talked of an experimental angle
of the underground explosion. Against
this background, it is difficult to ap-
preciate Pakistan’s somewhat hysteri-
cal reaction to this explosion. We
know that Pakistan has its own in-
ternal difficulties, but if it wants to
divert the attention of its people, we
would be grateful if Mr. Bhutt»
would find something more credible
The way he has ever-reacted {o our
explosion almost suggest that Mr.
Bhutto feels that India made all the
efforts of exploding a nuclear device
underground with the sole object of
impresstig him! He seems to be
looking round for assurances against
threat But the basic question 1s,
threat from whom? We have already
declared categorically that our ex-
periment was for pracceful purposes
and our Prime Minister has conveyed
thig assurance fo Mr. Bhutto. Therc-
fore, there is in fact no danger o
threat from India to, Pakistary. The
need to seek assurance or supp r!
against a non-existing threat is not
there.

SHRI MALLIKARJUN: Prime
Minister Bhutto has said that due to
the radioactive fall-out contumina-
tion has occurred on his land, though
actually there was mno radioactive
fall-out. Will you kindly say on 18th
May what was the direction of the
wind?

SHRJ K. C. PANT: This noint has
peen clarified. The direction of the
wind was away from Pakistan. But
apart from that, I have entioned
today how the scientists themselves
were near the crater, how the heli-
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copter flew near the crater anid how
they went next day to the crater and
so on. So, I need not vxplain it
further.
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Like other developing countries
which were under colonial rule, we
could ri0t help the fact that the first
industrial revolution passed us by
in an earher era, But, I think, this
country has resolved that we have
no intention of letting the same thing
happc: in the technological revolu-
tion in this century, We shall not
be deterred by criticism or pressure
irom any quarter from our purpose.
In the past, we could not prevent a
time gap developing in many fields of
science and technologv and industry
But there is no reason why we should
today allow a time gap to develop in
such fields of science and technotogy
where we can keep abreast of the
latest developments. This applies as
much to electronics and space science
45 to nuclear energy. We have some
of the best scientists in the world.
We have the organisation and we
hsve the motivation., It is, there-
fore, only natural that we do not
allow ourselves fo be bypassed by the
new industrial revolution and take
up new technologies where we have
ithe necessary eanabilities.

This explosion is a symbol of our
determimation that in spite of all our
difficulties, we Jhall forge ahead in
the  task  of nalional construction
The nuclear explosion is necescarily
an event which attracts a great deal
of public notice, But behind it lie
countless hours of effort of a very
large number of scientists, technolo-
gists and others. There are so many
other fields of national endeavou:
which do not get the same notice but
in which likewise countless number
of people are working day in and day
out in the task of natiomal cunstruc-
tion. Therefore, in spite of our
current economic and other difficul-
ties, this explosion, if I have under-
stood the mood of the House correct-
ly, has been a symbo] of faith and
hope for the country. It is also a
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symbol of our determination to use
all our natural resources for the
development of our country, for
raising the standard of living of our
people and for developing our science
and technology. On this question,
the independence of our judgment is
final. This is a basic point of prin-
ciple, an attribute of our sovereignty

Dizr, re. Atomac
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on which there canx be no yielding to
pressure and on which there can be
no compromise,

19.45 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
August 9, 1974|Sravane 18, 1896
(Saka).
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